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LOK SABHA

Monday, November 27, 1967/Agrahayana
6, 1889 (Saka)

The Lok Sabho met at Eleven of the
Clock,

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

NoMmiaTION oF HigH CoOMMISSIONER-
DesxraTe To UK.
,.'.
#270-A. SHRI N. DANDEKER :

SHRI M. R. MASANI :

Wil the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government are aware that
Shri S. S, Dhawan, High Commissioner-
designate to the United Kingdom in an
article in Blirz of the 29th January, 1966,
inter alia wrote the following :

“MNehru had not anticipated British
treachery. He did not realise that Britain
was still an implacable foe of a strong
and United India....As regards Britain,
I see no future for Indo-British friend-
ship, because reluctantly I have come to
the conclusion that Britain does not re-
gard the existence of a strong India in

ber interests and she will shed no tears
if India is disrupted”; and

(b) whether in view of these views of
Shri Dhawan, Government will reconsider
his appointment as High Commissioner to
‘the United Kingdom ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) Yes, Sir.
The quotations which are, jn fact, two dis-
tinct quotations, have been taken from a
lengthy article entitled, “Has India's foreign
policy failed 7 The first is in the context
of late Prime Minister Nehru's Kashmir
policy, and the second, from the concluding
portion of the article, with particular re-
ference to Indo-Pakistani relations,

(b) In the context in which the quota-
tions appear. Government se¢ no reason to

ge-consider an appointment which has been
made with the agreement of the British
Government,

SHRI N. DANDEKER : May 1 know
whether (a) it is a fair presumption that
one sends persons ip ambessadorial posts
with the object of maintaining, developing
and fostering friendly relationship between
this country and the country to which that
person is accredited ?

(b) Is it a fact that the High Commis-
sioner-designate is Chairman of an organi-
sation known as the Blitz National Forum
in Lucknow and that this particular orga-
pisation as well as the newspaper Blifz
is conmsistently, continuously and bitterly
anti-British ?

(c) may l know whether the High Com-
edly believes that
ﬁe UK, has committed treachery against
this country, is the implacable foe of this
country and that there is no future prospect
whatever of establishing ~ Indo-British
friendship, as he himself says? and

(d) in these circumstances, will Govern-
ment reconsider the designating of this
gentleman as our High Commissioner to
UK.?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER ©OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : As the Minister of
State has pointed out, these statements were
made by Justice Dhawan et the time of the
Indo-Pakistani copflict. It was soom afier
the British Prime Minister had made a
stalement saying that India had committed
aggression against Pakistan. I do not think
a man should be judged by an isolated
statement taken out of its context. It is
the totality that matters....

SHRI RANGA : Oh! Of his personality?

SHRIMATI INDIRA GANDHI: I am
convinced that Justice Dhawan will do a
good job in Great Britain. All the facts
about him were placed before the British
and they have agreed to his appointment.
It will, ﬁer:fwe.notbepesdblntomlb
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any change. I am sure he will work to
strengthen the relationship between India
and Great Britain.

Many of us have at some time or an-
other expressed various views. In fact, the
whole independence movement was directed
against Great Britain.

SHRI RANGA : Did he also take part
in the independence movement? Is he a
freedom fighter ? Has he gone to jail ?

SHRIMATI INDIRA GANDHI: He
may not have gone to jail. But he did play
a part in it.

So, this does pot mean that one sticks
to certain attiodes. I am fully convinced,
as I said earlier, that his going there will
help us to forge new links with different
sections of the people, as well as the Gov-
ernment, of Great Britain.

SHRI N. DANDEKER : My questions
have not been met. I asked first of all as
a question of fact whether he is not Chair-
man of the Blitz National Forum in
Lucknow which Forum is admittedly con-
tinvously and persistently anti-British, and
so is the newspaper. These are questions of
fact concerning which there has beem no
answer. Secondly, I asked as a question of
fact whether or not Mr. Dhawan is presen-
tly believing in the proposition that England
is our implacable enemy, that there is no
possibility of establishing Indo-British friend-
ship that is friendship virg.ris a country
which has been treacherous towards this
comntry. I have had no answers to these.

SHRIMATI INDIRA GANDHI: My
colleague has stated that Justice Dhawan
has denied the first point, about the Chair-
manship of the Blitz Forum, I have no
information about that. He can answer it
later. As far es the other matter is con-
cerned, 1 thought I had already answered
that it was said in a particular context.
Obviously these are pot his views now.
Otherwise, he would not be willing to go
to that country for the express purpose of
strengthening our relations, which is our
intention,

SHRI B. R. BHAGAT : This matter was
raisod by Mr. Masani in a letter to the
nrewspaper that Mr. Dhawan is a member
of the Blitz National Forum, Lucknow. He
Ias eategorically denied this.
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SHRI HEM BARUA : May I know if
the attention of Government has been drawn
to the comments in a section of the British
press on the appointment of Mr. Dhawan
as our High Commissioner in London 7
The Guardian has said—I have read their
comment—that by appointing a man who
is not known ejther in Britain or in India
to a job that was once held by Mrs. Pandit
and Mr, Krishna Menon, India shows that
she does not pay the same importance to
Indo-British relations which she used to pay
once. And the Time—I have read their
comment also, and it is more funny—says
that Mr. Dhawap has no inhibition jn the
matter of food and drinks, for he is a
Punjabi. In the context of that, may I
know whether Government think that the
Indian cause will be served best by Mr.
Dhawan who is a non-vegetarianm, as Mr.
Piloo Mody says, and among whose quali-
fications are that (a) he was the President
of the Cambridge Students Umnion, (b) he
writes occasionally for the Blirz and the
Leader, and (c) he has no inhibition in
the matter of food and drinks, whether
Government think that our cause is served
best by this gentleman ?

SHRIMATI ITNDIRA GANDHI: Yes.
Government do think so, not because of
the reasons which the hon. member has
mentioned, but because he has a very
thorough understanding of our foreign
policy and of the trends of various policies
followed by other countries. He does not
have set views, and I think that he knows
the British people and Great Britain
sufficiently, as T remarked earlier, to be able
to project India’s point of view and to
create a new understandjng. It is true that
our previous relations with Britain have
left much to be desired, and it is my belief

that Mr, Dhawan can help in such a
situation,

SHRI R. K. SINHA : May I know from
the Minister of External Affairs whether it
will be a qualification in future appoint-
ments that India or Pakistan, America or
United Kingdom should not be criticised
if it is in the interests of the patriotic
growth of the country? Will it be a
qualification that Indian patriotism should
not express itself in view of the fact that a
certain acceptability has to be worked oot
with all countries or with the benches oppe-
site? Ts it also a fact that Mr. Masani said



2841 Oral Answers ~ AGRAHAYANA 6, 1889 (SAKA)  Oral Answers 2842

that Indians behave like the peons of UAR
and Mr, Dhawan wrote an article stating
that Mr. Masani had put his party interests
above his patriotism ? Was this question
revoked because of that? These are the
questions I would like to put before the
Minister of Externa] Affairs.

SHRI RANGA : He has become noto-
rious now.

SHRI R. K. SINHA : He has been a
patriot. Ours is a democratic country and
everybody has a right to express his opinion
freely. I think it should be appreciated.
As the Prime Minister has explained in a
particular context we may express ourselves
in a different manner. Actually I can re-
mind the hon. Members of the tempo that
was prevailing in this House jtself after
Mr. Wilson’s statement on the Indo-
Pakistan situation, and so, if Mr. Dhawan
bas written in a cerfain manner in a parti-
cular article, that should not be taken as a
permanent view. It is the personal opinion
expressed at a particular moment of time.

As for the second part of the question,
that Mr. Dhawan has written an article in
which he said that Mr. Masani put his
party interest before the country, that is a
fact,

St A R asE wENe,
s g ag drer wra § o feg-
=T 3 wagar # fagfas idr & fagmi
7 37 A & g gY A, FE g
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MR. SPEAKER : Coastitution of a com-
mittee on foreign affairs.
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SHRI B. R. BHAGAT : Sir, we follow
the parliamentary system where the func-
tions of the executive are well defined and
of the legislature are also well-defined.
Here, we have checks and balances, The
presidential system which the hon, Member
has quoted, is entirely a different system
which prevails there, Therefore, to apply,
without going into the entire constitution
as it is, a thing which prevails in an en-
tirely different system, will make it com-
pletely confused.

ot wy fored : o, o gEE AT
TR | 1 wafeai e . L.
(=aerT)

AT TEEA, TA SAT FGT HaT
a8 | HA Afew wEfm son
FART AIIR P @E WIIRHA
faegs smFRY 7f W@ | g A6
T F ATHT T 9H F & 7 weme

L S (suwawr) . ... &
fexadt W & q@ 7 T §Fw g
qARATE |

=t 7o TWo WA : AT AT 7
15 Tl are ol w1} Forad o Sear
f& 39 £ e Y, SRR e
fatzw 1t ara@ w0

SHRI PILOO MODY : It is geaerally
known that the post of the High Commis-
sioper in the United Kingdem has been
poing abegping for several months, and
the Government of India in their wisdom
bave not been able to find & suitable in-
cambent for the job. Am I to understand
that in this country of over 500 million
people, all that they could find to repre-
sent us in the United Kingdom was an
occasional correspondent of Blirz? (Inter-
ruption).

SHRIMATI INDIRA GANDHI: 1 do
not think that this question requires any
answer.,
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SHRI SURENDRANATH DWIVEDY :
Of late, posts are being given to superan-
nuated persons. May I know if there
are any special reasons for appointing
superanpuated persons to the diplomatic
missions the United Kingdom or the
work has become so unimportant that no
younger map is considered suitable ?

SHRIMATI INDIRA GANDHI: , The
work is important. But here it is not a
question of age, it is a question of people
who understand and are able to interpret
our policies and to strengthen the bonds
with other countries.

DR. RANEN SEN: Sir, from these
questions and answers it is quite evident
that a section of hon. Members of this
House are quite annoyed with the Govern-
ment of .India for appointing one gentle-
man who at a certain time when India was
in danger had uttered certain comments or
criticism about the United Kingdom Govern-
ment. Is it the criterion of the Gowvern-
ment of India to appoint only stooges of
certain countries as ambassadors of India 7

SOME HON. MEMBERS : rose—

MR. SPEAKER : Shri Madhok—

DR. RANEN SEN : Sir, I want an answer
to my question whether it is the policy
of the Government of India to appoint
only stooges of certajn countries as ambas-
sadors of India.

MR. SPEAKER : No answer is meces-
aary.

SHRI BAL RAJ MADHOK : Sir, ambas-
sadors are appointed in various countries
so that they should be able to present the
country's case .and build public opinion
clsewhere in favour of the country. They
are also meant to see that the problems of
the people of this country who are living
there—in the United Kingdom it is quite
a large number—are properly tackled. Is
it a fact that for the last so many years
there have been complaints after com-
plaints about the behaviour and conduct
of the people who have been holding the
post of High Commissioner in the United
Kingdom which has the highest number of
personpel—about 1400  people—working
there 7 In that context, may I know whe-
ther the Government of India could not
find a man, even if they had to find one
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from their own party, who ,could deal
with the people, who could command the
confidence of the people and also of the
Gavernment to which he is accredited, in-
stepd of finding a man who is known for
his views and who is, for that matter, even
a perjong Rop grafg in the counfry to
whigh he has been sent 7

SHRIMATI INDIRA GANDHI ;: They
would mever have agreed to his appoint-
ment had he been a persona nom grata.
May I use this opportunity, Sir, to answer
ope or two other questinns which were
asked in hetween ? I think it was Shri
Fernandes who said that we got the per-
missign of the British Government but mot
of this Parliament. Whenever an ambas-
sadar or a High Commissioner is appointed
it is the custom to take an agreement from
the country to which he is to be accredited
just as our agreement is sought when their
ambassador or High Commissioner comes
to us. 1 should also like to take this
oppartunity of stating clearly that Shri
Dhawan has never been anti-British. He
has - always advocated Indo-British friend-
ship on honourable terms. As I pointed
out, it was on this specific occasion that
he expressed particular opinien at a time
when everybody was excited about this
matter. This article was one of the series
of articles that he wrote. It did not con-
tainp only comments ggainst the British, he
also praised the British for playing a pro-
gressive role in India and said that side
by side with her imperialist role there were
enough people in Britain and the British
Government who had supporied Indian
indepeadence and who continuously sup-
ported the policies of the Indian Govern-
ment. In fact, just as we are blamed by
both the extremes, the Communists think.
ing that we are Swatantrites and the Swa-
tantrites thinking that we are Communists,
similarly, in his case also, for one of his
articles be was, at one time, called “a paid
agent of PBritish imperialism™ by a Moscow
Journal, Anybody who expresses his opinion
honestly always seems to get into trouble
with one side or another,

SHRI J. B. KRIPALANI: [ do not
know this geatlemap from Adam and I
do mot kmow his doings in India because
I do not read Blirz, But may I ask if it
would be desirable to send persons as
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forcign ambassadors who are not liked by
a large section of the House?

SHRIMATI INDIRA GANDHI: Well,
this is a wvery difficult question. Until
you see his wortmx. you cannot really
decide what type of wark be is capable
of doing. In my previous answer I did
not fully reply to the question of Shri
Madhok, when he spoke abeut the large
Indian population there. I must say that
we sppreciate what he said, because this
was one of the factors which weighed with
us in selecting this persan, because he
would be able to help with a large number
of Indian emigrants there, as he knows
their language and as he has beem in
touch with the problem for quite some
time.

SHRI J. B, KRIPALANI : Thjs is not
an answer to my question. I asked whe-
ther it is desirable to send as our repre-
sentalive 8 person who is oot liked by a
section of the House, which means also 2
section of the public.

SHRI RANDHIR SINGH : The senti-
ments e‘l.prused by Shri Dhawan..

SHRI J. B, KRIPALANI : Is that gentle-
man replying to my question ?

SHRIMATI INDIRA GANDHI: I
thought I had replied to it, Sjr. We had
sought the ggreement of the British Gov-
ernment and that agreement has come. It
would opt be proper now....

MR. SPEAKER : The hon. Member
was referring to the views of a large sec-
tion of the pcoplc in India,

SHRIMATI INDIRA GANDHI: I am
not prepared to believe that a large section
of the House is against him. I want to
say that I doubt if we will find any really
effective person about whom some aection
of the House will not object. Of course,
if we sead somebody who bas no opinions,
probably everybody will accept that per-
son. But, then, that person will not able
to do his job effectively.

SHRI RANDHIR SINGH : Shri Dhawan
is an eminent jurist and his sentiments are
that of a patriot and a realist. Is jt a dis-
gualification for & persan for appoinftment
ag Ambassador if he is a patriot and
realist 7
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SHRI D. N. PATODIA : Is it a ques-
tion ?

MR. SPEAKER : He has repeated what
the Minister has stated,

SHRI NATH PAI: Mr. Speaker, it
seems, like the office of Governor, the office
of our envoys, Ambassadors, High Com-
missioners etc., also is being reduced in its
value by being used as a matter of patro-
nage. I would not say that what qualifica-
tions these days are necessary to be a Gover-
nor, but we have instances of Congress
candidates defeated in elections being sent
as Ambassadors. Now, is it fair to this
country, or the countries to which such
Ambassadors are being accredited, that
people who were rejected by their people
are to be sent as Ambassadors? What

country, may I know ? It used to be said
during the tenure of office of her distin-
guished father that the highest ambition
of an Indian envoy who went abroad was
not to project the image of this country,
such as it is, but to return to India with
a duty-free Ambassador car, a

tions of our envoys?

SHRIMATI INDIRA GANDHI : T sub.
mit that this is a very unfair remark to
make about our Ambassadors abroad. As
far as the other part of Shri Nath Pai's
question is concerned, I think I have al-
ready answered it a pumber of times just
now.

SHRI HEM BARUA : I can give you
the name of the Ambassador, if you want.

SHRIMATI INDIRA GANDHI: If he
has any specific instances, he may bring
them to our notice. But it has nothing to
do with Shri Dhawan's appointment,

SHRI NATH PAI : Why is she referring
to Shri Dhawan ? I have not referred to
him.

'MR. SPEAKER : The question is about
Shri Dhawan's appointment.

SHRI NATH PAI: But in a supple-

meatary she cannot take shelter behind the
fact....
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MR. SPEAKER : That was the original
question. And this is the question hour,

SHRI NATH PAI: I know this is the
question hour. That is why I am on my
legs. Otherwise, how could I? I would
like to know what exactly are the criteria
that the Prime Minister is trying to evolve
and to what extent it is true that defeated
men are appointed, This is very serious.
Unless she provokes me, I would not name
the man.

SHRIMATI INDIRA GANDHI: Sir,
the difficulty is that they bob up imme-
diately, even before ope starts........
(Interruption). As far as the second
part of Shri Nath Pai's question is con-
cerned, that is, about ambassadors in gene-
ral, I have said that it is a very unfair
statement to make., If anybody has any
specific allegations to make, he can cer-
tainly come and speak to me about that.
As far as the first part js concerned, Shri
Dhawan is not a defeated candidate, In
fact, although he took part in the indepen-
dence struggle, he was not and has not
been a member of the Congress Party, as
far as I know.

SHRI HEM BARUA : What about Shri
Raj Bahadur ? He was also defeated....
(Interruption).

ﬁqﬂo“om:mm;
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AN hon. MEMBER : No.

SHRIMATI INDIRA GANDHI: This
is not practical.
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SHRI D. N. PATODIA : The appoint-
ment of Shri Dhawan has been defended
by saying that the article was an isolated
one. May I know in this context whether
Shri Dhawan js the Chairman of the Indo-
Soviet Cultural Society, UP Branch, and
whether he had been writing regularly for
years in the National Herald under the
name of Sanjaya anti-British articles? Is
it oot a fact that during his 20 years'
career in the past he had systematically
.been conducting anti-British activities ? May
I know whether the Government is pre-
pared to look into the activities of this
geatleman for the last 20 years to see to
what extent he had been acling as anti-
British and thereafter whether they wonld
liko to reconsider their decision ?

SHRIMATI INDIRA GANDHI : T have
already replied to this by saying that Shri
Dhawan is not anti-British or pro-Soviet.
Supporting the Government's policies to-
wards the Soviet Union is not being anti-
British; jn fact, sometimes, Britishers also
support the Soviet Union.

SOME Hon. MEMBERS : rose—

MR. SPEAKER : We have spent half an
hour on this question. I know, everyome
wants to ask only one question but I do
not think it is proper for me to go on with
this, Shri Banerjee. '

SHRI S. M. BANERJEE: From the
various questions it appears that some
people are unhappy because he had writ-
ten cerfain articles said to be anti-British.
Every Indian was anti-British at one time.
1 would like to know whether instructions
‘have been issued to Shri Dhawan that
‘while holding this office in the UK he
would counteract the vicious propaganda
that is launched by the British imperialists
-against India and in favour of Pakistan

MR. SPEAKER : I think, we should de
-one thing. Your question should be
answered by Professor Ranga and Profes-
sor Ranga's question should be answered
by somebody else! I think, that will be
very fair!

SHRI S. M, BANERJEE : This is a per-
tinent question. Let the Prime Minister
answer.

SHRI LOBO PRABHU : My question is
slightly differeat,
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SHRIMATI INDIRA GANDHI : These
instructions are issued to all our ambas-
sadors and not just to one, obviously.

SHRI LOBO PRABHU : Has the Gov-
ernment considered the propriety of ap-
pointing a Judge of the High Court to a
post like this which implies that you are
rewarding his services ? If this Judge was
50 eminent, as was suggested, why wounld
it not have been more appropriate to ap-
point him to the post of Chief Justice ?

SHRIMATI INDIRA GANDHI : I can-
not think, why this question is raised ?
The question is not whether any Judge
is good or mot. All of them cannot be
appointed Chief Justices. I can assure the
House that it is not a question of finding
a job for a retired judge. It was a question
of finding a person who fitted into the job,
which is not only a diplomatic ome but
which peeds other attributes. As Shri
Madhok rightly pointed out, there is a very
special problem in England with regard both
to Indiap students and a large number of
Indian immigrants. That is just as import-
ant a part of the High Commissioner's
functioning as it is to create better relations
with Britain.

oft ®aT W T - F qA wG S

¥ qor Jgar g fF ag fafewr g
FiwT T 9 9T 79 79F T ey
€ @Y 99 & FTCT 741 T 7 T 97
Helt AT ag A awwdt 6 3w O
Fae @Ry OAT I F e F
% 93AT § A FTH T wFaAT & 7
LT T AT ¢ 7 o IrE gy
g s g At fF oo 4 ol oo
TR EEX FEFE AT I T E | AT
v wdr & wgr s GfF ag drew
wrEeX @ 5w fag st AT d
¥ wrgw fafaee age & qoaT SEar
i mfagroevd 3w a@ g
fe grf #1¢ s *t fvdt oy mEeT
qU AHEJIT FAGT A, I TH
¥ afsfrdr & s Trgiwes, ar
el Ffgd, awc qwar & ? W
EF AFOH § WIRTC F1E EEq-3E T
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G ar wlrw_ fasamadt @ 9w 1Y
Tq M % GFT AT 3% & a1 A ¢

SHRIMATI INDIRA GANDHI: It is
Do question of any rule about judges being
appointed. There have been one or two
appointments before. As to the question
of the post lying vacant, it was not 10
months, it was less. 1 do not think this
has ‘affected our relationship with Great
Britain in any way. We had a very good
and competent Deputy High Commissioner
there. ...

MR, SPEAKER : Shri Banerijce.
SHRI KANWAR LAL GUPTA: Why

was the post lying vacant for the last 9
1o 10 months 7

-MR. SPEAKER : She has aoswered that.
Thet is why I called Shri Banerjee.

o WA AR HeTW W,
TATT A9 AT AT |

MR. SPEAKER: She has
that.

SHRIMATI INDIRA GANDHI: May
1 also add that some persons were pot
willing to go and that also caused some
delay ?
MR. SPEAKER : Next question; Shri
Banerjee.
BROADCAST ON INDEPENDENCE DAY

*271. SHRI S. M. BANERJEE : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that no Minis-
ter including the Chief Minister of West
Bengal made any broadcast on A.LR. on
the Independence Day this year; and

(b) if so, the reasoms therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NAN-
DINI SATPATHY) : (a) Yes, Sir.

(b) Owing to differences which arose out
of a proposed broadcast by one of the
Ministers of the U. F. Government of West
Bengal, the Cabinet of that Government
decided not to broadcast from A.LR. Cal-
cutta until the difference was settled. The
code was agreed to but the difference on

answered
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method of implementation is yet to be
resolved.

SHRI S. M. BANERJEE : This has hap-
peped from 1st May, 1967, the May Day.
This matter could not be settled and now
another Chief Minister has coms. Now,
they have got a Chief Minister whose
broadcast, if he wants to broadcast from
A.LR. Calcutta, will be signed by Mr.
Dharma Vira and counter-signed by Mr.
Y. B. Chavan. 1 would like to know
whether any action has been taken against
the Station Director or he is still there,

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : The Station Director is atill there
because the Station Director has done po-
thing wrong and there is no reason why
he should be transferred.

DR. RANEN SEN : He has already been
transferred.

SHRI K. K. SHAH : It will be from the
Ist of December,

SHRI §. M. BANERJEE : I put this
question on the 27th November. Our in-
formation is that a particular officer is
being upnsferred, but it scems that he will
be iransferved after this gquestion is put
so that a feelinpg may not go round the
country that he has beea transferred be-
cause of this question. My question is whe-
ther it is a fact that transfer orders have
been issued to Mr. Chatterji.

SHRI ¥. K. SHAH : 1t is true that Mr.
Chatterji, in the course of the ususl trans-
fers, will be transferred on 1st December.

SHRI S. M. BANERJEE : Now it is said
that the code has been accepted. I would
like to know whether apother meeting is
likely to be held with a representative of
the non-Congress Government before finali-
sipg this thing, and what action has been
taken to report the final action taken after
this consultation, to this House,

SHRI K. K. SHAH : May I draw the
attention of my hon. friend to the joint
statement jssued by me and Mr. Lahiri on
the 22nd September, 1967, in which Mr.
Labiri has agreed to write to me after
consulting the Cabinet on the suggestion
made by me. 1 was awaiting that answer,
but, of ceurse, now I cannot await that
answer, ’
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1 may also point out to my hon, friend
what Mr. Ajoy Mukherjec wrote to me
and how it was a change in the stand taken
by the West Bengal Ministry that has been
responsible for the prolongation of this dis-
cussion. . . .

SHRI S. M. BANERJEE: Mine is a
straightforward question. 1 would only
like to know whether he will have further
consultation with a representative of the
non-Congress Government, whether it is
Mr, Mukherjee or Mr. Chaterjee or Mr.
Banerjee.

SHRI K. K. SHAH : To answer this, my
hon. friend, Mr. Banerjee, ought to permit
meé to read a portion of the letter, so that
he will be satisfied that, so far as this side
is concerned possible effort was made to
come to terms and to accommodate their
point of view., How we took our stand is
based on the letter of Mr. Ajoy Mukherjee.
He had said in a letter dated the 6th May,
1967. to the Prime Minister :—

“If the contents of the proposed radio
talk by a Minister of a State Govern-
ment appeared to be objectionable to the
Station Director, should he have the right
to censor the speech or should it be
sent to the Central Minister concerned

' for hix opinion. I agree that if an objec-
tion is there, them the question will be

" -decided by the Central Minister in con-
sultation with the State Minister.”

But ucluckily, Mr. Somnath Lahiri did not
accept that, and that is how the discus-
stogs have been prolonged.

SHRI RANGA : May I suggest that the
letter, from which the hon. Minister quoled
just pow, be placed on the Table of the
House ?

SHR1 K. K. SHAH : I can leave it on
the Table of the House.

SHRI NATH PAI: We want it to be
laid on the Table and not left on the
Table.

SHRI K. K. SHAH : 1 will lay it on the
Table.

SHR1 INDRAJIT GUPTA : Despite what
the ‘hon. Minister has just stated, the point
at issue which emerged afier the talks
between him and the representative of the
State Government was whether in the case
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of a State Minister who wishes to make a
broadcast, if there was anything which the
Station Director considered to be objec-
tionable in the text, the final arbitrament
or the final choice was to be with the
Station Director or with somebody of a
higher rank, preferably the Minister at the
Centre. He says that he had agreed that
the Station Director would not have tke
power of veto and that it would have to
come up here. If that is se, may I know,
according to him, what is the point of dis-
pate which remains between him and the
State Government ?

SHRI K. K. SHAH : The point at dis-
pute is that, according to Mr. Lahiri, the
speech of the Minister should be allowed
to be broadcast before that question is
decided by the Central Minister, and I say
that it canpot be done once you accept the
code of conduct; the implementation of the
code cannot be left only to the speaker
on the AIR; if an objection is raised, the
Minister of Information and Broadcasting
here and the State Minister can discuss
and if we do not agree, even the Chief
Minister gnd the Prime Minister can drs-
cuss.

SHRI INDRAJIT GUPTA : There is
one point to be clarified. MNow, it is really
a thing of the past and it is a matter of
historical interest only; if what he says is
correct, is it not an admission that on the
previous occasion on which the dispute
originally arose, the Station Director had
interfered and prevented that broadoast
from being made and he had acted
wrongly 7

SHRI K. K. SHAH : No, even under the
suggestion made, the Station Directer has
the right to point to the Minister concerned
that it is not in accordance with the code

SHRI INDRAJIT GUPTA: He can
point out but mot prevent the broadcast
from being made.

SHRI K, K. SHAH : Before he could
refer it to me, Mr. Subodh Banerjee re-
fused and cancelled the broadcast. I am
sorry that he has not read the whole thing.

SHRI MANUBHAI PATEL: |Nay !
know whether there was such a code follow-
ed anly for Bengal or it wes fallowed for
all ether States 7 May 1 also know whether
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in other States where non-Congress Minis-
tries were in power they had refused in
that manner ?

SHRI K. K. SHAH : This was a code
applicable to all. I am very happy to say
that all the States have accepted, and on
the question of implementation which arose
in the case of Bengal, all have agreed, and
I am grateful to them,

SHRI TENNETI VISWANATHAM : An
important question arises out of this, Is
the broadcasting department the private
property of the Central Government?
What is the meaning of giving a right to
the Station Director to object to a speech
to be made by a Minister of the State ?
Is it the private property of the Centrai
Government where a State Minister who
has to broadcast has to conform to a
particular code of their own conduct? I
think the matter deserves better considera-
tion.

SHRI K, K. SHAH : My hon. friend is
overlooking the fact that this property is
of the entire country and, thercfore, what
is acceptable to the entire country can be

&7}!11:!:.
S W GEAEH T I FEM 7
T WA STAWEEL T F4I0 7

MR. SPEAKER : Next question.

SHRI K., K. SHAH: Is it my hon.
friend’s contention that in any set-up to
whichever party it may belong, there will
be no officers carrying out the orders of
that Government ?

MR. SPEAKER : I have already gone

to-the next question. If the hon. Minister

goes on answering, there will be no end
to it

DeMOLITION OF BORDER PILLARS BY
PAKISTANTS

*272. SHRI NIHAL SINGH :

SHRI RAM KISHAN GUPTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

@) whether it is a fact that Pakistan
authorities have demolished most of the
border pillars demarcating India-Pakistan
borders in the Nadia district; and

(b) if so, the action taken thereom ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) In May
1965, Pakistani pationals removed some of
the internatiopal boundary pillars on the
India-Pakistan border in the Nadia District
of West Bengal.

(b) The matter was discossed with the
Pakistan authorities at various levels. The
Directors of Land Records and Surveys
of West Bengal and Bast Pakistan in their
meeting held on the 25th and 26th Septem-
ber, 1967 at Dacca, agreed to replace the
damaged and missing pillars on the Best
Pakistan-West Bengal border including the
Nadia District region.

it forgre Ferg : w7 st FEYGT Y
FT Fq1 w01 i o a9 qg o @@
IGIE AT T § I 9T TG0 IT gAIL
s AT AR G ? afg aar I
I AT 4T FIATE FY 7

&t o TWo WA : JTHA AL &S
g EE A T A FTEATE FW |
Fifge & 6 qo& & 3@ vEre faar
T an |

SHRI SAMAR GUHA: May I know
whether it is a fact that not omly in the
Nadia border but in the border of Tripura,
Assam and some other parts of West
Bengal, such things have been done? 1
would particularly mention the  Belonia
sector of Tripura, the Goalpara area of
Assam and the Cooch-Behar arca of West
Bengal, and in these areas there have been
occasions where such pillars have been re-
moved. There are innumerable occasions,
particularly in the months of October
and November when there had been innu-
merable infiltrations by armed Pakistani
people into these thres areas. May I know
whether this is a fact, and if so, what steps
have been taken by Governmeat to prevent
such Pakistani infiltration and such removal
of pillars jo other areas also?

SHRI B. R. BHAGAT : The main ques-
tion specifically refers to the Nadia dis-
trict, and I have already supplied the
information. If the hon. Member wants
to know how many such incideats have
happened in other areas, then I would like
to have notice of the question.
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=it T®o qWo W : T& 7 4TF o
e ‘afee e frfedst T gwaATR
T 9gY ¥ d4r ¥ T =rfey
a1 1
ST &0 Wo WA : I ATfgaT & a1
qE

MR. SPEAKER : This is about Nadia.
The hon, Member was asking a question
over a wider range about infiltration and
so on,

SHRI SAMAR GUHA : This information
has been coming in the Press.

MR. SPEAKER : I do mot think the
Minister should give press information. He
should give more correct information.

of g¥R T VAW T I wEH
MR § T uF A< A faed aawi
AUt § FE v AT T ZAHT FE&TET
TAT TR | ¥W &d 7 &Y A aAwi
@di 7 TR0 JETE AT CTE AT
AT Yot grar g i avareTas adna
A1 T IS | WA E IEE
S E AT IH AT T ATCH AT G
WAE AT IWAAT TASL I @A
§ 7 9w wwg g g9 § fow www
TR ST SmET § ? e w=|
FTEATE AEI BT ST § ! FGT HIT
2 f& o9 T SETET 9T @ AT &
IH AWG FTEATE TG FT AT G 7

st qo o Wig : TZ TG & %
IR T JEE § |fe swr &4
8T ¢ TF A ARAA T T 791 I9T-
T §) and vwiE Agf avd & | W
TF FTATE R AT & 97 ¥ e fam
o, AT AT AR AT AFAI U fE
a1 faere fee & fad s )

€t geR T ¥OAW : IF T JWR
@R & A T g T e ?
JETEY g 7 § 21 9 ¥ gy JEny
Y dAY §F AT S g A1

SHRI HEM BARUA:  The Nehru-
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matter of disputed territory, sfafus quo
should be maintained and if one party vio-
lates the sfafus quo, the other party can
take stern measures. In the case of Nada,
what has hapbened ? The area was demar-
cated. Pakistan has demolished our pillars,
Not only has she dome so, but she has
established schools there, built up roads
there and has planted her population in
that” part of our territory., In that com-
nection, may I know whether in the Light
of the Nehru-Liaquat Ali Pact, Govern-
ment propose to take stern measures
against Pakistan for demolishing the pillars
like that?

SHRI B. R, BHAGAT : As I said, they
have agreed now to restore the pillars and
there is no question of any encroachment.

SHRI HEM BARUA : She has agreed
to restore the pillars. But why has she
demolished them ? Are any stern mea-
surcs going to be taken against her 7

il O S §CHIT 7 AT gATA
TNET BT F IqH 71 #E fgamaq 2
T § o apre aifear Q18T & faerer
Y IETI A1 98 SETRIT A, (A
FFL?

&Y ®o o WA : TAT &L - FT2W
g fagr war &

off T w7 ;- dq fer 9T gAE
TATET AT TJT 4T T 341 #1§ g7 7Y
far mar ?

SHRI S. S. KOTHARI : Pakistan and
China continue to nibble at our borders.
Have the borders been clearly demarcated
all along the line? What steps have been
taken to protect the integrity of our terri-
tory and border as demarcated 7

SHRI B. R. BHAGAT : So far as this
region is concerned, it is clearly demar-
cated. The pillars were there. The fact
is that some of the pillars were damaged
or removed. They are being restored now.

SHRI S. 5. KOTHARI : What steps have
been taken to protect the integrity of the
border 7 Have we our security police om

Liaguat Al Pact stipulates that cven in the he border?
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SHRI B. R, BHAGAT : The saccessful
stop of restoring them has been taken. They
are being restored. What more steps does
be want? A b

ol gER W WHAW : EA ¥ WY
3 7O @ W IAET

MR. SPEAKER : No, I will not allow
this, On every question he begins shout-
img. [ cen understand it in the case of
his question, But it is not proper to do it
in this way.

ATIET FAvaT &Y A AT A&

SHRI MANUBHAI PATEL : Is it the
work of members of pofiticl parties on
the border who try to escape to other
States ¥ 'Were these pillars demolished by
people belonging to political parties in
Pakistan jor other people especially the
pro-Chinese and Left Communists on the
berder ?

SHRI B. R. BHAGAT : It is difficult to
specifically say who + demolished these

pillars.

=it WYAR W T q18 A 98 I
a1 §ts § 1 F s =mear § & g
Ny § wifwenr afasifal &1 g
o Arafest grar ag w7 fRar war 7
Fq7 oY dAr FT KEAHAT  FAT TG
amfeat gra fear w141 a7 afeeat
afasiat gra f&ar T ? fagi
o dror ¥ afawwor & ware e
a3 & afasrd & a1 awfe & &
AFfaam A gz qE@ Ay g @ =
fawvorr ®Y @wew wC faar amg S e
gz QR W i A G e
S FawT™ 7 gg T Y a) ¥ G
wteaar Mfwanad?

&t ¥o To WA: A FEAT {fEw §

f5 g F arfweam ¥ ataarfay 18w

w ar E, R {fE ¥ A F A

Rrad & e oy & g dare gt
g, ¢ forg ot 4w g e &,
Y wdn , .
. GHRI SRENIBAS MiISRA : It is stated
by the Minister that the Directors of Land

NOVEMBER 27, 1967

Oral Answers

2860

Records of both the countries have agreed
to restore the pillars, In view of Pakis-
tani intrensigence, is it a fact that the
pillars have been put up at the same place,
or within what time will they be daing
it?

SHRI B. R. BHAGAT : Certainly they
will be put up at the same place. I think
the work will start this month.

SHRI NARENDRA SINGH MAHIDA :
May 1 know whether the pillars on the
Kutch border put up by the former State
of Kutch are still there or they have boea
removed ?

SHRI B. R. BHAGAT : I want separate
notice of that question.

ot Tl fg ¢ %47 ag 99 TE
& f6 of el 0§ @R 3w IEE
& 7 o §, afew sare w7 R g
darert & s wm @ g § ? o=
gt aw g g s aam g% fFgw
I @EET Y IAE T IAF @A
gt §, gAY WEAT a% Anyfdeer
won e s faar g 7

® Wo To WM :
g TE faet § 0

e g

TRADE ROUTE BETWEEN CHINA AND
PAEISTAN

*273, SHRI R. S. VIDYARTHI: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that Pakistan
entered into an agreement with China re-
cently to Te-open the trade routs &cDOSS
their borders; and

(b) if so, whether Government are
examining the implications ‘arising there-
from and taking appropriate measures in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) Accord-
ing to a statement issyed by the Press In-
formation Department of the Governmeat
of Pakistan, China and Pakistan signed an
agreement in Islamabad on October 21,
this year, to reopen the old caravan route
‘between ‘Gilgit' and Sinkiang.
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(b) Yes, Sir. Government are carefully
shudying the development and will take
stcH theasires as necessary.

o To wmo farwmd : wurT 7y gE
& featter ot g 3w A S wTee
A d e & freg &7 @
MaiHe gHEdT R AU F A

fegam § 9 s N Ak agamwa
DY ATAM ; AT gh, & TIEE T AT
g/ Eig ?

o wo Uo Witay : WF W EH AN
<V AT F T F 99T 04T § 39 99
&Y V4T 73 & | g% 99 1 497 q@T
KA ¥ AT & (7F 79 Feeewr Fawrr
&Y gfere F el a9 #3913 § 1

SHRI R. S. VIDYARTHI: In Delhi
alome, if the Minister goes to vigit the
market, he will find that in every shop
there are Chinese goods worth millions of
rupees, Is it not in his knowledge that in
other parts of the country also there are
Chinese smuggled goods all over 7 What
steps is he taking ?

SHRI1 B. R. BHAGAT : That is not our
impression that there are millions of
rupees worth of Chinese goods.

SHRI S. KUNDU : Besides this trade
agreement with Pakistan, there are other
sgreements made by the Pakistaw Gov-
ernfrent  with the Chinese Government
such as some sort of military agresmemt
by which definite prejudicial acts are be-
ing carried on in India subverting the in-
ternal integrity and sovereignty of India,
such as helping the Naga hostiles and
Mizo hosliles and giving a place for their
training ground in China itself. What
steps the Government is taking to stap it 7

SHRI B. R. BHAGAT: That is true,
4nd this itself is an aspect, and it is proof
that -there i Sino-Pakistani collusion
against our wital interests, and they are
doing it in other matfers also. T can ounly
say that we are trying to prevent it with
all our resources.

SHRI N. K. SANGHI: May I know
if the hon. Minister would take wup ‘this
matter with the Pakistan Government,
namely, that the opening of the ‘trade
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rowte betwéen Pakistan and China will
be comsidered an hostile act, agaiast the
spirit of the Tashkent agreement ?

SHRI B. R. BHAGAT : We are consi-
dering that along with the other matter.
MR. SPEAKER : Next question.

SHRI SAMAR GUHA : Sir, I want to
put one important question. [ was trying
to catch your eye.

MR. SPEAKER : Sorry, | have passed
on to the next guestion.

INDIAN CONSULATE IN SHANGHAI TAKEN
OVER BY CHINESE

*274, SHRI YAJNA DATT SHARMA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s attention
had been drawn to the reports that Chi-
nese authorities in Shanghai have taken
over the Indian Consulate premises apart
from the Sikh Gurdwaras; and

(b) if so, the steps taken by Govern-
ment in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) Yes Sir.
The Shanghai Administration for Housing
and Land Estates had informed ocur Em-
bassy in Peking on 30th Juhe, 1967, that
the land housing the former Consulate-

General in Shanghai had been taken over
by the Municipal Admimistration,

(b) Our Embassy have comveyed our
protest to the authorities in Peking. The
Government of India are also considering
further appropriate action.

off 2o To Wt : T WA W

AT fF T wrd aefagt Y A
#1 F T a@F @ o7 #X G ¢,
F o frg T ¥ § 7 g AT AR
¥ &R o 7w 6 9T @ &, AR
o1 T g aoft awfe e A
2 R, at wr g g frearas
o FB1A & o qa @it fF ag Wyl
a3 i A T @ A weafa W
MR ! TER PN ATE fF
Fare T g B g §
0 T el W e A<y ?
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SHRI B. R. BHAGAT: We recognise
that the action of the Chinese Govern-
ment is absolutely arbitrary and is illegal,
and we are considering what reciprocal
action we should take in this matter. I
think the House will appreciate that it
will not be in the public interest to dis-
close it.

=ft Qo To YWY : FEqE WEEA, AL
I8 N9 FT IAL Ag AM@r L qA
wgRy 7 gard g fga wwfa #
TR F s g Ay | 79 qg W gt
2 fF st gard w=afe g/ s Y
g1 3, at Fav aFHL I F Aw agi 02
FYE e T ISEAT |

MR. SPEAKER : He has said that it
will not be in the puoblic interest to dis-
close it. He may put his second ques-
tion. .

=t Qo To WHE : T F TFTT R
FTOE G ?

FREEETAA S a8 W1
7T gfe e AEF et § AT e
T FY I AT TYFETE W ISTAAT
a1 1 GO I9F AT H qTEE v
AET @y ?

=t o To \AR : TW A4 TG 5

AT TG T ATAS W J grat
FIIRWH TERF e e
1 i

=t Qo To Wl : AZHTHER A faewe
fafem g | fred & aut §

TR F1 qa00 faeger fgz & mar
2

SHRI NATH PAI: Mr. Speaker, Sir,
1 think one of the bases of diplomacy—
sensible diplomacy and not the kind of
diplomacy which the Government of India
indulges in—is reciprocity, mutuality of
obligations and reciprocity of obligations.
That is the basis of good diplomacy. In
view of the fact that the Chinese no lon-
ger consider themselves bound by the ob-
ligations they undertook, may I know

whether we must go on making a gift to
them of lands for consulates? For ex-
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ample, an extent of nearly one-tenth of
the total Diplomatic Enclave is being en-
joyed by them today. Has it been brought
to their notice that if they tried to wriggle
out of their stipulations, we would also be
free to act, and in that light, may I know
whether we should continue making gifts
of such vast tracts of land as we are
making to them ?

SHRI B. R. BHAGAT : As [ said, this
is a matter which will be comsidered also
in that aspect which the hon. Member has
underlined; it is a well-established prind-
ple reciprocity and mutuality. But, as I
said, the details of this, it will not be pro-
per to disclose.

MR. SPEAKER : Yes.

SHRI NATH PAI: Sir, I did not hear.
What will be the basis 7

MR. SPEAKER : He said it is not de-
sirable to disclose the details.

SHRI NATH PAI: But the principle
will be accepted,

SHRI B. R. BHAGAT : Yes, the prin-
ciple will be accepted.

SHRI NATH PAI: Thank you.

SHRI BEDABRATA BARUA: The
Chinese Embassy in Delhi is allotted pos-
sibly the biggest area in the Diplomatic
Enclave, and most of it is lying waste, and
that was done at a period when our re-
lation with China was wvery good. May
I ask the hon. Minister to inform the
House whether, in view of the present
situation, they will be asked to surreader
the unused portion of the land allotted to
them ?

SHRI B. R, BHAGAT : There is no
such proposal at the moment.

it w1 Teg : ST A TTH &
F oY NI AT AX A §, ITHT W
AP, WA I T § AU
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WRITTEN ANSWERS TO QUESTIONS
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EconoMy N INDIAN MISSIONS

*276. SHRI P. C. ADICHAN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the question of effecting
economy in the working of the Indian dip-
lomatic Missions abroad has been consi-
dered by Government;

(b) if so, the efforts so far made in this
direction; and

(c) the amount likely to be saved as a
result of the economy measures during the
current financial year 7

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) Yes, Sir.

(b) and (c) A statement is placed on
the Table of the House.

[Placed in Library. See No. LT-1744/
67].

ANTI-CHINESE PROPAGANDA

*277. SHRI HEM BARUA :
SHRI PREM CHAND VERMA:
SHRI RANDHIR SINGH :
SHRI DHIRESWAR KALITA :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
=ats

(a) the steps taken so far to counteract
Chinese radio broadcasts against India in
areas of South East Asia as also areas in-
side the country like NEFA; and

(b) if so, the broad details thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRIK K.
SHAH) : (a) A watch is kept on anti-
Indian propaganda emanating from
Radio Peking. Appropriate action is taken
to counteract distortion of facts indulged
in by Radio Peking from time to time, in
our services projected to SEA. For
NEFA and the border areas, programmes
are broadcast in the regional language/
dialect of the people concerned.

(b) For counteracting Chinese propa-
ganda two items are broadcast daily in the
External Services, One is a daily news com-
mentary of 15 minutes doration and the
other a round up of editorial opinion. -In
NEFA and the border areas, Chinese pro-
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paganda #s countered through news bulle-
tins and pews commentaries. No opportu-
nity is missed to expose the hollowness of
Chiness propaganda.

INDIAN MISSIONS ABROAD

*278. SHRI J. B, SINGH :
SHRI A. SREEDHARAN :
SHRI S, M. JOSHI ;
SHRI KAMESHWAR SINGH :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether a senior official visised
India’s Missions abroad to study their cost
of mainteaance;

(b) if so, the findings thereof;

(c) whether Government propose to
make the report public; and

(d) the action taken by Government
thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R, BHAGAT): (a) A Team
of Foreign Service Inspectors—a Joint
Secretary, each, from the Ministries of
External Affairs and Fimance inspected
certain Indian Missions in 1966-67.

(b) to (d). The Reports of the Team

are under Government's comsideration and -

necessary action will be taken. The House
will appreciate that it is peither the prac-
tice nor possible to publish such internal
reports,

Hion ~ PowER TRANSMITTERS FOR JAMMU
AND SRINAGAR

*279. SHRI GULAM MOHAMMAD
PAKSHI : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether the two broadcasting sta-
tions in Jammu and Srinagar are powerful
enough as to disseminate news through
their broadcasts to the far-flung areas and
whether the preseat arrangements are ade-
quate enough so as te couster adverse
propaganda of our two adversaries in the
border areas; and
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(b) i mot, whether any steps are pro-
posed to be taken to improve them 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). The short wave
transmitter at Srinagar is able to provide
service to the entire State. The service
from the medium wave transmitter at Sci-
nagar covers the Kashmir Valley and at
night time extends over most of the areas
in Kashmir including the border areas.
Because of the highly mountainous terrain
there are, however, bound to be some
pockets of unsatisfactory reception. The
power of the existing transmitters at
Jammu is inadequate and action is being
taken to instal a high power transmitter
there which, besides improving the service
to the State as a whole, will also serve
the border areas in this region.

PAK. CONCENTRATION ON INDIA's BORDERS

*280, SHRI PREM CHAND VERMA :
Will the Minister of DEFENCE be pleas-
ed to state :

(a) whether it is a fact that the Pakis-
tan Government are distributing arms im
large numbers to the civilian population in
the border areas and training the border
people in guerilla warfare;

(b) whether it is also a fact that the
Pakistan authorities have smuggled large
number of young and educated girls for
the purpose of spying inte India through
Jammu and Kashmir border; and

(¢) if so, the steps taken to meet the
situation ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Gov-
ernment are aware that Pakistae has
issued arms and ammunition ix some bor-
der villages.

(b) Some Pakistani spies do try to
operate in J & k with a view to giving
information to Pakistan, but no instances
of-theu'pcufu‘rul to have come to

;

). All activities across the border hav-
a bearing on our security are care-
waiched and appropriate measures
taken on our side.

c

SEE
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INDIA's RELATIONS WITH AFRICAN
CoUNTRIES

*281. SHRI D. C. SHARMA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that India’s re-
lations with the African countries have
suffered a set-back in the recent times;

(b) if so, the reasons therefor; and

(c) the steps takem by Govermment to
improve relations with them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir,

India’s relations with African Countries
are, on the other hand, friendly and have
further improved in both the diplomatic
and technical fields.

(b) Does not arise.

(c) To promote better and closer rela-
tions with African countries, the Govern-
ment of India have increased the number
of resident diplomatic missions and ex-
tended diplomatic representation im others
by concurrent accredition. From the point
of view of African presence in India the
existing African diplomatic representation
in Delhi has been strengthened by the
addition of an Embassy opened very re-
cently by the Democratic Republic of
Congo. There are also indications that
Kenya will follow suit.

The Government of India has also ins-
tituted B scheme of ecomomic and techni-
cal collaboration with those countries and
iotensive efforts have been made towands
the general expansion of trade. We have
also paid considerable attention to the pro-
vision of educational facilities in India for
students and other trainees from these

countries.
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REVIEW oF CEASE-FIRE AGREEMENT WITH
Nacas

*283. SHRI MADHU LIMAYE: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state: (a) whether there
bas been a qeview of the Naga ocase-fire
agreement both in respect of its territorial
application as well as duration;

(b) the basis for this review;

(c) whether hnstiia acuv:ty and vio-

of the talks has any impact on the cease-
fire— its duration and territorial extent ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) The Agree-
ment on the Suspension of Operations has
been extended for another three months
upte  31st Janmary, 1968. There is no
change in the territorial jurisdiction of its
applicability.

(b) and (c). Government have extended
the period of the Agreement in pursuance
of its known policy that they, in deference
to the wishes of the vast majority of the
people of Nagaland Government would be
willing to extend the period of the Agree-
ment as long as the other side (Under-
ground) abided by its provisions, Over-all
law and order situation and the wishes of
the people of the area expressed through
their Constitutionally elected Government
are taken into account while considering
extensions of the Agreement,

(b) No, Sir.

Funcmions oF I.C.C. ™ VIETNAM

*284. SHRI BHOGENDRA JHA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

{a) whether the growing intensity of the
military conflict in South Vietnam and the
U.S. escalation of air raids on North Viet-
nam have affected the functioning of the
International Control Commission;

(b) whether the lack of financial re-
sources also has added to the difficulties of
the Commission; and

(c) if so, the steps India propose to take
in comsultation with other members of the
Commission to ensure proper and effective
functioning of the Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) and (b).
Yes, Sir.

{c) In spite of these difficulties the Com-
mission is trying to discharge its functions
to the extent possible in the present con-
ditions. Problems concerning the func-
time to time are examined by the Commis-
sion which takes appropriate action and
makes necessary recommendations to the
Co-Chairmen, The Government are also
keeping the gemeral position concerning the
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work of the Commission under constant
review, in consultation with the other Gov-
ernments concerned.

TURKISH SUPPORT TO PAKISTAN ON
Kaspvar

*285. SHRI C., K. BHATTACHARYYA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government's attention has
been drawn to the Joint communique issued
at Ankara by the Presidents of Pakistan and
Turkey in which the Turkish President has
promised support to Pakistan’s stand on
Kashmir in exchange for Pakistan's support
to Turkish claims on Cyprus; and

(b) if so, Government's reaction there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) Presum-
ably, the Hon'ble Member is referring to
the Joint Communique issued at the com-
clusion of the State visit of the President
of Pakistan to Turkey om 3lst October,
1967. In this communique, Turkey and
Pakistan agreed that a settlement in Jammu
and Kashmir should be in accordance with
the principle of self-determination and the
Resolutions of the United Nations. In the
same communique, the two sides also
agreed that on Cyprus, a solution should
fully take into account the existence on the
island of two distinct mational communities
and the safeguarding of their legitimate
rights and interests; The Communique
does not indicate that Turkish support for
Pakistan’s standpoint on Kashmir is in ex-
change for Pakistan’s support to Turkey's
view point on Cyprus.

(b) Despite friendly relations subsisting
between India end Turkey, the Govern-
ment of Turkey have, much to our dis-
appointment, taken a view on Kashmir
which is partisan to Pakistan.

The Government of India's stand that
Jammu and Kashmir is an integral part
of India, has been repeatedly declared and
is well known te the Government of
Turkey. The partisan character of the
Turkish Government’s position has also
been pointed out to them from tims to
time.
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ANNUAL PLAN

*286. DR. RANEN SEN :
SHRI K. RAMANI :
SHRI P, GOPALAN :

SHR] BHAGABAN DAS:
SHRIMATI SUSHILA ROHAT-
GI:

SHRI
KAR :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI JYOTIRMOY BASU :

Will the PRIME MINISTER be pleased
1o state :

(a) whether the tentative targets for the
annual plan for 1968-69 have been fixed;
and

(b) if so, the main details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Not yet, Sir.

(b) Does not arise,

SRADHAKAR SUPA-

DEVELOPMENT oF FILM, SONG AND
DraMA

*287. SHRI HARDAYAL DEVGUN :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether a Rs. 3 crore project for
the development of Film, Song and Drama
bas been drawn up; and

(b) if so, the maip features thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). There is no “3 crore
project” as such for the development of
Film, Song and Drama, but certain pro-
posals designed to secure greater Plan
Publicity have been formulated by the
Films Division and the Song and Drama
Division of this Ministry, for inclusion in
the Fourth Five Year Plan, involving a
total outlay of Rs. 4.01 crores and Rs. 31.48
lakhs, respectively; but- these proposals
are still in the formative stage, awaiting
detailed scrutiny and consideration by the
Ministry of Information and Broadcasting
in comsultation with the Ministry of
Finance and the Planning Commission.

CONTRACT FOR DESIGNING HELICOPTERS

*288. SHRI INDRAJIT GUPTA : Will
the Minister of DEFENCE be pleased to
refer to the reply given to Starred Ques-
tion No. 900 on the 3rd July, 1967 and
state

(a) whether the Gyroplane project con-
tracted for with M/s, Himalayan Heli-
copters (P) Ltd., is progressing satisfac-
torily;

(b) when the first machine is expected
to be delivered in terms of the contract;
and

(c) whether the Experts Committee and
Steering Committee have recommended this
aircraft as preferable to other types of
Helicopters available to the I.AF.?

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA) :
(a) Sufficient progress has been made in
the design of the Gyroplane and construc-
tion of the full scale mock up model to
enable the construction of the experimental
prototype to be commenced.

(b) The contract had stipulated that the
first prototype should be delivered by June
1967 for inspection and technical trials.
The prototype is expected to be cleared
after flight trials by July 1968.

(c) The Experts Committee had con-
sidered the merits of this type of machine,
and recommended that the project may be
sanctioned as an experimental scheme, The
question of this Gyroplane being considered
as a replacement for the helicopters avail-
able to Air Force would arise, only after
the experimental scheme has been success-
fully completed and an advanced version
has been developed.

SoUTH-WEST AFRICA

*289. SHRI DHIRESWAR KALITA :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the South African Govern-
ment has consistently neglected all deci-
sions of the U.N. regarding the future of
the trust territory of South West Africa;
and

(b) if so, the steps which India propose
to take in the U.N. to ensure early imple-
mentation of the U.N, decisions on South-
West Africa?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) The question of administration of
South West Africa by the U.N. in accord-
ance with General Assembly Resolution
No. 2145 (XXI) dated the 27th October
1966 is an item on the agenda of the 22nd
session of that Organisation which is cur-
rently taking place. India's stand is to
support, along with progressive African
and Asian countries, all steps designed to
bring about an end to South Africa’s man-
date over South West Africa and for the
taking over by the U.N. of the sdministra-
tion of this territory.

CHANDA COMMITTEE's REPORT ON
FiMs Drvision

4290, SHRI VASUDEVAN NAIR : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Chanda Committee’s re-
commendations on the working of the Films
Division have been examjned by Govern-
ment; and

(b) if so, the decisioms taken thereon 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). Out of 101 recom
mendations contained in the Report on
Documentary Films and Newsreels, deci-
sions are likely to be finalised on 79, A
stalement indicating the decisions taken so
far is proposed to be laid on the Table
of the House during the current Session,

RECOGNITION OF UNDERGROUND NAGA
GOVERNMENT BY CHINA

*291. SHRI YASHPAL SINGH :
DR. SURYA PRAKASH PURI:
SHRI PRAKASH VIR SHASTRI:
SHRI SHIV KUMAR SHASTRI:
SHRI RAM AVTAR SHARMA :
SHRI Y. 8. KUSHWAH :
SHRI BAL RAJ MADHOK :
SHRI KANWAR LAL GUPTA :

%’ﬂ TARKESHWARI

WmtheuinmrotEXTERNALAF
FAIRS be pleased to state :

f4) whether his attention has been drawn
towards the press reports that China is
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considering recognition of the underground
Naga Government on certain conditions;
(b) whether they have received
communication from the
Nagas; and
(c) if so, Government's reaction there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B, R. BHAGAT) : (a) Govern-
ment's attention has been drawn to press
reports emanating from pro-Phizo under-
ground sources that the Government of the
People’s Republic of China are considering
recognition of the rebel group in  Naga-
land.

(b) No, Sir.

(c) Government are determined not to
allow any foreign interference in Magaland
which is an integral part of the Indian
Union.

any
underground

CiaNesE NUCLEAR STOCKPILE

*292. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of DEFENCE
be pleased to state:

(a) whether Government have seen a
press rcport appearing im the Hindmstan
Times of the 15th September, 1967 regard-
ing the Inostitute for Strategic Studies,
London crediting the Chinese with a stock-
pile of at least 30 atomic bombs upto
200 kilotons;

(b) whether Government have made any
estimate of her own about the Chinese
strength in nuclear field; end

(c) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) and (c). It is belicved that China
can produce about 40 nuclear bombs every
year and can be expected to have stock-
piled about 100 bombs of 20 kilotons capa-
city alréady.

Crasiies oN TiBET-Sxmd BORDER

*293. SHRI R. BARUA:

SHRI N. S. SHARMA:
Will the Minister of DEFENCE be
pleased to state:
(a) the total number of armed personnel
who have become permanestly invalid
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during the clashes between the Indian and
Chinese forces on the Tibet-Sikkim bor-
der which took place in September and
October last; and

(b) the details of the compensation
paid to the families of the dead and to
the invalid personnel?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) None of the
wounded persomnel has so far been invali-
ded out of service,

(b) A statement showing the pensionary
beoefits admissible to the families of those
killed and those who may be invalided as
a result of the clashed is laid on the Table
of the House. [Placed in Library. See
No. LT-1745/67].

SUPERSONIC INTERCEPTORS

*294. SHRI P, C. ADICHAN :
SHR} S.M. BANERJEE:
SHRT K.P. SINGH DEO:
SHRI ONKAR LAL BERWA:

SHRI RAGHU VIR SINGH
SHASTRI :
Will the Minisier of DEFENCE be
pleased to stale:

(a) whether the Hindusian Aeronautics,
kad has prepared a plan for the manu-
factore of supersonic interceptors for the
LAF;

(b) if so, the main features
and

(c) when the first supersonic intercep-
tor is likely 10 be produced?

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA) :
(a) Hindustan Aeronautics Limited have
commenced design studies on a new ver-
sion of a supersonic wircraft to meet the
fature requirements of the Indian Air
Foree.

. (b) and (c). The design studies are in
a wery preliminary stage,

REORGANISATION OF AIR
*296. SHRI 5.M. BANERJEE: Will the
Miniter of INFORMATION AND
BROADCASTING be pleased to state:
(a) whether it is a fact that a Depart-
mental Committee has been comstituted

thereof;

to go into the question of the meorgani-
sation of the All-India Radio;

(b) whether as a result of this propo-
sed reorganisation over 100 to 150 staff
artists are likely to be retrenched; and

(c) the total number of staff artisis in
the AlkIadia Radio who are still on con-
tracts for periods less than 5 years?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): ta' A study team has been
appointed to examine the re-organisation
and rationalization of AIR's Staf struc-
ture.

(b) Unless the report of the Stedy
Team is received, it is not possible to
koow whether there will be any recommen-
dation to this effect but it is expected that
if there should be any such recommenda-
tion, the estimated surplus would be ab-
sorbed in the current expansion of AIR.

{c) 275, which figure includes Staff
Artists who are over-age and od hoe ap-
pointees.

TrRAUNING GIVEN TO U.AR. ProTs BY
INDIA

*297. SHRI INDRANT GUPTA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

ia) wheiher the Pakistan Foreign Ministry
bas stated that the U.AR. Air Force pilots
failed against Israel becawse of faulty Iodiam
training given to them; and

(b) the actual position reganding the
extent and nature of training facilities pro-
vided by India to the U.A.R. pilots prior to
the Arab-Israeli conflicts ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B, R. BHAGAT) : (a) No, Sir,
though the Pakistani Press did make such
false propaganda, The U.A.R. authorities
have denied the story.

(b) India provided some instructors for
navigatiopal and flying training to U.AR.
pilots,

DEeFENCE PRODUCTION

#208. SHRI DHIRESWAR KALITA :
Will the Minister of DEFENCE be pleased
to state :

(a) the steps which have been taken to
make the country self-sufficient in defence
production; and
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(b) the progress made so far in this dir
ection 7

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N, MISHRA):
(a) and (b). A statement is laid on the
Table of the House. [Placed in Library.
See No. LT—1746/67)

SmALL NEWSPAPERS

*299, SHRI R. BARUA : Will the Minis-
ter of INFORMATION AND BROAD-
CASTING be pleased to state the measures
taken to protect the interests of the small
newspapers as a result of the introduction
of commercial broadcasting over AIR ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K
SHAH) : It will be the constant effort of
the Government to watch the interests of
small pewspapers and not allow them to
suffer, With a view to safeguarding the
interests of the Newspapers, two represen-
tatives of Indian and Eastern Newspapers
Society and one of Indian Languages News-
papers Asdociation have been included in
the Advisory Board constituted to advise
Government in regard to the Commercial
Broadcasting Service.

ExporT OoF HAL. AIRCRAFT

*300. SHRI INDRAJIT GUPTA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that some ex-
port orders for aircraft have been received
by the Hindustan Aeronautics Ltd.; and

(b) if so, the countries from which the
orders have been received ?

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA) :
(a) and (b) Mo, Sir. Mo orders have been
received for the export of aircraft. Some
orders have been received from UK. for
the export of components of aircraft/aero-
engines,

INDiANS MiGrATED TO FomEigN COUNTRIES

1979. SHRI BABURAO PATEL: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the number of Indians who gave up
their citizenship, and the names of the
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foreign countries to which they migrated
since 15th August, 1947;

(b) how many of these Indian migrants
were doctors, scientists and otherwise spe-
cialised professionals and how many were
artisans and labourers;

(c) the of the ies  which
invite and encourage the migration of
Indian doctors, scientists and specialized
professionals;

(d) whether these migrants are allowed
to take all their assets from India;

() if not, in what proportion and the
manner of taking their assets; and

(f) the steps Government propose to
take to stop or discourage the migration of
doctors, scientists and other specialized pro-
fessionals to foreign countries ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) About 88,861, Britain,
Norway, Germany, Malaysia, Hongkong,
Bahrain, Nepal, Canada, Saudi Arabia,
New Zealand, Cambodia, US.A., Iran,
Ceylon, Denmark, Singapore, Tanzania,
Swedan, Mauritius, Ethiopia, Mexico,
Afghanistan, Panama, Guyana, Fuji, Jor-
dan and Japan, As there has been mass
migration between India and Pakistan
after the partition, the figure furnished
above does not include information in res-
pect of Pakistan,

(b) Doctors about 600 and an equal
number of professionals. Most of the
Indian migrants are businessmen and arti-
sans., Artisans permitted to emigrate to
foreign countries since 15th August, 1947
are 18,919 and workers are 4,36,613. No
statistics are available as to how many
of these artisans and workers gave up
their Indian citizenship subsequently.

(c) There is no country which invites
and encourages the migration of Indian
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manent residents, On the basis of an
Act passed on 3-10-1965 in America the
present quota system would be abolished
in 1968 and according to the pew Law
1,70,000 immigrants (excluding from
Western Hemisphere) would be admitted
to the United States every year, All
countries will have to compete on the
basis of preferences laid down for immi-
gration, but not more than 20,000 can
be admitted in a particular year from
any country. The immigration preferen-
ces would be:

(i) Sons and daughters—20% of
the quota.

(ii) Children and spouses of perma-
nent residents—209% of the
quota.

(iii) Professionals—10% of the quota,

(iv) Married sons and  daughters

—10% of the quota.

(v) Brothers and Sisters—24% of the
quota,

(vi) Skilled and unskilled workers—
10% of the gquota.

(vii) Refugees—6% of the quota,

(d) and (e). According to the present
policy, Indian nationals emigrating abroad
are not granted any facility for transfer
of assets outside India. However, in ex-
ceptional and deserving cases where the
country allows emigrants subject to their
bringing in a certain minimum amount,
exchange is released to the extent of the
amount required by the country after ob-
taining from the emigrant an undertaking
that the amount released will be repatria-
ted to India within a period of one year.
In respect of Anglo-Indians and Jews
(emigrating to Isracl only) the emigrant
family is allowed to transfer capital assets
in India to a maximum of Rs. 50,000. The
remaining Indian asgets of the emigrant
family are required to be held in a blocked
account with an authorised dealer. Re-
mittance of income accruing on the blocked
account is allowed to the extent of Rs.
20,000 per annum, excess income being
retained in the blocked account. In respect
of foreign-born women married to Indian
nationals who wish to return to the coun-
tries of their birth, on the death of their
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husbands, transfer of a sum up to Rs. 75,000
to the country of birth is allowed at the
time of emigration. Remittance of mmmc
carned on the remaining assets in India,
held in blocked account is allowed upto
Rs. 20,000 per annum. If in any year the
income does not amount to Rs. 12,000
remittance to the extent of short-fall from
the capital i also allowed. This facility
is available as long as they do not have
any other source of income or do not
TEmarry.

(f) Government's policy is not to dis-
courage deserving people going abroad for
higher education or specialisation when
such facilities are not available in India.
At the same time Government do not wish
to encourage brain drain from the country
of people whose services are required in
india. The Government of India have been
taking various steps from time to time to
encourage the return of scientists and doc-
tors to India viz., the formation of a Scien-
tists’ Pool including doctors; the particulars
of doctors enrolled in the National Register
are published periodically and sent to all
Ministries/State Governments, U.P.S.C, etc;
the U.PS.C. and other recruiting agencies
treat the Indian doctors whose particulars
are given in the classified lists, as ‘Personal
Contact® candidates for all posts advertised
by them; persons appointed to the ‘Pool’
are attached to research institutions, Univer-
sities ete,

ALLOCATION FOR GUJARAT FoR FourTH
PLAN

1980. SHRI NARENDRA
MAHIDA : Will the PRIME
be pleased to state :

(a) the amount of allocations made for
Gujarat during the first year of the Fourth
Five Year Plan for implementation of the
scheme under the said Plan; and

(b) the amount actually paid to Gujarat
out of this allocation during the above
period ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMAT] INDIRA
GANDHI) : (a) R 21.7 crores,

(b) The admissible claim of the State
Government against the above figure so far
adds up to Rs. 19.28 crores only. :

SINGH
MINISTER
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FaENCH SYSTEM OF PLANNING FOR INDIA

1981, SHRI M. L. SONDHI : Will the
PRIME MINISTER be pleased to state :

(2) whether it is a fact that our system
of Planning is considered as ‘Imperative”
Planning or by command as different from
French system of planning which is known
as Indicative Planning or planning by per-
suasion or by guidance; and

(b) whether merits of the two systems
have been studied and how far the ills of
the Indian Planning could be overcome by
replacing it with the French type of Plan-
nimg 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) Tt would not be correct
to catégorize Indian Planning as ‘imperative’
planning.

(by Sisce the comditions and the tasks
of plannimg are basically differeat in the
two countries our planming has to take into
account our own needs and circumstances.

DerUTY PrIME MINISTER'S REPORT ON HIS
FoOREIGN TOUR

1982. SHRI MADHU LIMAYE: Will
the PRIME MINISTER be pleased to state:

(a) whether the Deputy Prime Minister
has submitted any report on the political
as distinguished from economic and finan-
cial, results of his foreign tours during the
interval between the Budget Session and
Winter Session of Parliament; and

(b) if so, the details thereof ?

THE PRIME MINISTER. MINISTER
OF ATOMIC ENERGY, MINISTER OF
PFLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). The Deputy
Prime Minister did apprise me of the nature
of his talks on political, economic and allied
matiers during his visit to various countries
since the last session. The House will appre-
ciate that it is neither customary nor proper
to disclose any detaile about such confiden-
tial talks held with leaders of friendly
foreign Governments.

TIBETAN REFUGEES

1983, SHRI YASHPAL SINGH : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :
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(a) whether it is a fact that about 3000
Tibetan refugees cressed into Chamoli dis-
trict through Mena aad Niti passes in
August, 1967; and

(b) if so, whether they have been re-
settled and if so, where ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) No, Sir,

(b) Does not arise,

IMPLEMENTATION OF DmMECTIVE PRENCIPLES

1984, SHRI K. LAKKAPPA : Will the
PRIME MINISTER be pleased to state:

{a) whether it is fact that with a view
to establishing Welfare State, Government
propose to issue direction to the States to
enforce “Directive Principles” emumerated
in the Constitution; and

(b) if so, when ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMAT]I INDIRA
GANDHI) : (a) and (b). The Directive
Principles enumerated in Part IV of the
Copstitution cover a vast and comprehen-
sive field. All policies of the Government
are designed to kad ultimately towards the
establishment of a Welfare State. The
Central and State Govermments have all
along been taking action in mutual comsul-
tations to achicve the objectives underlying
the Directive Primciples. The Central Minis-
tries have also addressed the State Govern-
ments on the subjects relating to those
Principles as and when necessary.

CREATION OF A SEPARATE MINISTRY OF
SCIENCE AND TECHNOLOGY OR AN INTER-
MDNSTERIAL COUNCIL

1985. SHRI BHOGENDRA THA :
SHRI D. C. SHARMA :

Will the PRIME MINISTER be pleased
to state :

(a) whether the Round Table on Science
and Technology beld recently in Delhi had
suggested the creation of a separate Miinistry
of Science and Technology or in the alter-
native the sotting up of an inter-Ministerial
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Council for the specific purpose of imple-
menting mational science policies; and
(b) if so, Government's reaction thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
FLAMNMNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). One of the thres
Panels into which the Science Round Table
breke up for detailed discussion did suggest
an Inter-Ministerial Council for Science and
Technology as an alternative to the idea of
a separate Ministry of Science and Techno-
logy. The Round Table made no recom-
mendations as such, but the Government is
considering many of the ideas which were
sugpested. The Administrative Reforms
Commission has alfo set up a number of
study teams, some of which are concerned
with the organisation of science. Gowern-
ment will take into consideration the recom-
mendations of these bodies,

U.SS.R, OFfer TO SELL HELICOPTERS TO
INDIA
1986. SHRI MOLAHU PRASAD : Wil
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that the USSR,
had offered to sell to India the helicopters
sold by her to Pakistan; and

(b) if so, the reasons due to which
Government did not purchase these heli-
copters ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The
Question apparently refers to Mi-6 helicop-
ter. This type of helicopter was offered for
sale t0 us also, but after an assessment it
was found that this aircraft will not be
suitable for our requirement and the ques-
tion of purchasing it therefore did not arise.

wfram
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1988. SHR] M. L. SONDHI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the British
Government are trying to accentuate the
differences between the various communitics
in Fiji particularly between Indians and
Fijians;

(b) whether Government are proposing
to send any delegation there to neutralise
the offects of the British move; and

(c) whether Government have made a
formal request to the British authorities to
desist from such propaganda which may
make the life of Indian settlers there diffi-
cult ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) The British Government
have unfortunately adopted certain measures
in Fiji which are not conducive to com-
munal harmony and national unity in the
Territory.

(b) Mot at present,

(c) No such formal request has been
made. In the United Nations and else-
where, India bhas, in accordamce with her
general policy, supported the broader canse
of the independence of Fiji from colomial
rule. India hopes that the people of Fiji,
of diverse origins, will attain independence
in conditions of harmony at an early
date.
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JAMMU-SRINAGAR HIGHWAY

1990. SHRI GULAM MOHAMMED

BAKSHI: Will the Minister of DEFENCE
be pleased to state:

(a) the total amount spent on the mainte-
pance and improvement of the road from
Jammu to Srinagar since it was declared
as a Highway; and

(b) the improvements which have been
cffected therein so far?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) The expenditure
incwrred on Jammu-Srinagar portion of the
National Highway 1-A by the Border Roads
Organisation on Capital Works and main-
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tenance after the inclusion of the road in
the programme of the Board during the
period 1961-62 to 1967-68 (up to August
1967) is Rs, 941.73 lakhs and Rs, 229.06
lakhs respectively. The expenditure incur-
réd on this portion of the road prior to its

. inclusion in the programme of the Board is

not readily available,

(b) The Jammu-Srinagar portion is being
widened and improved to cater for un-inter-
rupted traffic; protective works such as the
construction of retaining and breast walls
and culverts and stabilisation of the road
surface have been and are being undertaken
at a number of places.

STATE AND CENTRAL GOVERNMENT
EmrLovEEs IN U.N.O.

1991. SHRI M. L. SONDHI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a)_the number of various State and Cen-
tral Government employees who have been
selected to serve in the various agencies of
the United Nations Organisations during
the last two years;

(b) the ber of employees at p
working in each of the UN. Offices and
the terms of appointment in each case;
and

(c) whether there are cases where em-
ployees have been sent more than once
to U.N, jobs and if so, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PFLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATIT INDIRA
GANDHI) : (a) to (c). The required infor-
mation is being collected and will be laid
on the Table of the House,

CoNTRACT LaBOUR SysTEM mn ALR.

1992, SHRI MADHU LIMAYE : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government are aware that
the contract labour system is in vogue in
the All India Radio;

(b) whether the ALR, artists/their guild
have protested against this system; and

(c) if so, the reaction of Government
thereto 7
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) No, Sir. There is no contract
labour system in All India Radio, What
is in vogue is a class of employees known
as 'Staff Artists’ who are under a renewable
service contract—aormally for a period of
five years 4t a time. This has since been
replaced by a letter of appointment extend-
ing up to the age of 55 years, further ex-
tendable up to 58 years at the discretion
of the Director General, All India Radio
amd in exceptional cases up to 60 years.

(b) The A.LR, Artists Association have
been representing from time to time that
they should be made permanent Govt, ser-
vants,

(¢) Government have appointed a Com-
mittee to examine all aspects of this propo-
sal to determine to what extent it will be
possible to do so,

Unrr oF BHARAT ELECTRONMICS LTD., ™
KERALA

1993. SHRI C. JANARDHANAN : Will
the Minister of DEFENCE be pleased to
state :

(a) whetber Government propose to set
up a unit of the Bharat Electronics Ltd.,
in Kerala;

(b) if so, whether any decision has been
taken on the location for the same; and

{c) when the comstruction work is likely
to start?

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA) :
(a) to (c). The reference is presumably to
the mew factory which is proposed to be
set up by BEL to meet the increasing re-
quirements of the Defence Services for
clectronic equipment, No decision on the
location of the factory has yet been taken.
The planming of the new factory has only
recenlly commenced, Finalisation of the
construction schedule and other details

_ would, therefore, take some time.

DELEGATION FROM SoOUTH KoOREA

1994, SHRI MARANDI : Will the Minis-
ter of EXTERNAL AFFAIRS be pleased
to state :

(a) whether it is a fact that a high-

powered delegation of the South Korean
Government recently visited India;
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(b) if so, the purpose of its visit;

(c) whether any agreement was reached
with the delegation; and

(d) if so, the main feature thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) A six member Goodwill
and Economic Cooperation Mission of the
Government of the Republic of Korea led
by the Ambassador of the Republic of
Korea to Japan visited India from 23rd to
27th August, 1967.

(b) The declared purpose of the visit
of this delegation was *to further strengthen
the cordial and friendly ties which have
always existed between the two countries™.

(c) It was essentially a goodwill visit
and its purpose was not to enter into amy
agreements,

(d) Does pot arise.

Duty Hours oF CiLass IV STAFF OF
Parna ALR. STATION

1995. SHRI RAMAVATAR SHASTRI :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that 8 hours a
day have been prescribed as duty hour for
all Central Government employees through-
out the country;

(b) whether it is also a fact that over-
time allowances are paid to Government
employees for working more than the pres-
cribed hours; and

(c) if so, the reasons for taking work
continuously for 12 hours from Class IV
Staff daily at Patna Radio Station without
grant of any overtime allowance 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K
SHAH) : (a) No, Sir. The normal work-
ing hours are 74 including half-an-hour
break for lunch. The daily working hours
of employees working on shift duty are
decided according to local requirements,

(b) Yes, Sir, to certain categories oaly.

(c) Chowkidars work in shifte and ob-
serve 12 working hours a day, They are
entitled to payment of overtime allowance
for work performed beyond 12 hours
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SCIENTISTS v RESEARCH AND DEVELOPMENT
ORGANISATION

1997. SHRI R, S. VIDYARTHI : Will
the Minister of DEFENCE be pleased to
state :

{a) whether it is a fact that the scientists
in the Research and Development Organisa-
tion are being utilised for clerical work; and

€b) if .80, the number of mach dcientists
and the reasons therefor 7
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DEFENCE
PRODUCTION) (SHRI L. N, MISRA) :
{a) and (b). Sciemtists in Research and
Development Orgamisation are not being
utilised for clerical work. However, to
give proper direction in the field of scien-
tific development and for the implementa-
tion of policy directives concerning techmni-
cal/scientific projects, a few scientists are
employed in various Establishments in
dealing with correspondence pertaining to
technical administration,

FourTH PLAN POR MADHYA PRADESH

1999. SHRI MANIBHAI J. PATEL :
Will the PRIME MINISTER be pleased
to state :

(a) whether Madhya Pradesh Govern-
ment have submitted their schemes for
inclusion in the Fourth Plan;

(b) if so, the main features thereof;

(c) the estimated amount to be spent;
and

(d) the proposals for raising the funds
for the schemes to be included in the
Plan?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

{b) and (c). The main provisions pro-
posed as they emerged after discussions
held in November, 1966 are:

(Rs. Crores)

Agricubure Programmes inclu-

ding CD. & Cooperation ...... 1199
Irrigation and Power ........ .. 1640
Industry and Mining ..............209
Transport & Communications . ....... 36.0
Social Services ..........i.i... 110.1
Miscellaneous ............. feves T

Total 4580

(d) The Fourth Plan outlay of 458
crores as indicated above was agreed to
be financed as under:

(Rs. Crores)

Central Assistance ............... 288
State Resources ........ouovuvvuev. 170
Total 458
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#err To FAMMLIES OF JAWANs KiLLED
N 1965 I INDO-PAX CONFLICT

2000. SHRI P.C, ADICHAN: Will the
Minister of DEFENCE be pleased to
state:

{a) the steps taken by Government to
help the families of the jawans killed in
the Indo-Pak. conflict in 1965; and

(b) the amount spent so far in this re-
gard?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) A state-
meat giving the required information is
Iaid on the Table of the House. [Placed
in Library. See No. LT-1748/67].

(b) The total expenditure in this regard
witl have to be obtained from a number
of auothorities and will be a time-consum-
ing process. The time and effort involved
in collecting the information will not be
commensurate with the results likely to
be achieved,
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INDIA'S PARTICIPATION 1IN INTERMATIONAL
CONFERENCES

2004. SHRI RAM CHARAN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that the Gov-
emment of India participated in 114 Inter-
national Conferences, Congresses and
Symposiums, etc. in 1966; and

(b) if so, the total expenditure incurred
on this account, with break-up of expendi-
ture, in rupee currency and foreign ex-
change ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) India participated in 114
International Conferences etc. in 1966 and
in some cases the participants were nom-
Governmental organisations from India.

(b) Information is being collected and
will be laid on the Table of the House.

INDIA’s REPRESENTATION DN INTERNATIONAL
TIONS

2005. SHRI RAM CHARAN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that India is
represented 8s a  Memb on .
International Organisations at present;

(b) if so, how many of the Indian re-
presentative in such Intermational Organi-
sations belong to the Scheduled Castes and
Scheduled Tribes; and

(c) the total annual expenditure incur-
red by Government on them ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) and (c). The required information
is being collected and will be laid on the
Table of the House,
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Rapio STATION FPOR KANGRA

2006. SHRI PREM CHAND VERMA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state ;

(a) whether it is a fact that there is
no Radio Station in the whole of Kangra
VaHey;

(b) whether it is also a fact that Gov-
ernment have under comsideration a pro-
posal to open a broadcasting station at

Dharamsala or some other important town
in the valley; and

(c) if so, at what stage the proposal is
at present and when a decision is likely to
be reached 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) The Kangra valley is being
served by the high power medium wave
transmitter at Jullundur. High power trans-
mitters proposed to be set up at Jammu
and on a second site opear Simla will also
be able to provide satisfactory might time
service to this region even though the
valley may not fall very fully within their
day time primary coverage.

(b) No, Sir.
(c) Does not arise,

INDIAN NUCLEAR SCIENTISTS ABROAD

2007. SHRI SHIVA CHANDRA JHA:
Will the PRIME MINISTER be pleased to
sate :

(a) how many Indian Atomic Scientists
have setiled abroad and in which countries;
and

(b) the steps which bave so far been
taken by Government to bring them back
to Indja and with what result ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
FLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) No accurate date on the
point is available.

(b) Various steps have been takem by
the Government of India to provide faci-
lities and opportunities to Indian scientists
L/M85LSS/67— 3
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gettled abroad to return to the country.
Indian scientists outside the country, whose
services could be utilised in comnection
with the atomic emergy programme, are
identified and contacted for interview them
abroad,

N.C.C. OFFicERs

2009. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of DEFENCE
be pleased to state :

(a) the number of persons from the
N.CC. of Orissa so far appointed as
J.C.Os. and Sergeant-Major Instructors;

(b) whether they are being discharged
from these posts mow; and

(c) if so, the reasons therefor ?
THE MINISTER OF STATE (DE-

FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE: (SHR1
L. N. MISHRA) : (a) Sergeant Major

Instructors—Nil.

Under Officers Instructors in lienw of
1.C.Os.—8,

(b) and (c). The discharge was effected
before December, 1966, as the appoint-
ments had been made on a temporary
basis and the same were terminated when
regular Army personnel became available.
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Amasic  MoNTHLY “AL-BaaTH-UL-Isramir”

SHRI SHARDA NAND :
SHRI SHRI CHAND GOEL :
SHRI A. B. VAJPAYEE :

SHRI JAGANNATH RAO
JOSHI :

2011.

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state © i

(a) whether it is a fact that an Arabic
monthly paper “Al-Baath-Ul-Islami® is
published from Lucknow;

(b) whether it is also a fact that in
more than one issue of this paper, highly
objectionable matter which blackens the
image of India in the Arab countries has
been published; and

(c) if so, the reaction of Government
thereto; and

(d) the steps taken to check such
objectionable propaganda ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.

(b) Certain material considered detri-
mental to India’s relations with Arab coun-
tries had appeared in this paper.

(c) The paper was suitably advised in
the matter, '

(d) Vigilance is maintained and appro-
priate action is taken where necessary.
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TRAINING TO NUCLEAR ENGENEERS

2012. SHRI SHARDA NAND:
SHRI N. S. SHARMA :
SHRI SHRI CHAND GOEL :
SHRI A. B. VAJPAYEE :
SHRI JAGANNATH RAO
JOSHI :

Will the PRIME MINISTER be pleased
lo state :

(a) whether it is a fact that in view of
India's plan to build Atomic Power
Stations and other peaceful uses of atomic
energy, some prominent members of the
Institute of Engineers have stressed the
peed for emsuring the training of muclear
Engineers and technicians in Indian Uni-
versities t0 meet the inevitable future
requircanents; and

(b) if so, Government reactions there-
to?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). Government's
attention has been drawn to suggestions
made. from time to time by members of
Institute of Engimeers and other technical
organisations regarding the need for the
training of nuclear engineers in Indian
Universities, The Department of Atomic
Energy keeps in close contact with Univer-
sities in the matter of training of engineers
for our atomic energy programme.

COMMUNICATIONS EQUIPMENT FROM
USA.

2013. SHRI BHOGENDRA JHA:
Will the Minister of DEFENCE be pleased
to refer to the reply given to Starred Ques-

tiom No. 286 on the 5th June, 1967 and
state :
(a) whether Government have taken

any decision on the offer by US.A. Gov-
ernment of communications equipmenat for
use with radars; and

(b) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHR1
SWARAN SINGH) : (a) and (b). Yes,
Sir. A formal request has been made to
US.A. Government, A final decision will
be taken after the detailed offer is received.
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LAND ACQUIRED FOR DEFENCE PURPOSES

2014. SHRI ABDUL GHANI DAR:
Will the Minister of DEFENCE be pleased
fo state :

(a) the total acreage of land acquired
for defence purposes in the country during
the last four years;

(b) the total acreage of land utilised for
defence purposes during the above period;
and

(c) the uses to which the
land is being put to'?

THE MINISTER OF DEFENCE (SHR1
SWARAN SINGH) : (a) to (c). The re-
quisite information is being collected and
will be laid on the Table of the House,

remaining

NATIONAL  LIBERATION MOVEMENT IN
PortucuEsE COLONIES OF AFKICA

2015. DR, RANEN SEN: Wil the
Minister of EXTERNAL AFFAIRS be
pleased to state the efforts made by India
to help the national liberation movement
in the Portuguese colonies of Africa?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : The Governmemt of India
bave always vigorously opposed the com-
tinuation of Portuguese ruls in Angola.
Mozambique and Guinea and have coms-
tantly pleaded the cause of the people in
Portuguese Colonies, in the UN. and in
other international forums, India is a
member of UN, Special Committee of
24 on Colonialism, which has done com-
mendable work in bringing to the notice
of the world, the atrocities committed by
the Portuguese Colonialists on the inhabi-
tants of Mozambique, Angola and Guines,
in contravention of the UN. Charter and
Human Rights. As a result of the efforts
of this Committee in which India has
played a notable part, the UN. General
Assembly has passed a number of resolu-
tions aimed at securing independence for
the Portuguese territories in  Africa.

At present 24 Angolan students are re-
ceiving training in nursing in India. Some
scholarships for higher studies in India are
being offered. each year, to students from
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Portuguese colonies and we have also
supplied some medicines, first-aid equip-
ment, sewing machines, books, etc. for use
by the nationalists of these colonies, in
exile. In addition we have placed the
services of a teacher at the disposal of the
Mozambique  Institute in Dar-es-Salaam
and full comsideration will be given to re-
quests for similar assistance as may be
made in the future by the liberation move-
ments concerned,

REDUCTION IN WORKLOAD IN ORDNANCE
FacTomrmEs

2016. SHRI S. M. BANERJEE : Will
the Minister of DEFENCE be pleased to
state !

(a) whether it is a fact that in some
Ordnance Factories, there is considerable
reduction in the work-load;

(b) if so, whether it is due to the fact
that many items are being given to the
private sector;

(c) if so, the reasons therefor; and

(d) the value of production im 1964
and 1965, separately ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir, only in respect
of Clothing and General Stores items.

(b) No, Sir.

(c) Does not arise.

(d) The wvaluse of issues Wwere as
follows :—

1963-64 1964-65 1965-66

(in crores of Rupees)

Clothing and

General Stores, 48:24 3774 2996

NEWSPAPERS

2017. SHRI SHIVA CHANDRA JHA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) how many newspapers there are in
the country—dailies, weeklies and month-
lies or other pericdicals—having below and
above 10,000 circulation;
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(b) the percentage of annual income of
the above mentioned two types of mnews-
papers which they get out of the advertise-
ments;

(¢) how far there is concentration of
ownership in these two categories of news-
papers; and

(d) who are the main owners of the
newspapers in both the categories ?

THE MINISTER OF INFORMATION

AND BROADCASTING (SHRI K. K.
SHAH) : (a)
*No. of *No. of Total
News- News-
papers papers
witha with a
circula- circula-
tion tion
of 10,000 of below
& above 10,000
Dailies : 146 338 484
Wecklics, Month-
lies and other
periodicals 308 5,180 5,488
454 5,518 5972

*According to final circulation data
available for 1965.

(b) The required information is mot
available,

(¢) During 1966, 68 newspapers out
of a total of 5,518 with a circulation of
below 10,000 were owned by 38 common
ownership units and out of 454 news-
papers and periodicals with a circulation
of 10,000 and above, 126 were published
by common ownership units.

(d) A statement is laid on the Table of
the House, [Placed in Library. See No.
LT-1749/67].
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FourtH PLAN For DELHI

2019. SHRI HARDAYAL DEVGUN:
Will the PRIME MINISTER be pleased
to state ;

(2) the total amount allotted to Delhi
in the Fourth Plan;

(b) whether any recommendations from
the Metropolitan Council have beea re-
ceived to allot more funds for the Deve-
lopment of Delhi; and

(¢) if so, the action taken thereon ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) There is no change in
the position stated in answer to Lok Sabha
Starred Question No. 214 replied to on
1-6-1967. A fresh view would be taken
in regard to overall size of the Fourth Plan
of Delhi at the appropriate time along
with the plans of other States and Union
Territories,

(b) No, Sir.
(c) Does not arise.
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CONTRACTS WITH STAFF ARTISTES IN
ALL Inpia Rapio

2020. SHRI MARANDI :
SHRI D. N. PATODIA :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is also a fact that Gov-
ernment have decided to drop their earlier
proposal for twenty years’ contract for the
staff artistes:

(b) if so, the reasons therefor; and

(c) whether any final decision in regard
to the future of the staff artistes has been
decided, and the reasons for the delay 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (c). Orders have already
been issued under which a Staff Artiste
can remain in the service of ALR, up to
the age of 55 years, irrespective of the
number of years he will be in service by
the timre he retires. This modification in
the original proposal has been made be-
cause the 20 years” limit would have
adversely affected a large number of Stafl
Artistes,

U.N.O. Experts CoMMITTEE'S REPORT ON
NUCLEAR WEAPONS

SHRI MARANDI :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that a 12-Mem-
ber group of scientific experts who have
submitted their report to the U.N. Secre-
tary General on the effects of nuclear
weapons have stated that India have the
capacity to develop nuclear arms without
reallocating a major part of the technical
resources from constructive activities;

(b) the points connected with India
made by this Expert Committee; and

(c) the reaction of Government there-
10 ?

2021.
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir. According to
this report, India is among the six coun-
tries (other than the five nuclear weapons
powers) that could develop a modest
nuclear armament without reallocating a
major part of their technical resources
from constructive activities.

(b) No other points regarding India were
made in the report.

(c) The Government have not made any
comments on the report,

SPECIAL LiaisoN OFFICER IN BHUTAN

2022. SHRI BAL RAJ MADHOK : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that a Special
Liaison officer of the Government of India
has been posted at the Capital of Bhutan;
and

(b) if so, the functions assigned to this
officer 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) By mutual agreement
between the Governments of Bhutan and
India it has been decided to appoint a
“Special Officer of India in Bhutan” shortly,
in Thimpu, the Capital of Bhutan.

(b) His function will be to co-ordinate,

expedite and facilitate the implementation
of various Indian-aided projects in Bhutan.

EcONOMIC ASSISTANCE FOR MAURITIUS

2023. SHRI M. L. SONDHI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Mauritius has sought in-
creased economic assistance and invest-
ment from India;

(b) the outcome of the team of experts

which had gone there to start a modern
textile unit in Mauritius;
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{c) whether Government are consider-
ing any further measures to step up the
economic assistance to that country; and

(d) if so, the nature thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) No, Sir. Assistance has,
however, been rendered to Mauritius in
different fields as and when sought and
ways and means explored of improving

economic relations between our two coun-
tries,

(b) A feasibility report on a textile mill
was submitted to the Mauritius Govern-
ment in November 1965 after the visit to
that country earlier that year by an expert.
The Mauritivs Government asked for fur-
ther informhation and clarifications. These
were subsequently furnished to Mauritius
along with the basis on which the Indian
party was prepared to participate in the
venture, A reply from the Government of
Mauritivs is awaited.

(c) Assistance has so far been rendered
on an ad-hoc basis. Any requests received
from Mauritius for economic assistance
would receive Government's most sympa-
thetic consideration,

(d) Does not arise,
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Am ACCIDENTS

2027. SHRI BABURAO PATEL: Wwill
the Minister of DEFENCE be pleased to
state ;

(a) whether the attention of Gowvern-
ment has been drawn to a speech of Air
Marshal Arjan Singh at Hebbal, mnear
Bengalore, on the 19th October, 1967
calling for urgent and concrete steps to
avoid the ‘alarming escalation” of air
accidents in the Air Force;

(b) if so, the causes of these recurring
accidents resulting in the loss of human
lives;

(c) the steps taken by Government to
prevent these accidents; and

(d) the number of years of training re-
quired for a pilot and the cost to Govern-
ment thereof ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir.

(b) Technical failure, pilot error, super-
visory error and cause not established.

(c) Every accident is investigaled by a
Court of Inquiry. Remedial measures as
recommended by the Court of Inquiry are
taken to prevent recurrence of similar acci-
dents,

(d) Eighteen months flying training, It
is regretted that the rest of the training
programme cannot be disclosed in the
public interest.

IsraerL PrIME MINISTER'S MEETING WITH
THE EX-MINISTER OF EXTERNAL AFFAIRS

2028. SHRI P. K. DEO :
SHRI RANJIT SINGH :
SHRI Y. S. KUSHWAH :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Mr, Eshkol, the Prime
Minister of Israel, met Shri M. C. Chagla,
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the former Minister of External Affairs in

the United Nations, when he was last in
New York, as stated by the latter in the

House on the 18th July, 1967 while reply- .

ing to the Debate on the Demands for
Grants relating to his Ministry; and

(b) if so, the outcome of their talk 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) In his reply to the
Debate on the Demands for Grants of
the Ministry of EXTERNAL AFFAIRS,
the former Foreign Minister was reported
to have stated that he had held discussions
with Mr. Eshkol during his visit to New
York, Actually, he meant that Israeli
Foreign Minister, Mr. Abba Eban, called
on him for a talk, The error was noticed
in the uncorrected version of the verbatism
records of the Debate and a correction
was immediately sent to the Lok Sabha
Secretariat,

(b) Mr. Eban discussed with Mr. Chagla
the West Asian crisis during this mreeting,
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NEPAL CITIZENSHIP ACT

2030. SHRI YOGENDRA SHARMA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(2) whether Nepal has recently revised
its Citizenship Act with a view to solve
the question of acquired npationality for
naturalised citizens in that country;

(b) how the amended law on citizenship
rights affects the future of about 2 million
Indians in Nepal;

(c) whether Government have made
any representation to Nepal in this regard;
and

(d) if so, the reaction of Nepal Govern-
meat thereto 7

THE PRIME MINJSTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). Yes, Sir. Hi%
Majesty’s Government of Nepal has passed
the Nepal Citizenship (Amendment) Act,
1967 with a view to liberalise the existing
legislation and extend the time limit for
the Indian residents in Nepal to = acquire
Nepalese citizenship if they wish to do so.

(c) No, Sir.
(d) Does not arise,

Fu1 ISLANDS

2031. SHRI YOGENDRA SHARMA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(n}wbe!her{tiuafaetthalﬂtﬁnhu
introduced a system of Government in
Fiji Islands which provides for the domina-
tion of the tiny minority of FEuropéan
seitlers over the ecomomy and administra-
tion of the islands;
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(b) whether it is also a fact that the
Indian community, which constitutes 51
per cent of the population has becn given
less than one-third representation in the
Legislative Council.

(c) if so, whether India has protested to

Britain against the discrimination shown
towards the Indian community;

(d) whether any efforts have been made
to raise this issve in the UN.; and

(e) if so, the details thereof 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The present constitution
provides for a Legislative Council, elected
on the basis of a combination of c«
nal and cross voting systems, This gives
the European Community (which also in-
cludes part European and Chinese) 10
out of 36 clected seats. This is out of all
proportion to the size of this group who
oumber about 33,590 out of a total popu-
lation of about 476,730.

(b) Yes, Sir. People of Indian origin
have only 12 scats, out of 40 in the Legis-
lative Council,

(c) and (d). India has, in association
with other likeminded countries, taken up
the question of Fiji in the United Nations,
in the broader context of the emergence of
Fiji to independence on the basis of the
principle of “one man, one vote”,

(e) The United Nations General Assem-
bly and the UN. Special Committee of
Twenty-four have been considering the
question of Fiji since 1963, and a number
of resolutions on this subject have been
adopted. The latest resolution of the
General Assembly was adopted on 12th
December, 1966 and of the Special Com-
mittee of Twenty-four on 15th September,
1967. These resolutions reaffirm the right
of the people of Fiji to freedom and inde-
pendence and call upon the administering
power (ie. UK.) to hold general elec-
tions in accordance with the principle of
‘one man, ome vote’, to fix an early date
for the independence of Fiji and to abolish
all discriminatory measures so as to foster
communal harmony and national unity in
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the Territory. India has supported these
resolutions,

EMerGENCY COMMISSIONED OFFICERS

2032. SHRI RANDHIR SINGH : Will
the Minister of DEFENCE be pleased to
state :

(a) the steps taken by Government to
rehabilitate disabled Emergency Commis-
sioned Officers and Jawans in the Armed
Forces; and

(b) the policy of Government regarding
their retention in the services?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). Dis-
abled Emergency Commissioned Officers
placed in a permanent low medical cate-
gory higher than ‘C' due to ememy action
are being considered for retention in ser-
vice as Permanent Commissioned Officers
if they are otherwise eligible and found fit
after undergoing modified Services Selec-
tion Board test, Disabled jawans placed
in a permanent medical category higher
than 'C’ are being retained in service with-
out any exception. Those disabled jawans
who are placed in permanent medical cate-
gory ‘C' are also being retained provided
sheltered appointments are available for
them.

CoMMUNICATIONS EQUIPMENT FROM U.S.A.

2033. SHRI RANDHIR SINGH: Wil
the Minister of DEFENCE bs pleased to
state :

(a) whether it is a fact that spares for
Air Defence and Radar equipment supplied
by US.A. have been stopped now and
difficulties are being experienced in re-
plenishing the same; and

(b) if so, the action taken by Govern-
ment to procure these spares and equip-
ment from other sources ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). Supplies
on grant and aid basis have been stopped
by US.A.; the USA., Government i,
however, willing to supply the required
spares on payment and steps have been
taken to obtain the required spares om ush
purchase basis.
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RESIDENTIAL ACCOMMODATION FOR
DEFENCE PERSONNEL

2034, SHRI RANDHIR SINGH: Wil
the Minister of DEFENCE be pleased to
slate :

(a) whether any Government scheme
or some house-building society exists for
providing residential accommodation to
the Officers and Jawans, airmen and sailors;

(b) how many Jawans, airmen and
sailors and officers have been benefited by
such a scheme;

(c) if the reply to part (a) above is in
the pegative, whether Government propose
to formulate such a scheme; and

(d) if so, when apd if not, the reasons
therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) A Sainik Co-
operative House Building Society exists in
Delhi. -

(b) It has been recently decided to allot
400 acres of land in Pitampura and
Narela to the Society. The number of per-
sons to be benefited will depend upon the
layout of the area of land which is still to
be worked out.

(c) and (d). It is proposed to encourage
setting up of similar Sainik Cooperative
House Building Societies in selected towns
in other States also if sufficient response is
forthcoming from ex-service personnel.
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WoOREs OF MaHATMA GaNDHI

2036, SHRI RABI RAY: Wil the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) how many volumes of Mahatma
Gandhi's Works have so far been published
by his Ministry; and

(b) whether there is any proposal to
publish them in all Indian languages?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Twenty-five volumes in
English and 22 in Hindi of the Collected
Works of Mahatma Gandhi have so far
been brought out.

(b) Mo, Sir. After the publication of
the first volume in English, State Govern-
ments were requested in 1958 to arrange
for bringing out the volumes in the res-
pective regional languages. The Govern-
ments of West Bengal, Maharashtra,
Andhra Pradesh and Punjab are bringing
out the volumes in Bengali Marathi.
Telugu and Punjabi languages. The Guja-
rali edition of the Collected Works is being
brought out by the Navjivan Trust, Ahme-
dabad.

afiroen el IRt w1 I
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Use or OBsoLETE LA.F, AIRCRAFT

2038. SHRI YASHPAL SINGH: Will
the Minister of DEFENCE be pleased to
slate :

(a) the use to which obsolete aircraft of
the Air Force are being made; and

(b) whether Government propose to give
some of them to technical institutions for
use by research studems ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Obsolete aircraft of the
Indian Air Force are generally used for the
following purposes : —

(I) for maintenance of other aircraft
by salvaging useful spares;
() as decoys on airfields;

(i) in the training institutions of
LAF.;
(iv) in the Inter-Services training

schools like N.D.A.;
(v) for Air Force Museum.

(b) Government consider requests from
technical jnstitutions sympathetically and in
suitable make available serviceable
aircraft for instructional purposes at special
prices.
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TmETAN REFUGEES

2039. SHRI VIRENDRA KUMAR
SHAH: Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether a number of Tibetan re-
fugees crossed into India as a result of
Red Guards’ violence in recent months;

(b) if so, the number of persoms who
entered into India since the beginming of
this year and whether they have beep reha-
bilitated;

(c) whether it is a fact that many of
them died in the relief camps owing to cli-
matic conditions and other adverse factors;

(d) if so, the number of persoms who
died in the camps; and

(e) the steps taken by Government to
minimise the miseries and to provide pro-
per treatment for the suffering displaced
persons 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) 745 Tibetans entered India till 3ist
October 1967 through Ladakh, State of
Uttar Pradesh, NEFA and Himachal Pra-
desh. They are being moved to sites of
resettlement as and when they are declared
to be genuine refugees.

(c) and (d). No, Sir, not many. Some
46 have died on account of diseases caused
by malnutrition and exposure,

(e) Medical cover has been provided.
Multi-vitamin tablets and medicines have
already been sent by the Central Relief
Committee (India). Some cotton clothing
has also been sent. As soon as the re-
fugees are cleared on grounds of security
they are shifted to sites of resettlement.
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BrOADCAST OF PRICE BULLETIN

2041. SHRI RAM KISHAN GUPTA :
SHRI P. N. SOLANKI :

Will the Ministry of INFORMATION
AND BROADCASTING be pleased to refer
to the reply given to Unstarred Question
No. 5097 on the 10th July, 1967 and state:

(a) whether Government have considered
the question of making improvement in the
broadcast of bulletins regarding market
rates by ALR.; and

(b) if so, the result thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K, K.
SHAH) : (a) Yes, Sir.

(b) The question of making improvement
in the broadcast of price bulletins is still
under consideration, as it has financial im-
plications also.
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BRoOADCASTING BY A.LR. IN REGIONAL
LANGUAGES

2045. SHRI SITARAM KESRI:
SHRI BHOGENDRA JHA :
SHRI SHIVA CHANDRA JHA :
SHRI DHIRESWAR KALITA :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Government propose to in-
troduce broadcasting services in such re-
gional languages as Maithili Maghai ano
Gurkhali which are vital from the point of
countering propaganda from hostile quar-
ters in the border areas; and

(b) if so, whether Government propose
to instal additional broadcasting stations in
these areas ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Programmes in Maithili and
Maghai are already being broadcast from
Patna Station of All India Radio, while
‘Gorkhali programmes are being broadcast
from Delhi Station in its Troops pro-
grammes. Gauhati, Kurseong and Siliguri
Stations of All India Radio are also broad-
casting programmes in Nepali for Nepali
speaking people residing in Border areas.

(b) There is g proposal to put up trans-
‘mitters at Darbhanga and Gorakhpur as
part of the expansion Scheme in the IV

Plan period.
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PLAN ALLOCATIONS FOR ‘ORISSA FOR
1968-69

2054, SHRI CHINTAMANI PANI-
GRAHI : Will the PRIME MINISTER be
pleased to state :

(a) whether the plan allocations for
Orissa for 1968-69 have been fixed; and

(b) if so, what is the total amount and
what is the share of the Centre and the
State ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) No, Sir.

(b) Does not arise.

PLAN ALLOCATIONS POR Omisss
DURING 1967-68

2055. SHRI CHINTAMANI PANI-
GRAHI : Will the PRIME MINISTER be
pleased to atate :

(a) the total plan sllocations made to
Orissa for 1967-68; and

(b) what is the share of the Centre and
the State ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Rs, 46 crores.



2927 Written Answers

(b) Central assistance—Rs. 26 crores.
State’s own resources—Rs, 20 crores.

. Pax. EMBASSY IN Moscow

2056. SHRI D. N. PATODIA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the Pakis-
tani Embassy at Moscow issued invitation
to the military staff at the Indjan Embassy
to join the “Defence Day™  celebrations
organised by the Pak., Embassy on the 6th
September, 1967, a day on which India
repelled Pakistani aggression two years
880;

(b) whether the invitation was accepted
by the Indian staff;

(c) whether India has lodged any pro-
test against the Pak Embassy for holding
such celebrations which are against the
spirit of Tashkent Declaration; and

(d) if so, the reaction of the Govern-
ment of Pakistan thereto 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) No, Sir.

(c) In a note dated September 1, 1967,
the High Commission of India in Islama-
bad pointed out to the Ministry of Foreign
Affairs of the Government of Pakistan that
such a celebration was contrary to the
spirit of the Tashkent Declaration and urged
them to desist from observing it

(d) The Government of Pakistan in a
note dated September 5 rejected our note
as unacceptable, stating that the celebra-
tion was a matter entirely within the discre-
tion of the Government of Pakistan,

INDO-JAPANESE COLLABORATION

2057. SHRI D. N. PATODIA : Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that Govern-
ment propose to enter into any agreement
with Japan for Indo-Japanese collaboration
in the field of development of atomic energy
for peaceful uses; and
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(b) if so, when a decision in the matter
is likely to be taken ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). There is no such
proposal at present.

SHIFTING OF NAVAL TRAINING ESTABLISH-
MENT TO PARADEEP

'2058. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of DEFENCE
be pleased to state : .

(a) whether the proposal for shifting an
existing paval training establishment to
Paradeep has been finalised by now; and

(b) if so, when the institute is likely to
be set up in Paradeep ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) The proposal is
still under consideration.

(b) Does not arise.
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RADIO STATION AT AGRA

2061. SHRI ACHAL SINGH : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government has any propo-
sal to establish a Radio Station at Agra;
and

(b) if so, when it is likely to start?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Not currently, Sir.

(b) Does not arise.

MemoriaL Service To LN A, MarTYRs
IN CALCUTTA MAIDAN

2062, SHRI SAMAR GUHA : Will the
Minister of DEFENCE be pleased to state:

(a) whether it is fact that the Azad Hind
Government Foundation Day Celebration
Committee formed in Calcutta this year
approached the Indian Army authorities at
Fort William, Calcutta for participation in a
memorial service to the LN.A, martyrs in
the Calcutta Maidan before a Replica of
IN.A. Martyrs Memorial, founded by
Netaji at Singapore;

(b) whether the Army authorities agreed
to the above proposal and after several
meetings with the representatives of the
Celebration Committee chalked out all de-
tails for playing ‘Last Post’ and ‘*Reville’
before the I.N.A. Memorial on the 2Ist
October, 1967;

(c) whether the clearance order [rom
the Central Government being delayed till
the 19th October, 1967, the President of the
Celebration Committee sent a telegram to
the Home Minister for necessary clearance
order; and

(d) if so, the action taken by Govern-

ment in the matter ?
L/MB85 LS5/67—4
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (d). The local

Army authorities simply received a request
for the services of a few bugiers for the
unveiling ceremony of the Cenotaph and for
sounding the “Last Post” and “Reville”. At
no stage did they make a commitment or
were associated with chalkiog out detais of
the ceremonies. The Army authorities
could not meet the request in the absence
of authority covering the same,

The Minister for Home Affairs did not
consider it necessary to take the initiative
in the matter as he presumed that the con-
cerned Ministry—the Defence Ministry—
must have been approached simultaneously
and would have taken appropriate action.

MANUFACTURE OF AMMUNITION IN INDIAN
ORDNANCE FACTORIELS

2063. DR. KARNI SINGH: Will the
Minister of DEFENCE be pleased to state:

(a) the progress made with regard to the
manufacture of .22 long rifle malch ammu-
nition of low velocity in the Indian Ordn-
ance Factories;

(b) how the velocity of .22 match ammu-
nition made in India compares with Western
Match Mark 3 and EZXS low velocity of
Americap manufacture; and

(c) the brand name given by the Indian
Ordnance Factory to this type of maich
ammunition ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE: (SHRIL. N,
MISHRA) : (a) The manufacture of match
ammunition for .22 long rifle has not yet
been undertaken in the Ordnance Factories.
Limited requirements of this ammurition
would make production uneconcmical.

(b) and (c). Do not arise.

12 Bore AMMUNITION MANUFACTURED AT
ORDNANCE FACTORIES

2064, DR. KARNI SINGH : Will the
Minister of DEFENCE be pleased to state:

(a) whether Government have received
any reports after field use of the mew 23"
12 bore ammunition manufactured by the
Indian Ordnance Factories and whether this
ammunition will meet the national demand.
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(b) whether the recoil of the 2#” cart-
ridge is considerably in excess of the 23~
cartridge without any marked improvement
in patterning qualities; and

(c) whether a report was submitted by
the National Rifle Association of India 10
the Indian Ordnance Faclory regarding poor
performance of these 23" cartridges in com-
parison to 24" cartridges,

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI L, N.
MISHRA) : (a) No, Sir. Cartridges 12
bore 23" are not marketted by Ordnance
Factories at present though a small quao-
lity of these cartridges whicli was manu-
factured for proof of shot guns was issued
to the National Rifle Associaticn of India,
New Delhi.

(b) It is known that reccil of cartridge
12 bore 247 is in cxcess of that of 23"
cartridge.

(c) The report of the N.R.A.L on the
consignment referred to in reply to port
(a) of this Question, stated that the per-
formance was not satisfactory : the com-
p?rison was made with American  Clay
Pigeon Shooting Ammunition whereas the
Ordnance Factory supply was not intendsd
for Clay Pigeon Schooting. The Associa-
tion however confirmed that the ammunition
supplied by the Factory was satisfactory
as Hunting Cartridge zmmunition.

PrODUCTION OF AMMUNITION FOR
RIFLES

2065. DR. KARNI SINGH: Will the
Minister of DEFENCE be pleased to state :

(a) the total production of ammunition
for 12 bore, .22 long rifie, .22 short and
315 rifle and how the production com-
pares with total civilian demand,therefor;
and

(b) whether the demand is in excess of
production and, if so, how Government pro-
pose to meet the demand in full ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRIL. N.
MISHRA) : (a) and (b). The production
of 12 bore ammunition during the period
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1-4-1967 to 31-10-1967 was 6.4 million.
The capacity is 1 million per month. This
capacity is considered adequate to meet the
present civilian demands.

The issues to civil trade so far in the
current financial year of .22 long ammuni-
tion were 3 million. The capacity is for
meeting both the Services and Civil require-
ments. No difficulty is expected in meet-
ing the civil demand.

At present .22 short ammunition is not
under production. It would be possible to
undertake this production if there is suffi-
cient demand to enable economijc produc-
tion.

315 ammunition has been produced in
the Ordnance Factories in the past. Steps
have been initiated to recommend produc-
tion for civilian needs. When produced it
is hoped to the civil demands in full,

RELOADING OF MATCH CARTRIDGES

2066. DR, KARNI SINGH : Wil the
Minister of DEFENCE be pleased to state:

(a) whether the National Rifle Associa-
tion of India submitted any proposals to
Government to popularise reloading of
match cartridges for both rifles and shot-
guns by rifle clubs to cut down costs; and

(b) if so, the steps taken by Govern-
ment to authorise such reloading ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). No proposal for
popularising the reloading of match cart-
ridges by rifle clubs, has been received by
us.

A request has, however, been received
from one of the Vice-Presidents of the
National Rifle Association of India for the
supply of gun powder for reloading. This
is under examination.

SHOTGUN AMMUNITION

2067. DR. KARNI SINGH: Will the
Minister of DEFENCE be pleased to state:

(a) whether there are any proposals for
the manufacture of shotgun ammunition at
the Indian Ordnance Factories using poly-
thelene plastic cases instead of paper which
is imported; and
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(b) whether Government propose to
‘manufacture trap and skeet ammunition with
crimps closure to ensure their quality to be
comparable with imported ammunition in
view of the fact that crimp closure cart-
ridges give better and more even patterns ?

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA):
{a) The proposal for manufacturing 12
bore cartridges using polythelene cases has
been considered. In view of the owerall
shortage of polythelene granules in the
country the prices of polythelene cases
would have been exorbitantly high and the
proposal has, therefore, been given up for
the present.

(b) A consignment of special 23/ Ammu-
nition with both Roll and Crimp closure
has been sent to the National Rifle Asso-
ciation for trial to obtain assessment regard-
ing the relative performance of both types
of closure. On receipt of the report, the
question of manufacturing trap and skeet
ammunition with crimp closure will be
further examined.

TeERMINAL BALLISTICS RESEARCH
LABORATORY, CHANDIGARH

2068. SHRI S. KUNDU : Will the Minis-
ter of DEFENCE be pleased to state =

(a) the amount spent in putting up
Terminal Ballistics Research Laboratory at
Chandigarh;

(b) the nature of research work being
carried on in this laboratory at present and
whether the items of research are accord-
ing to the schedule; and

(c) if not, the reasons therefor 7

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI L. N. MISHRA) :
(a) The total amount spent so far in put-
ting up Terminal Ballistics Research Labo-
ratory at Chandigarh is Rs. 177.72 lakhs.
In addition assistance was received from
the State Government, the Punjab Univer-
sity and Central Scientific Instrument
Organisation to the extent of about Rs, 23
lakhs,

(b) and (c). The schedule of work laid
down for Terminal Ballistics Research La-
boratory, Chandigarh relates to  various
aspects of designs of ammunition.

AGRAHAYANA 6, 1889 (SAKA)
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The work carried out by Terminal
Ballistics Research Laboratory is in accord-
ance with the schedule.

fe apel 7 srgfae anfaat v

srrefea snfam wnferdf & gt &
3 warat 1 s
2069. =it 7o o difiwm : TV
TR AT T q9TH FY FOT FOT 0%
(7) 71 wemw W 7 dfF=
el 7 5w & ferg srpafea snfaiaar
sataa snfan sfaat & o & foy
T8 o yrfaa faa o g o
(=) afzgr, atad 1966-67 3R

1967-68 ¥ arggfaw  onfaad quv
#yafaa srfamanfaal & et gra

YAW qry 33 fHar aTaew oa fed Mo

A ITF ¥ FFay IefeaTd &7 93w

feam maT; &%

(w) afz 37sie 9T (F) F1 IWW
THTAF &, A1 5T FT FIT & 7
sfeen A | (sfawar Iamw)

o Hat (ot qo A0 FAw) : (F) |

(7). @& q=AT THGS A AT Y

g it 0¥ fgor aM & wA W

@ femr s |
12 Hirs.

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE FiLM FINANCE
CORPORATION

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : Sir, I beg to lay on the Table—

(1) A copy of the Annual Report of the
Film Finance Corporation Limited, Bombay,
for the year 1966-67 along with the Audited
Accounts and the comments of the Com-
ptroller and Auditor General thereon, under
sub-section (1) of section 619A of the
Companies Act, 1956.

(2) Review by the Govm_cnt on the
working of the above Corporation [Placed
in Library. See No. LT-1742/67],
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12.00 Hrs.

OFFICIAL LANGUAGES (AMEND-
MENT) BILL*

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : 8ir, T beg to
move for leave to introduce a Bill to amend
the Official Languages Act, 1963.

: Some Hon. Members : rose—
SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Sir, I rise to a point of order.
MR, SPEAKER : Oz'd:r' order. All hon.
Members may resume their seats. I will
call them ome by one. I will give a
chance to all of them. Dr. Govind Das—

Tlo vifag T (F=EwgR) : e
SfY, & TZTOT ATET FT TS AR FAT §
AR A ot T w g fawoawm F oA
sgmrst § 1 SwEm ¥R ¥
sqaRaTfywT gWTEl F T 44 T &
@ | 9T 9ga @% g e S s
=t agmr St ¥ wgr Svferm e @
39 F1 # fdw w7 § 1 9 fdaw
R AR dfem F wfews & o
dfam # g T e ) R
fF o7 1965 % 26 Fa< & ag fey
TH M &Y AT AT § AR
AT FT IEW FIA IT @l F
g far om awar @ R M farag
IEwEE W Wrg 1 S fodgs s
Igm it 7 Ivfeqa fean § 9w fadaw
¥ og =gr v § fr art fawal & @99
# st FT I fRar S o
a gz frage § 5 dfamw & =g
faoiirs feg & 1 ¥ a@ g
fr gfaum & goaw F faw 2@ T9¢
F1 weE gofeas e smr o qR
T e & fF T ITae Oy wwe
2 fr d@fqam & dwwa & fao fay
A I F1 91fgC T4 g9 I F 009
T & ) wiwg o e dfw ¥
dfqam & g feg fm @
a1d @ fadaw & w4 1% § S dfa-
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o ¥ sfrge & o dfaum ¥ sfagw
F gu N T fadas & w7 @
Fd A aEE | W F faam AU AR
g ft & fs owmor & wo &1 W)
fabgs  goawTar T8 g, ST IAwEr
¥ oft AR aEw F w7y @ g
Ffgr-wmar st Tow ag Ay e
Tz feedy &1 T T FL a1 § IAR
T ) TW AT #YIAT SR §
for fiedy 9 a1 @y oy | feey =
ag F91 W ITERr T FC | fy
ot 7 1 AfeT et ¥ 3@
it fae von wgw g T dfaw &
freg st g@ fadas & agwaw e
mar & fE o faedy At & 97 aT sl
airsft ATdy I ag aga afaa A @
o fadgs #1 o ag g o ot I
g TeE A ma e fet 7w
TRy § et worm A 9 F
FT A s ot @, o fr dfaare
& wfawer & | # ag g a1 f& =t
T of = fadww #1 ufers s
F 2N gL & AAnEil B FE T

*Published in Gazette of India Extra Ordinary, Part II, Section 2, dated 27th

November, 1967,
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Some Hon, Members : rose—

MR. SPEAKER : I have before me five
names—Shri Yashpal Singh, Shri Prakash
Vir Shastri, Dr. Govind Das, Shri Madhu
Limaye and Shri Kanwar Lal Gupta. That
is the order in which notices have been re-
ceived by office from them. After calling
them, I will call others.

it 7y femd (FAT) © st W@,
HTT AT F4T, TR 9T FAT T )
# 3y #1 sarw w72 ¥ A femmer
ST § !

SHRI MANOHARAN (Madras North):
Considering the importance of the Bill, I

hope you will give opportunities to other
Members also.

MR. SPEAKER : I will give an oppor-
tunity to DMK after thess five members
have expressed their view. For the pre-
sent they need only say how it is un-
constitutional. Later on, they can oppose
it.

stagfomd : AT
FIwmfat e < W§ v =
fardsrrmagrmor g fr -

“Provided that where a motion s
opposed on the ground that the Bill ini-
tiates legislation outside the legislative
competence of the House, ths Speaker
may permit a full discussion thereon.”

WY & 7 9T FT = @R AR
gHET &1

gg =t fagas oy 9mA amar
g Gar wan @ f dfqam @ g
343 X I9ERT (3) ¥ qgT wrAT
HOFT IS F A ore wEiew,
A wEA Ay AT F foe F ag g
9EAT AT § | 9T 343 (1) ¥ e
Tg w5 T ¢ 5 e ¥« anfy-
FrfcE wTST &= st S et faar-
qz AT fafe & grfr 1 st ==
T AR WG, T FaT AT § 343
{2) & =T :

“Notwithstanding anything in clause
(1), for a period of fifteen years from the
commencement of this Constjtution, the
English language shall continue to be
used for all the official purposes of the
Union for which it was being used imme-
diately before such commencement :"

ey wErEd, gg o fadgw @,
qg T ITETC F qgw AT & HWiH
T STETT & g feer W fagws
Fr FEvEEar T A | wfaam § w5
¢ fF 26 wad 1950 F AT 15
| IF X GG T8 ar FHA
F1 R e Fl § fag e @
gxdt & o =l & fag 26 SEd
1950 F TEH TEWIT @ QT AT |
7g St fagas amar § a8 ST (3)
FaT@AIMI AR E

“Notwithstanding anything in this
article, Parliament may by law provide

for the use, afier the said period of fifteen
years, of—

(a) the English language, or

(b) the Devanagari form of numerals,
for such purposes as may be specified
in the law.”

T WEIST, AT AT TFAT ATAT
7 & 5 o fadas £ ot wmar & @t
g 2w sfae 1 5w faags § s
T g Oge 7w # sfow A e

“for all the official purposes of the

Union for which it was being used imme-
diately before that day;"

Tadr qfoemr & ST (2)
FY qficaTeT UF & | waaa, AEA AR,
15 9T it ¥afg & &t st & fag
ST T T FAaTTE 97 | Afe
15 919 #t Fafq =0 7 F 9w
1965 ¥ T2 gt FTT & fAC AFT Fr
T fr W g WA R
wifs S 3 AfF 15 A=
F AT WA F AT §, 1965 F I
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(s wg formd)
I6 A A werEe w7 ST AT T
al 9% T g—
“for all purposes of the Union"
Tl @, SAH dEr T 2—

“for such purposes as may be-
specified in the law™

EEE S FEA ITET 3 ¥ qEd
T, Jw § 3w fafre w1 w1 sovw
Fon aifgd, fomd fof st &t
W A gwaT g | Afew e
o w2t &1 @ fmr g, ¥ -
U 2F R, I 3F A E
*“for the purposes specified in this
Act.”

TR & wer g O 5w faedgw F
sv # fafee sl #1 oo wo
TRAT AR I 56 GG T Jeo A
FQ, A & gaarfrr a= wr amfa
&1 IeTar | AfFT S TR ST
2 B wRIEAr FToEEE fFET R,
S 15 A9 Y wafe F AT aw o,
15 99 & @7 g0, 15 9=l & ane
Y9 fafwee ami & fad & ==
AT o1, Tafad 99 ¥ 95 AT ATAY
ag & ¥ ag dfqem #t s 3, wrw
343 & fa=ms ¢

TR, AW WG, gTT 343 *
T oy fEd | i are & AR
w i @t fafe @it ofge
R @ v ¥ s frderd -
Tt §—344(2) # 78 T
2 fi—

“It shall be the duty of the Commis-
sion to make recommendations to the
President as to—

(a) the progressive use of the Hindi

language for the official purposes
of the Union;
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(b) restrictions on the use of the
English language for all or any of
the official purposes of the
Union;”

Fa § wivw gwfaw ar qr
o 39 %1 17 fawfor st o f
15 Q9 =¥ afg & o &t & fod

“It shall be the duty of the Union to
promote the spread of the Hindi language,
to develop it so that it may serve as a
medium of expression for all the ele-
ments of the composite culivre of India
and to secure its enrichment by assimi-
lating without interfering with its genius,
the forms, style and expressions used in
Hindustani and jn the other languages of
India specified in the Eighth Schedule,
and by drawing, wherever necessary or
desirable, for its vocabulary, primarily
on Sanskrit end secondarily on other
languages.”

ot wfqum # 78 O A 9@ r
IO W FER ) AT & 5o
dfqam #t oF ow Ao IR
&1 F1 & 1 Fgr e i do sERR
A ATE FT ATEETEA AT | H T
FET AT g 6 A A AgE W
JaT T F HR I A FS W ET-
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a faa &, 99 ¥ g A famgr waww
T8 & AR o W ez F W
& fermm ¥ felt ot 3 @
araret A ¥ FO et ATy
TN I A A w1 FE Al @
= Aze g v A A A A
T WA, AT T HAA F A
7 ¥ dfram @ genr A @@
2, afw o A ¥ e
7 o forr qaat a7 srewit Y gw ¥
sarar &, g feedll F wm fam,
WHIAMEAFATGRE |

Iy AEIEE, At e § ag A
&7 1 § % 3o oafa agen, 5 e,
10 &9, 99 & 9% fg=<Y & st
¥ wgwm g 5 15 awr safe ¥
aﬁaﬁ'gﬂ'[,ﬁﬂﬁ‘%‘@ﬂ'ﬂf{ W aE
F am s 5 9w G ek T Y
70 ot ®T } QA F wwwar £ v a3
FETY TE A IreEEAT AT TG
mg|{a’ﬁrﬁ',m waEE, #
7% *e re § f 55w safa A
arq F<1 famge Anaea § #H srafy
FY @ A FAT AGAT E | WA
&Y & St @R 9g FEd 2 5 e s
far s, swEEEE g Y #
A & FW TN E, FA F, A+
§, g § o fegem o i
WY T §, aw ¥ Y & s F
g g 5 ey an g, 3o A
fear amm, # @g w7 Twar §
W H A g oaa B A1 F e
1 = wr oA =fwr § AR
9 I W R—IE AR A D
& gwdt § 1 AfFT @ &
# g9 @Mt S Ad 3T awE
; femt A, gt faamm 9w
fe=r & wae & fod e #11 foram
: m ﬁ...v

TR

A Ay oy
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MR. SPEAKER: You can go to that
later on.

ot vy fod : & e W @R
iR e s A
@ R, AT e Y wrw afor 7 et
Sl e 0 B BN ST —.
M NtFagag @ g 1
wied St AT gzer gy @
f& feet =1 7 23w, mar A
1 1 7 7 Sfwrti—ag 9,
% gwmar § 5 adi A 2 =
ford ¥ gema & 5 F% o Two Fo
FAME I F A9 AT FF @
a1 § e s 7 v frwdyr 1 Rf
# 77w AT TR § 5 siaeh
T3-frd wdr W oA & wmat @
w99 @ & foll, 97 & @t Srr
A & fad, ot st WA} @
TR

qepd WERA, AZ FEAA AfqEE
¥ afogs & o # I F T 9T,
TR faeT o S g fs oa
fedt o § o woee wE R,
FfgdY ardY A F AT e fgly
®1 7 JAAT ARY AT Arar
¥ w0 F, &t ¥ o § fF oaw wnw
a1 g 5 dfqars A aroet &
MA@ R et Fmamw
farddt g o gvem fely # Tegamr
T, 99 T J7a1 T4 A Frer Afax
# 39 F1 W@ T IT I QAT 7Y, AT
FEFT AT A FL | 0 B H FEAT
AT g | A g Ter T gy
T E—dm e F m o
FaeT $, TS T HIAT L, § Foreiy
ot T 9T feedt e 4@ qrEar g,
7 S g 5 g eE T A e
TUT FY g AT GifF I Frl &
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[ wry ferwd]
fodt, sraor=ig 14t % fod ag s
& ot @ #t 9w % fv ag e
T om0 § W T Ao
FQ@ & F g o & fawm awr
9T 7 AW BIT [T AEAT § | A
& o § 77 sg wwEw g 5
Tt iy fau gwed 7 R #
&% # weara qF fa @ s @ s
2 fe 73w iy wdt wsg—ai
g §—afew X WEE § #X
TS # A Y sher Ay g, ar 7
7y WA g Wi @3 g,
TG AT 43 §—IC T AW
¥ ot f guaerd am @, av aE|
s g fF maw faam @ @)
g faum @ @ @ awar @
frdama 7 faum gar ot Sa=r F 00
& v o= et &1 =g s
F A A FEOE FRER #
ot s s I dAe § @ O
T 9T WS T S;Er srw o fe)
A @ smam—afin F [T asat
T, A FT, AW AT ILET ¥ |
EqE WEIRT, IW & 4T¢ d qg auHEr
g fF @ ool & R ogw fir |
q A% |

afer go-aw § g2 oA F
=egar g 5 fegwaa & ot ot s
1 gg afgs 7d & f& o =
W W A Y § 9 F F
AT FY A@T AT | IACTIMH

MR. SPEAKER : He should not go into
the merits of the Bill now; that will be
going outside the scope.

oft 7y fewd : F A® W E
fir ag fadas durfe 8 & | G4ur-
fas = ) wwar § ag Ao @
7g s & fr fmit & s sih
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vxd
423

ETET
%ﬂl%i

THE DEFUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : I rise on a point of
order, I do not want to object to what the
hon. Member says; I am not opposed to
whatever he says. What I want to say is
this. He has raised a Constitutional point
and he is entitled to speak ounly about the
constitutionality of this measure. I do
not want, in any way, to come in the way
of his doing this, But after doing that,
he is now speaking on the merits of the
Bill, which is not correct.

MR. SPEAKER : I wanted to read cut
the rule whish Mr. Limaye quoted :

“Provided that where a motion is
opposed on the ground that the Bill
initiates legislation outside the legis-
lative competence of the House, the
Speaker may permit a full discussion
thereon.”

It is only on that point. He cannot survey
the merits of Hindi and all that..........
He cannot go into all those question now.
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SHRI FRANK ANTHONY (Nominat-
ed—Anglo-Indians): The Ilegislation is
already on the Statute Book. How are
we initiating a legislation ? This is merely
introducing a few consequential amend-
ments.

MR, SPEAKER : Even if it is introduc-
ing an amendment, I can understand his
speaking on the legality, but he should
not go into the merits of the Bill now.
He may speak only about the legality.

-ﬂw!ﬁwa:aﬁ,a'{riﬁm

ﬁlmqﬁmﬁﬂﬂ |
aﬁmﬁﬁmqﬁra’r gﬂm
FL.8FF & 1 3w fadwm Tw

‘If a motion for leave to introduce a
Bill is opposed, the Speaker, after per-
mitting, if he thinks fit, a brief expla-
natory statement from the member
who moves and from the member who
opposes the motion, may, without
further debate, put the question :

@t uwtfes sron & e @
gFaT &, A W FaurtAw avafert
@i @ wfex ogge sW W gl
g AT W Ty § |
# & aqER A WE

SHRI MORARJI DESAI : That will be
when the Bill is taken wp. Just now it is
only a Constitutional objection which 13
taken,

Uﬁwfﬂwﬁ:mﬁwa‘r
afed |

&t Sroeh e
g

st Wy foerd : wEr q@T & P oA
whurfre sty A At ot e
| @ frdw @@ wwr g 1w
Hwm A

A ag
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F fie T @ a1 fF A A
FHr AR A g A IAC R
% § ¥ gfrard faer & w7 & @A
F & F G § AR AvTAT A
& F AEHT F FIT ALY AL AT )
# qg o 7 = & fed 2feor
Frel 9T AT I | AfRT A IH @
1 fagas adm faad et & I
Agedt Agr gri Y e faww awar
2, =1 @g @ fagE & A amR
T @ & Wil § W EE e
g s em g 5 | @
fadas #1 ag & | Y & F%
Wt et 7 &), 7 e we
e TET X I BT AR T Z@L 9
= 9% 1 37 T w1 A A9 w1 e
fremr 3 f@ @R d@dmfas
TUE EMT & o SOET guEd ¢
F o gw da €

SEVERAL HON. MEMBERS : rose—

MR. SPEAKER : I know, a large num-
bers want to speak, but I will allow only
one from each Party; I do not want the
whole House to speak on this now. Even
those whom [ permit may speak only on
the legal and constitutional points and may
not go into the merits of the Bill which
can be done when we take up the Bill for
discussion. Just now, it is omly the legal
aspect of it which can be discussed and
it could be pointed out why this Bill
should not be introduced. We can dis-
cuss whether this Bill is against the Con-
stitution or against any law. These are
the points which can be discussed. When
the Bill comes up beforegghe House again,
naturally, hon. Members will have time
to discuss the merits of the Bill; we shail
naturally give more time then not only to
the representatives of the parties but also
to individual Members. Now, hon. Mem-
bers could only point out constitutional
and legal points and say how the Bill is
against the Constitution and so on.

st gHo UWo Wi (TAT) : 3nswmr
wgRg, a9 ¥ w71 fE g 1w F wa
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[ gae gwo shf]
A i g § ¥ g A
T g | e § s = B
WEAT Nawm ¢ w e d ol
AT 2, AT AT T FoTOH AT AN 7
T 3T 72 17 & fams 2 @1 @€
Y &1 FAAET 93 |
& gtawia @ (FFmE)
# uF @ F1 W A g
fFf 9z @@z ame AT S W@r
qr SR &7 WIS & @
g

‘MR. SPEAKER : Now, it is only oppo-
silion to introduction.

i g @6 o @e-
A FT AT & a7 ZHIr A7 SR
W & I A F gwmw g fr fas
UF YRAT QBREE #1 AN #3
9T § WX YA §T FF  ARal
21 WA TSR FTE § W
§ar gy A1 gl faww wifgd
WA AT | WX ¥F 9T q@A F
f g fad g or o7 amafEdd
FY AT A AT AT AL JATAA, AT
T TE AT AR R
MR. SPEAKER : T entirely agree, But

they had written to me and taken my
permission 10 oppose the intioduction.

SHR1 SURENDRANATH DWIVEDY :
Even if so many people write, only one
Member can speak, according to the rules.
Supposing all of us write to you that we
want to it at the introduction
stage and weg: Wamt to oppose it, would
you permit all of us?

MR. SPEAKER : T do not know. Lel
us see the rule. [ shall discuss it again.
The procedure which the hon. Member
suggests is very good and that normaily
should be the proper procednre namely
that one Member should get up and speak
opposing the introduction; others who
want to oppose can certainly vote against
it.
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SHRI MORARJI DESAI: May 1 say
that there are three stages? The first
stage is that a constitutional objection is
taken to the introduction of the Bill.

SHRI BAL RAJ MADHOK (South
Delhi): That is what is being done now.

SHRI MORARJI DESAI: If that is
passed over, then the introduction of the
Bill will be taken up, and on that Mem-
bers can speak. If that is passed, then
the consideration stage comes, and then
hon. Members can speak on the Bill. Just
now, however, it is only the constitutional
point or point of order relating to the
Constitution which can be raised. 1f at
this stage, even the merits of the Bill are
brought in, then the same thing will go
on thrice. That is all that I would like
to point out. I am not objecting to what
is being said.

MR. SPEAKER : There is no conira-
diction in what both of them have said.
Discussion on the merits cannot go on now.
Of course, any Member may raisc a crn-
stitutional point. There also, as Shri
Surendranath Dwivedy says, if one Mem-
ber opposes, that should be representative
of everybody's opposition. After the in-
troduction, when the discussion of the
merits of the Bill comes up. a large num-
ber of Members can participate, nobody
is preventing them or prohibiting them, and
nobedy is denying them of the chance.
But now at the introduction stage, there
is no provision in the rules for such a
thing. The proviso to rule 72 sa)s:

“provided that where a moden s
opposed on the ground that the Bill
initiates legislation outside the legisla-
tive competence of the House, the
Speaker may permit a full discussion
thereon.”.

SHRI SONAVANE (Pandharpur) : May
I submit that you have not allowed the
motion to be moved yet?

MR, SPEAKER : I am on my legs now.
He should resume his seat. After T finish,
1 shall hear him.

SHRI SONAVANE: You should first
allow the motion to be moved, and then
you can permit this discussion.
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MR. SPEAKER : I do not object to his
getting up; but when I am speaking, he
should sit down. After I finish, he can
get up.

SHRI SONAVANE : You should allow
the motion to be moved and then permit
the discussion.

MR. SPEAKER : The hon. Member has
every right to get up; I am not denying
that; he is also an hon, Member of the
House, But when I am on my legs, he
should kindly sit down. It is not as
though I am pointing this out only to Shri
Sonavane : I am pointing out the same
thing to the hon. Members on the other
side of the House also that when I am
on my legs, hon. Members should sit
down. After 1 finish, he can get up.

1 would like to have some light on this
point from the Deputy Prime Minister also.
The proviso says :

“Provided that where a motion is
cpposed on the ground that the
Bill initiates legislation outside the
legislative competence of the Houss,
the Speaker may permit a full discus-
sion thereof.”.

‘This is the wording which raises a little
confusion. Tt is not as though I had not
looked into it earlier. I had looked into
it earlier and it had been pointed out to
me. The wording here is very categorical.
If the opposition is on the ground that this
Bill is outside the legslative competence
of the House, then the Speaker may permit
a full discussion thereon.

SHRI MORARJI DESAI; If you have
permitted a full discussion, I have no
objection, and I cannot raise any objection
1o it. But I think that permission bas not
yet been given, and, therefore, T do not
think discussion at this stage is in order.

MR. SPEAKER : Because of the word-
ing here, it is quite clear, that not only
one Member should be allowed, as Shri
Surendranath  Dwivedy has said, but a
full discussion could be permitted, but
only on the legal aspect of it. Now, hon,
Members, without going into the merits,
namely whether the language must be
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Hindi or English or anything of that sort,
may speak only on the constitutional and
legal aspects.

Therefore, the Speaker may permit a
full discussion thereon on the legal point.
Normally, the procedure has been to allow
only one Member to oppose. But here
the rule is so clear. They wrote to me
about this. When the rule is so clear,
1 wonder what the Speaker can do. 1
know this question of language is exciting
people a little like religion. Therefore when
I allow some friends to speak, it may be
one or two or three on this side and one
or two on the other side. But I would
request all these who speak to strictly con-
fine themselves to the legal and constitu-
tional aspect. Later on, merits can be
discussed when the Bill comes before the

House.

Shri K. L. Gupta.

SHRI NAMBIAR (Tiruchdrapalli): On
a point of order. The rule clearly says
that if the Bill is outside the purview of
the Constitution, then only the Speaker
can allow at his discretion a full discus-
sion. Here there is already a legislation
called the Official Languages Act 1963.
The present Bill is an amendment to that
Act. Therefore, the question as to whether
this Bill itself is beyond the comstitutional
competence of Parliament to discuss does
not arise at all. Therefore, if there is
opposition, a statement in opposition can
be made only by one Member. It cannot
be discussed further at this stage because
the question of competence does no! come
at all. This is not a new legislation. It is
a Bill which seeks to amend the Act al-
ready on the statute-book. So the ruling
which you have given allowing an extended
discussion will not be applicable to this
particular case. Therefore, it is mot in
order to proceed as we are doing.

MR. SPEAKER : I have said that views
can be expressed on the constitutional
aspect before the Bill can be introduced.
Let me hear what they have to say.

SHRI SRINIBAS MISRA (Cuttack): On
a point of order. Kindly refer to the
proviso to rule 72 which says that where
a motion is opposcd on the ground that
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[Shri Srinibas Misra]
the Bill initiate legislation outside the
legislative competence of the House, the
Speaker may permit a full discussion
thereon, What is the meaning of ‘thereon'?
‘Thereon' must refer to the Bill. And
what is ‘full discussion’? Full discussion
must mean that everybody will discuss it.
So it cannot be interpreted as meaning
only a limited portion,

MR. SPEAKER : I have already ex-
plained it,

SHRI NAMBIAR : What is your ruling
on my point of order 7

MR. SPEAKER : I have said that 1
bave permitted them to speak on the con-
stitutional and legal aspect only at this
stage. Later on, we shall have a full dis-
cussion on the merits of the Bill,

Shri K. L. Gupta. He must confine him-
self to the scope I have outlined, I will not
allow a quarre] discussion.

st w3y FE A (ol w=)) o

A HE 1T, U TF FraT faags g AR

98 sfawd wHaT W WIET wWreTE
AT &, IEH T F AU FT JEET
SHT ST @I § | 4 < 9 §, Og |fe-
1 SN (=)

oft g fowrd © &7 ® A 3 aY
foemt fraem AT & ?

off v W™ T F wwear g 6
Tg TF A g A1 5 ade #ro wHo
AR Arfo To uFe fpww F arw
foram am @r & W o ST A wraee
g & fod o T T 37 9y
g | 38 51 59 & ag faune & o flaems
¥ 1 ¥ ¢ 78 F AT qererT AEar g o
whmatao swawe g :

“The provisions of clause (a) of
sub-section (1), and the provisions of
sub-section (2), sub-section (3) and
sub-section (4) shall remain in force

until resolutions for the discomtinu-
ance of the use of the English
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language for the purposes mentioned
therein have been passed by the Legis-
latures of all the States which have
not adopted Hindi as their official
language and until after comsidering

the resolutions aforesaid, a resolution
for such disconlinuance has been
passed by each House of Parliament.”

W uTT § ' wg o g R o
TF WY fgedy wret T s i st
et <@ Ay AU T e FEd
qT qg FEr L § H HAA AT TH
et QAT 9w O 5 gt afgt Wit
T 9TER R L ard ag FE TS
t f& o= aF Tv w91 AR Fiw awr
AT - T TG AGN B T
T qF AT FAGT @AY |

g fAt ad faaw & fasms &
qget AT AT a8 § fF 9= e, A9
FT AfaF oF 2z F¥ T 37 7w g,
fram & faoms @ #i< o & St
afereTe &, S seAT § 99 ¥ SA oA
£y T T § | A ¥ v
¥ =it faw &, forer =Y affa foe =
ST § TAF AT F FA A TN F;
IO F0 qiferdee & o mr &
ITF FAT W G0 A TF qrEr am
3 ¥ AT g famr g f o= o W
T Ag & FEA AT qF SAaAr qot
@& | og et s & faers @,
faam & fawms § | & faar F7 anfewer
246 ATYH FHA TEAT JTEAT § |

SHRI NAMBIAR : How did you allow
the previous Act? The previous Act is
there.

st Ry feamd : 9w I A fea
:maaﬁmw,mmr
|

g
e 3
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oft W W | -
“Notwithstanding anything in
clauses (2) and (3), Parliament has
exclusive power to make laws with
respect to any of the matters enu-
merated in List I in the Seventh
Schedule (in this Constitution re-
ferred to as the "Union List”).”
ag Wt yfaw § 98 Faw oifewe #7
¢ 1 59 aTU & Ifd T TET 9% et
Tt @ 6 9w oF W iR fy
FTEIR w5 S A g at
T Wit | 7 qrat faum & feamw
& 1 % wwwa g i e wifede o e
g FA T fF g YT FEe
& FIT qrEr T § dr a8 W e
grm
qifade w1 Wt faar § 78 & s9
fams o1 F3 WgFwE T w7, IRAET
W FT FE J@AR A8 g | 5
faar & F== &% gWr F F ar &Y
=St & S ararT w9TE T € 1 enfewe
368 # Fgr 1 & f e wiwtege
H QHEHE FTT g AT TEHT 747 T
BT | TEH FEr T 2
“An amendment of this Constitu-
tion may be initiated only by the in-
troduction of a Bill for the purposs
in either House of Parliament, and
when the Bill is passed in each House
by a majority of the total member«
ship of that House and by a majority
of not less than two-thirds of the
members of that House present and
voting, it shall be presented to the
President for his assent and wupon
such assent being given to the Bill,
the Constitution shall stand amended

in accordance with the terms of the
Bill :"

¥ F1 qowa 4g ¢ & Faw gfaww §
#ogT 76 & R & 937 # <-ferd
ot Y wo@ § oK o g el
# g8 g favaer APt & awr oF
Fiz wfes g7 T A FET T qw=w
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2 a1 Fr dvies FX gFar g | AfeT
whadfmamer K e
W9 % 99 ©eH T A} # e O
q FC &, a9 a® AAAT FT AL geTdT AT
goar & | 59 a8 §0 9gar Ay 98
2 5 59 At § $uen F@ F1 JfEF
afedy Wit @w F A GRAEE &
fa=ms & 1

¥ qg & FT 0 Awan g 6 oew
TG WO & oo 761 & | g9 TTga
& f WItdg O 92 A AW & A9
FHY F I BT T &Y | TF 9197 § €7
& gw A waT F ot fawme A
& | Afe o awmy & 5 Sl #Y
29 F FF-ATITLOT SATAT G GIGAT oA
o ag o ¥ foa & ama famare 2

AT FEq O 78 & 5w fadas
& gT 30 F T TWGT & A WE-WA
T o @ & | TEY TR AW e
T, T @ SiX T &, & qi g @
g df | 99 § q1% @fque 7 qadre
T H T UF ag F 2w I & g
3o gftg 00w T e 3,
fmd et M mfasr & 1 5w fawr &
afegt wnft 22w 91 g @ ara< &
g fF o9 aF ¥ % w0, aw
aF WS FTAE I ST | F
Fg =g g {6 dfau & a7 2w W
FUET & FeqarT fait T 99 7 g
i & o ferdmdt Tt s ey
ATt Tl & srean< fw-firm g
dff @ fadas & a0 3® TS &
g =-a7a R o @ &, i ag
Hfaam & faams & |

W A & W F a6 e
F1 fireY 9T 9T 919 1 9 Are gt
R T AT WTETS B A g
AEX §, 7T 9% 9 A T A, X
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[s Wt wrrer 7]

A AR AT 5w faw ¥ g
T AW F A 9T FAT FT FIEEN
R AT @I 1 T JaT e THo Fe
F ardl 1 vy wgar g feoafe
W ¥ f& = el wreim e
ag W TET WO §, @ o Iy
AT FF FTE THAET T FTJAR
g1

™ fag & g1 v ¢ fF S w
W ¥ ol ag I« gnn & uor aar
R A% @aT S A 39 AR F Y
a8 FX, ¥ 9g I wfaa & faare
& 1 dfqum & g man & 5 e e
&Y T WTHAT ATET 2, AT A1F GWT A
Fghl, IET EF O A [T qWT FT
I & 1 qOreegF TR AT ) AT IR
1% a1 1% g0 a9 o I F Y
quT F1 Wt § AR TS |en
THE ENFL T F@ &, 9 e o
grefas &1 o sz Fww gem, fow §
g a1 | fAu G s | 3 fadas
A dfaam &Y 59 seat f7 oA
2 AT 71 & & A0S 97 aF wW,
T IF TG FJWT 1 AF TWT ST
AT T AL A T T T FTF |
73 sgaeqT d@faem & fawms § | A
Hfad, s AF T J TEAT T F
T & T sy oy € AT wfed,
| WAEr 99 aF g1 g2, o 9% %
g AT A gEd O A F1 R | dfau
# STF AT AT ST GHT F I g
fafea 6 T3 &, a7 fadaw 9 &
faeg wmr &1

anfax & & fT Fgar wgan g 5
B9 W AT & 9 & § | &}
gaR o THe Fo & fam a1 TR
Ffgr-mdft &7 o HEK FC A &
I FAA AT Em & ol A g, @
£ 99 F 919 98 FT 7§ A1 § gAEw
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T gFx & 1 0 oW ¥ A Aww
WSEER afww ar de W,
W g o AT A g, e
AT B FAEET TG 9T AT FHQ
g

St T AT (JIT) o
Rgey, 39 faw & art & 2 safeay
g g & : uF, o7 P et dfmama &
sfoga & @R g f& orfwadz #
T UF FT GNET FT FT A&
& & | § guwar g 5 & SFT smaferai
froe< € 1 a7 a9 W & fF dfaum
T 9T 343 § 9 syeAT #7 TE 47 R
9 20 § oz a9t aF sa Wy &
SANT AT QA | I F @A g A 4
AT 41 fF T W T T9EE W
fedr gnit1 387 &7 aT% "eaew, ®AT
7g a1 % =g 97 F IR T INH -
AT F T #F &= F 9790 7 9w
sfe gaba § T affeafar G g
—7 gq 39 faw 9 == &34, @
g 99 99 amt 9% fqar =<a—fF
Ao & faedt #1 o qenw faeen anfg@
g1, fraa samTE GAT 9T 3§ & 94N
g sifed a1 o g7 gra 99 #
HITAT T AN AT, ] T TS
&Y 2 amar |

w97 73 § 5 oy doga fadas o=
¥ar g1 <@ &, ¥4 g dfaamw ¥ sfaws
2 ? & gama § f ag ofe & o
& & | "fqa F 97587 343(3) F
T F AT R
“Notwithstanding anything in this
article, Parliament may by law pro-
vide for the use, after the said period
of fifteen years of (a) the English
language,...."
SOTC GRE 91§ 3w F ot afcheafy &
5 & 1@ v T G e A 2
g g #X i 1 79+ =,
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S I72E AT & ATE Tferqrie a8 AgqN
w1 f ey oY wroor & sffelY &1 s
o A FET IR G, @ qiferTie F)
g Ffgr § fF @ & & If@
AT F SART Y gATIT & gwAT ¢ 1 T
ar faege wee § 1 fow spse &
Ffam w W faw &1 fadg e
9T & ], I ATTGT 7 39 BN HAEqT
g

qiferarie #Y g afaw w@i fear
&, 4% qaw & Ay F qq ;T A
a8 348 ¥ qTH fawwm =R
1 55 fdt & aas Tad g— &
ot 97 7 ¥ ©F g, 5 avma & R
A AW A TowT g el —
fis mframie #1 @ AR F FT FH
F1 fawre 48 § 1 dfaam ¥ a8
348(1)(u) & @re syaear # A

3

“Notwithstanding anything in the
foregoing provisions of this Part, until
Parliament by law otherwise pro-
vides—

_(a) all proceedings in the Supreme
Court and every High Courl....
shall be in the English language.

wffaaTa & Fa7 741 & f 3w & gL IvAaH
AT AT g I AT § SAAAT
& AT q4 g% ST @, 99 aF 5
qfearie F@F & IfE @ a9 B

sqaeqT 7 w2 f5 IR fedl a1 g

Wl AT T sAr fRar 9o

ag ara f & gudat & fars S

2 1 I qifearde F FAES ¥ A

sfsTe 7 g, &Y gard g #E
a1 g AR F & i w1 v free

g @ |

wfaerr & wgr war & & s e
Fe I&0 gEA, q7 T FAT AT
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famy ar gadt st e & s
1 sgaeqr T gwar ¢ | ey & wfw
IRl TR WA F fqd 7 ¥ nifaw
T At T TTT AL FT g, AfFT F
39 A1 59 T § GgAq 741 § 5 59 fawr
® o1 w3 AfquE # FEgEAr )
a1 @ & | 77 faw dfqam & faager
HT=T § S fF ot affa 7 Fa1 &,
-9 T T8 ST ArihiaEe JEAw
e damacad g
Hfaa ¥ a7T &1

At wy faad & w1 § 5 a7 dfeq
AR g€ & ST Ft Agy
A, FifF Tg I AT TE AT
et o7 2w ¥ o @ @ R oo
I dfeq TR ATE T LA
HTAT & | (Unterruptions)

MR. SPEAKER : Order, order. That
is not the point at issue. Shri Jawaharlal
Mehru is no more with us. He has been
an honoured leader. You may accept or
you may not accept, that is not the point
of discussion now. 1 do mnot think we
should bring in his name and begin a dis-
cussion on that. That is not proper. May
I request hon. Members not to mention
his name now. This is a routine legisla-
tion that is before us and bringing in big
names is not at all necessary.

ot 7y foad : semy wEET, A%
-qtfordm, §4 ag Far 91 fF o9 AR
Far & F | IT T IAR!T FT I
&Y @l & 7 T AL AGT A FT AT
% AfaFI g 7

&Y Seia q@w : ar #1379

T w57 & 1 47 98 ¥ § FF ey IR
¥ar 7 W &Y, AfeT 9w g F v

MR. SPEAKER : Order, order., No

more controversy about it
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it wregelter QIR AU AEEd, AN

D A wE Of fr dfqem § oW
A FT AT | T gF w7 faw
A e wfqe & farda 7€ & 1 afes
dfqu= # g5 ama ¥t sgae g fF §92
Hogw oo & fad &7 #¢ &  I6H
wwtes fedr o @9a § | gafad ®
TEa g F AR AN AEEA F
g ¥ frar @ ag faom & faada
%Y & 1 a8 Wiaur Y sgEwT & S
g\ et SEer sgege fRar W
T & 1

SHRI PILOO MODY (Godhra) : Mr.
Speaker, Sir, as we have already seen,
even at the introduction of this Bill that
a great deal of heat has been generated
in this House, Normally, a Bill on intro-
duction is mever opposed, yet this particu-
lar Bill has been opposed and a great many
provisions of the Constitution and the rule
books have been quoted back and forth.
In judging the merits of the particular situ-
ation we have brought in a lot of law
which, I may be forgiven for saying, most
of us do not understand too well. If the
question whether the Bill should or should
not be introduced at this particular point
is to be debated now, then it is quite
obvious that the Bill will never go into
the second stage where a full discussion
on the merits or otherwise of it should
take place.

I would like to urge everybody around
here, let us sit down as human beings
and discuss the merits of it. Whether
it applies constitutionally or not can then
be left to our eminent Law Minister who
has the infinite capacity of twisting the law
in any way that he chooses, Therefore, 1
would say that there is no need right
now to discuss the constitutionality of the
Bill, whether it is witra vires or not. A
Bill was already passed in 1963. It was
not wultra vires then, This is an amend-
ing Bill. Whether the amendment is ultra
vires of the Constitution, so that we can-
not amend that Act and the Act has to
remain as it is is, also a thing beyond
the comprehension of most Members here,

Let us not mix up the constitutional
issue with the issue of merit, Let us dis-
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cuss the merit of it at the proper time.
There is a great deal to be said on both
sides, Let there be a free and frank ex-
change of views. Why are we all so hedged
up that we want to snuff out any discussion,
kill any thought on the subject. Therefore,
1 would urge the House and you, Sir, that
the Bill may be introduced at this stage,
the merits of it can be discussed at the
second reading and the constitutional issues
thrashed out later.

SHRI BAL RAJ MADHOK : I would
like to submit. ..

MR, SPEAKER : Shri Kanwar Lal
Gupta has already had his say.

SHRI NAMBIAR : We must be given
an opportunity to express our viewpoint.

SHRI S, M. BANERIEE : (Kanpur) :
So also CPL

MR. SPEAKER : Not on legal points,

SHRI MANOHARAN : As Shri Mody
hag rightly pointed out, if the consideration
and discussion of this bill is allowed to
go on unchecked like this, I am afraid
this Bill will produce enough heat to spoil
the whole issue. For the past so many
years this issue has been engaging the
attention of the country at large and in
1965 the Official Languages Bill was intro-
duced by Shri Lal Bahadur Shastri and it
was passed into an Act. The present Bill
seeks to amend that Act, which was already
passed, It is not a constitutional amend-
ment. So, I cannot understand any validity
or strength in the arguments advanced by
hon. Members that it is against either
the letter or the spirit of the Consti-
tution. Whether it is to be introduced or
not, it is left to the House to decide. But,
so far as the DMK is concerncd, nothing
short of a constitutional amendment will
satisfy the people of Tamiload. 1 want
to state that very categorically.

Government have now come forward
with a Bill, which is trying to create an
impression in the minds of the non-Hindi-
speaking people that it is going to give
statutory shape to the assurances given by
the late Prime Minister, Shri Jawaharlal
Nehru. Whether this Bill is trying to
give, or gives, that impression, false or
otherwise, it has to be decided later. But,
so far as we are concerned, this Bill has
been completely watered down and it will
never satisfy us fully and completely,
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MR. SPEAKER : That you cam  say
later on during the consideration stage.

SHRI MANOHARAN :  According 1o
1he Home Minister. this is a sort of com-
promise formula which may satisfy both
ihe Hindi-speaking and non-Hindi-speaking
areas. But I want to stress one point here.
I still remember that some time back a
great  veteran of this country has ex-
pressed his anger and indignation by say-
ing that the army should march to Madras
State to protect Hindi and the people of
India... (Interruption)

MR. SPEAKER: He is bringing in
unnecessary things,

SHRI MANOHARAN : It is no other
person than our venerable leader, Dr.
Govind Das, 1 koow that subsequently it
has been contradicted,

DR. GOVIND DAS : 1 never said that.

SHRI MANOHARAN : Subsequently, it
has been contradicted by him. It has be-
come a regular practice for the Congress
members to say something and contradict
it subsequently, saying that he did not say
so at all. So. that is not the point here.

My hon. friend, Shri Madhu Limaye,
bas referred to some constitutional provi-
sions. I do not have any quarrel at all
with him. Article 343 say¢ very clearly
that the official language of the Government
of India is Hindi, and that too in Devana-
gari script. So far as this article is con-
cerned, 1 want to say on behalf of the
people of South—] think I can extend my
horizon and speak on behalf of the peo-
ple of Non-Hindi-speaking areas—that this
article should be amended.

SHRI MANUBHAI PATEL (Dabhoi):
That is only the view of Tamilnad, or per-
haps that of DMK alone. That does not
represent the view of the whole of South
India, In any case, he does not represent
our viewpoint,

SHRT MANOHARAN : I tell you that
this article should be amended. So far as
we are concermed, we will mever accept
the proposition that Hindi alone should be
dhe official language of India.

L/M8SLSS/67--5
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13.00 Hrs.

SOME HON. MEMBERS rose—
MR. SPEAKER : You can talk about
legal points only. But I find that absolu-

tely no legal point was raised; he was
speaking on merits.

SHR] P, RAMAMURTI (Madurai) : I
will talk only om legal points. This Bill

has been objected to on two constitutional
points.  Firstly, it is stated that it can-
Iravenes article 343. Now, article 343,
clause (3) says:—

“Notwithstanding anything in this
article, Parliament may by law provide
for the use, after the said period of
fifteen years, of—the English language,
for such purposes as may be specified in
the law.”

It may be objected to that the particular
purposes are not specified in the law, but
may I point out that the whole includes
the part? Therefore, when it is stated
here that it can be used for all the official
purposes of the Union, without exception,
for all the official purposes for which the
Hindi language is used the English langu-
age can be used as an associate language.
Therefore it means that it is absolutely
specific,

The second point which ha? been raised
by my hon, friend from the Jana Sangh is
that it also contravenes article 246, It is
stated in article 246 :—

“Notwithstanding anything in clauses
(2) and (3), Parliament has exclusive
power to make laws with respect to any
of the matters enumerated in List 1.”

The competence of Parliament to make
any law is not taken away b): this Bill at
all; on the other hand, Parliament itself

is making this law, Tt is not somebody
else who is making the law but it is the
Parliament that is making the law. As to
when exactly the particular provision that
Hindi alone should be used as the exclu-
give language for official purposes, that
time limit is laid down by Parliament and
it is not laid down by anybody else. It
is the Parliament that lays down that Hindi
alone will be the official language of the
State when all the States in the country
accept it, Therefore it is within the com-
petence of Parliament. It is nut somebody
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who comes and dictates to Parliament. It
is within the competence of Parliament to
lay down also the time when such-and-
such a provision will come into force as
per the constitutional provision itself.
Therefore, 1 say that it is within the com-
petence of Parliament.

&t Ho HYo aAHT : HEAE HE 1T, FTH
39 9 A A5 & I B | ¥ 9@l W
qr A sHfAd § T9 64 9T a8 Fg
g g 5 57 19 § At 7 s
Tl A9 AifT ' o § 1 =y
WINT ¥ I A RN AqEr Aifa #v
i W 7T faar 5 w0 w9
gt gy fr et 1 s el
I 9T ART A AT TF A F FAC
i Ay amw foer for et w2

e Sam oy ¥ oy ZaT T faw
¥ &7 Z 5w Mwe 9 & Jufas
@R W W e T § e s
LT g1 A1TET | 59 § F1% aafy
&t 2 vk & A e A arafu & wndt
@ faor &1 @ ¥ www gwar ar qfe
@ fa= #1 g7 & #reE v & 5w
wafg 39 #Y 7g av U fRm aw &
Y ST wE o & & frogw few @)
AT FeEETE AR A FE
W T FT T AFT AT qEw qfe-
fegmr qEfa #1 go1 T OF AVES
Fiagaw @ #1 fg7 & @@ o1 9@
A9 T F1 LI FET AST R |
THE MINISTER OF LAW (SHRI
GOVINDA MENON) : Sir, nothing is left
for me to answer after the clarification of
the question of law by some of the hon.
Members, particularly Shri Ramamurti,
who very correctly interpreted the provi-
sion in article 343, clause (3). It is stated
therein that even after 15 years Parliament
has got the legal competence to lay down

such purposes for which English may be
continued to be used.

Now, the learned Member, Shri Gupta
said that a right of veto to certain States
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is being given in this Bill. That again
comes under the term “such purposes”.
For those purposes you can use the English
language; that is to say, with respect to
correspondence between the Centre and the
non-Hindi-speaking States. That is one of
the purposes. It is not giving a veto.

Regarding the use of English in the
Centre, that also will come under “such
purposes”.  “All the purposes” will also be
included in the term “such purposes”, We
are, at this stage, concerned with legal com-
petence. The Bill has been examined from
that angle previously and I wish to sub-
mit that it is fully competent for Parlia-
ment to legislate,

MR. SPEAKER : Now, the question is
that leave be granted to introduce a Bill to
amend the Official Languages Act, 1963.
Those in favour of the Bill being intro-
duced may say ‘Aye’.

S_EVERAL HON, MEMBERS : ‘Aye’".

MR. SPEAKER : Those against may
say, ‘No".

SOME HON. MEMBERS : ‘No".

SHRI BAL RAJ MADHOK : I want to
oppose it at the introduction stage.

MR. SPEAKER : You can vote against
it.

SHRI BAL RAJ MADHOK : 1 want to
opppose _it; it has been the practice...

MR. SPEAKER : I have allowed enough.

SHRI BAL RAJ MADHOK : So far,
they were speaking on the legal points.
Now, we want to oppose it and we want
to have an opportunity to explain...

MR. SPEAKER : Not at this stage.

SHRI BAL RAJ MADHOK : At this
stage. we want to oppose it.

MR. SPEAKER : Please don't make a
precedent which has never been in this
House.

SHRI BAL RAJ MADHOK : The other
day, when Mr, Ranga opposed the Bill....

MR, SPEAKER : About legal opinion,
I have allowed it.

SHRI BAL RAJ MADHOK : When Mr.
Ranga opposed the Bill, the other day...
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SHRI SURENDRANATH DWIVEDY :
What was clarified was the legal position.
We were only discussing the legal issues,
That discussion is now over. Now, we go
to the introduction stage. If any Member
has given notice to oppose it ...

MR. SPEAKER : He has not given any
notice. Those who had given notice have
been permitted already,

SHRI BAL RAY MADHOK : That was
only on legal points. You are trying to
gag us ... (Interruptions)

MR. SPEAKER : It is not a question of
gagging. Your Party representative has
already spoken.

SHRI BAL RAJ MADHOK : Only the
legal objection was raised, Now, when the
Bill is being introduced, I want to have
an opportunity to explain ...

MR. SPEAKER. Kindly tell me the rule.

SHRI BAL RAJ MADHOK : This has
been precedent. h

MR. SPEAKER : No please., I would
like to sit with Opposition Members and
discuss it,

SHRI BAL RAJ MADHOK : When Mr.

Ranga opposed it, it was not on legal
points, You cannot have two rules,

MR. SPEAKER : Only legal points
were expected.

SHRI BAL RAJ MADHOK : If you do
not allow us, we will have to walk out

MR. SPEAKER : If want to walk
oulmdll:nwyou'rfzg:!lngsfor Hindi,
that is & different thing, Tell me the rule.

T, ¥ ¥ @ N v ¥ fa
Afew fear gan @ 1 w@ fodt ot
T & v Afew 7 faar A
a famga g

MR. SPEAKER : You were not in the
House. Youomm-onehmn'hteudsay

this. Your name was called and you were
not here,
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st waT AT 1w A wEEA, {
A 729, F@E

“If a motion for leave to introduce
a Bill is opposed, the Speaker, after per-
mitting, if he thinks fit, a brief expla-
natory statement from the member who
moves and from the member who op-
poses the motion....”

e ag ®fan & 4t fF ®F we
FEIEgTe Gaie [ AATIAA. . . .

SHRI MANUBHAI PATEL: On a
point of order, Sir. You have already put

the motion to vote. It is the process of
voting. Nothing should be allowed now.

MR. SPEAKER : I have not yet declared
the result. 1 agree with you.

=t $AT AR TA: FEAY TG, TH
uF fme @t &fd | e § wm S
wfem & oY foaes 5 ogg gw aa am
T &, 39 F a9 ¥ g Fgr a1 fr Faw
T F1 Ja19% €T T § q€ TaAEn
o 39 & dfew F F9T A e
arfgd 1 Gl ¥ W 5w & dfw @@
ST 41T | UH-3TH F Yo St Hifww A
o a1 99 1 A9 ¥ A% faar 1 I 1w
oY #TE Lo T F AL E I9 F a8
2 & R Y Ffaa § i Seem
€9 ¥ FI< 95 4P $eHe 3 g g
fr 3z o0 o= F Grewww &t &1 e
FCT ATEAT & ? w72 F T FY e
Horg § e ford 0 & oY T
a6t # ot fF I w1 e e
FTAT TTEA & S A AEw Foawha
iford

MR. SPEAKER : Not at this stage. It
is very clear, If you want to change the

rule, T have no objection. You can op-
pose it. Now, I put it to vote,

I will mow put it to the vote of the
House,
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The question is :

*That leave be granted to introduce

Act, 1963.7
The Lok Sabha divided.
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SOME HON. MEMBERS : The Prime
Minister has voted against!

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : It was by mistake.
please be corrected as ‘for’.

MR. SPEAKER : By mistake she has
pressed the wrong button, Now she wants it
to be corrected.

sl aE T € g e
eI AT AT AT & 7 &,

R T w47 7% @ § fogag e

Ffamms g, Y w21

MR. SPEAKER : We have permitted
that in the past.

syt gfarr it - & e § fawms

W@ E

MRE. SPEAKER : The result of the
Division is: Ayes—181; Noes—25.

The motion was adopted.

SHRI Y. B. CHAVAN : Sir, I introduce
the Bill.
13.17 Ems.

The Lok Sabha then adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after lunch
at seven minutes past Fourteen of the Clock.

[Mr. DEPUTY-SPEAKER in the Chair.]
RE : QUORUM IN THE HOUSE

SHRI S. M. BANERJEE (Kanpur) : I
have a submission to make. You know
that it took about ten minutes to have
quorum in this House just now. We de-
cided in the Whips’ Conference that it is
the primary responmsibility of the ruling
party to have quorum in the House,

MR. DEPUTY-SPEAKER : Could he
not communicate with the concerned
Minister ?

SHRI S, M. BANERIJEE : Tt applies to
you. My party people came here at 2
P.M. We are not going to get more than
Rs. 31 for this.

MR. DEPUTY-SPEAKER : This is not
fair. The House adjourned a bit late.
They wanted time for lunch. That must
be taken into consideration,
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SHRI S, M. BANERJEE : You should
have fixed 2,20 then. I could not have a
grub,

SHRI KANWAR LAL GUPTA (Dehi
Sadar) : You could fix it even at 4.20.
14.09 Hns.

It may yﬂu‘ FEES (DELH] AMENDMENT)

BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : I beg to
move :

“That the Bill further to amend the
Court-fees Act, 1870, as in foroe in the
Union Territory of Delhi, be taken into
consideration”.

This is a short Bill which secks to
amend the Court-fees Act of 1870, The
House will remember that a few months
back we enacted a legislation to provide
for a High Court for the Union Territory
of Delhi. When this High Court for the
Delhi Union Territory was constituted, we
transferred the ordinary original cvil
jurisdiction for civil suits of the value ex-
ceeding Rs. 25,000 to it. Before this pro-
vision was made, suits of this amount were
presented in the District Court and regular
court fee was charged.

Section 4 of the Court Fee Act contains
a provision for charging fees in matters
coming up before the High Court, but
after some ‘time a question was raised
whether that court fee could be levied
under that section in suits which are filed
in the High Court in view of ordinary
original civil jurisdiction. After the point
was examined, it was found that no court
fees could be levied by the High Court
onder that section,

As would be apparent, it was not fhe
intention of the Government that no court
fee should be charged on suits of the value
exceeding Rs. 25,000, but this came about
because of the lacuna in the Delhi High
Court Act which was passed by this hon.
House. A draft Bill to correct this lacuna
was taken up. It was sent to the Metro-
politan Council and it processed the Bill,
and when it came to us it was a little late
and we could not put it up before Parlia-
ment because of very heavy backlog of
legislative business that was pending here,
and we had to issue an ordinance to see
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firstly that the litigants were not harassed
by unnecessary filing of suits beyond
Rs. 25,000 limit and secondly to see that
there was no loss of revenue to Govern-
ment, The loss of revenue to the Govern-
ment which was occasioned by lack of this
provision was to the tune of Rs. 1 lakh per
month, and after the promulgation of the
ordinance this was corrected, and now the
Government has come before this hon.
House to bring forth an amending Bill to
replace the ordinance,

1 hope that, in view of the non-contro-
versial and pon-political npature of this
Bill, the House will give its support to
this amending Bill.

MR. DEPUTY-SPEAKER :
moved :

“That the Bill further to amend the
Court-fees Act 1870 as in force in the
Union territory of Delhi, be taken into
consideration.”

ot g T (TEYR) - ST
wRIRA, Hat wgA ¥ qaar § 5 1870
¥ 9% 99 THe F 9g 39 A% e
T3 wgy & fr §fF s 9w o
F gEfas FE BF TG ¥ THA 4@,
@ faf g #t auaT gt & @
bt |

Motion

s fefgw #¥ & &Y a9 I
¥, g7 39 O FIE GIF N G, AT 14
o § ag @it @ T fF gl s &
T AN AFAT T FE B TG A
MEFN G 1AM N TFAS
fod qg far srr M 211

St @ 9T FTEEEAr 48
fe gat W & =@ gwv g | AW
wefl wEET 7 g T foa g fm gfe
M gEd AR ) w8 § a1 I
g % A% =g W wd a5 &
FFTHT I FIE BT A7 T 1 =87
Mmgimfsrl R AW R
it ey iw s
FETC SN AEET F AT AT F
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Y | T g ag ¢ 5 foa gmrd
A& T AR F g A T §
HHFTAT T FIAT 9EAT § AT FE FE
U g FE § ST 92T &, ¥ @/
TR F § AR A G T g |

o EF 5 oF q@r I A
ST, fow & 2w & 990w = aww
foreran, welt wERT FA # FP W]
eI RE R
feeelt & ot fgg sk gat gl &
I qX ¥ T s o 9., w T
fo gy st 7 o st &)1 A R
¢ e gk A § = A wEWR
foodft a1 9= T wT A R
e & faafaxr # fa=r smam g, &
ag w51 war a1 v 4fs fefgme wE
# q¥ad 3@ 9 ¥ s ¥ SR
awew qe fed o €, 7@ fd T |
g FI1E AT AT | g FIE F grEa
7z 2 fF ot wwET aEEr @ AR
FRmaeREFARNT@Lfe
or§ FR fray qwedl #1 foe e
F @ § | oY ¥=T g AT §, SRt
¥ O WEfd W 3T N P
ZIGAT qgdt § AT gt Jort TEdt
T\ FTH AT I TEAT A AV A
gwdr 8 afcw ag I A g
T sqreT S9wE 9T @ g )

# fraw w€m fF R 3w & 3
% 9T FHA a1 99, fow & aEn
FE BT TG | FE B ] AE
& A & | T G A fwar s,
at w13 feaa ot w1 @ o, FA
& Ty A Y =Gl & AT gHE AR
3T FAT ¥ GEA IoT FHA | T
auzfuat & fod 7 2w § <iFT e
g

@ A W aww faar a1 @1
oF a1 wFA W ai, fw ¥ w
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[t &y o]

AE A feaga qwrw T femm 9
W OF JIRHT 77 qg Jradr 3 FF ag
FEa § o1 T FOAN A Fg AR
AT T FY FITT HT | I gATL W
§ oo wgh ¢, B e wgh g f
r FTwTC A A ¥ 7 T far s
3 v o &F0 FY =@ W oA
feafer 7 e G aver &Y rETal ¥ HRAT
R & A 07 aafrl #Y 57 ¥
o FrEET @Y )

™ U=l & 99 ¥ @ faw w1 fadw
FLATE | Hell ARG TH FY I A F04 |
FifeFw 97 F T ¢ | 9 4T A w7
E AR} R § OF wgaa faw
T, aife FRit 51 912 " 7 & 0@
AR 7@ 3w & 7 ATiCR! F1 9w A
faw a0

SHRI LOBO PRABHU (Udipi) : Sir,
though the Minister has characterised the
Bill as non-controversial and innocuous, I
would like to remind him that this i¥ a
country where the people are poor, and
that this Act of creating the High Court of
Delhi in this year of grace, when the
question is of economy, requires to be
defended. Was there any pecessity to have
a High Court separately for Delhi when
this would add to the expenses of Govern-
ment, add to the taxes which the people
would have to pay and, more than that,
add to the expenses of litigation of the
common people ? To confer a jurisdiction
above Rs. 25,000 to the High Court, as
far as I am aware, is an exception. The
Minister may be able to say how he com-
pares that jurisdiction of High Courts in
other States. As far as [ can remember,
the jurisdiction is at a much higher level.

The second point which my hon, friend
has made is this. You are raising the
court-fee, Is it fair at this time, first of all,
to change the jurisdiction, and secondly, to
raise the court-fees from something like
Rs, 2.50 to Rs, 500. There again the
Minister may enlighten us about the court-
fees in other States and even if' they are
comparable, he may justify the increase
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Thirdly,—this is the general objection—
that Government find one reason or an-
other to pass an ordinance and then ask
the House to confirm it by legislation. So
much time has elapsed for an Act to have
been brought up before this House earlier.
There may be backlog of business, but it
is up to Government, up to the leader of
the party, to see that these ordinances do
not replace Bills, that these ordinances do
not take away the right of the peaple, the
right of the Parliament, to discuss the
measure and this legislation at the earliest
oppertunity,

st go WY WA (SvdT): 9v-
2 qgRY, § 1@ faw & w3
q% FEAT AGAT g 5 a5 a7 faw amar
R, T A WERT T ) A w5
& 77 wa7 faeelt & wa< grd A @it
fafasr #12 ¥ agx ol I 0R @@
ge & fom # sTeam, qiw-aiw A g
T § AT ArH-AE AT R T E ) ar
ag #9 Ied § wodi Fagery Wi 5w
& fao 3w & € atg & «F | @R
am aR 9 T |9t §1 92 s
@ wem vgaT ¢ fr fow & 72 wza
T &9 § | W SAAT AT F
T QT UF AT H H AR g e
& =it sofag 39 & ¢ omar & 7@ <F
3% TFT 4 a9w 9% | FfEgwiw  oF
wig dr § fF A aqug § fowd sideh
WIaT A& AT, AfEF awr Fnaedt |
ardr A faedt § A 9
U AEHI 1 ITF 30 F 01 %8
it =1 i  ar e Nt @ A AR
% Qi & 3R 3% g8 Wi qar 7Y T fw
WMATEEN AT ARAT AT Ww
frawsr ¥ femec AT IHA
TR fFr g9 A W@ @r ¢
R ar ey mfr T S W@ ?
wafag st WY FEA FE ¥ FRL &
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77 feslr 7 g wfg & A
fasaT =mfam)

™ FEl F e g afaw der-
TR B T § IUSTR WEIEE, T
afas fovaw 3 g ¢ fe oF ammw
wéra qrew A fopdi Wt oA g T@E -
FL YA TE 97 AFAT | TG IH FT R
fFaaT o= aegdd Fagawae
HIC W & A2 ag F+ A & Fif arsr
9 o fare @@ &1 a1 AAE q4@
HZET T qa) 9 fawa sy W g
SH AT FT TqA FL, TF al ®E
b F9 A, AW gEA A &) AR
& A ag war Any g, faeehi 7 Wi fe 3w
A IF AN & st 7g) Tar Afgy |
ag sedr fAee @t § wwwar g 5 e
T AFY R (AT 1 qE A wE-
AT 1T IF F9 AFEH WA § UG T
gtar =T

Wt wARi (Fradafe)
ITERE Wi, 39 fadaw & o fadw
FX X FIF A1 F qog Jwl & F
ez wa & fefi Srowr & wat 7 8); afas
AT AT §H THT @ B g0 § |
AT gw g Tgd fw forg fadas #1
AT Hedi AGET TG TL AT G § AW
AR T4T Tg Fg A5 4 (% 5% 91 § 79
afcfeafs ¥t £ garom ar a9 e
W AR A1 7@ §, aYsere ag wwar
3 F41 7% afaw sy w X & =
LA aFas 7 W@ @ 5o et §
fay &k 7 " #N =g @
| "9 FeTd wEE, A A
I ST FGAW SN 7 G 1 <@ fE
T A w1 ek AN WA IR T 2w
AR {6 FEE R AT A 7 AT
F fa=m & w1 FA F o F Twwar
g 5 odl Fgram & fs afew fdw o
wfeew fearge | @K 97 asaw wghy,
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T A fErgea & a7 g0 $F %4
& fis &< g o S e aga aga
frwaTd gafae @i A aw ag
fra wr g |1aadF g $1E & arge AT
A AEA & BN §B AT A O
fagwia-frar a1 sEwig & fawms a8
frrwi Y 41, Wt F faw s aww q
ag frawia 4t fravisl 7 7@t 9T ¥9
GAE A A A it Ao § Tk
TR ¥ 3@ 9% form § 97 qamr
& fs s aat @ fodt o ek &
gEFIR AU w3 §F wwwmarg
f& Séam 20 FAT AFIA AT A AT
qat & Tgi 7 92 gu & firmr o< daa
g 8 aF feafa fodi fafaw wrdn
R TS ST FET F a A 0§
9974, §IG-HT9, S9-49 95 aF aFl
1 AT F TETT WAGET & AN
wrg 7¢) frwar @ 1 sefeew s &
Wi F1T 7E § HX AAg § sdfaa S
AFTH e § 91 AT A gEA B 7 A
W £, AW IA G AW F
1960-61 a7 1961-62 FT A9 T
ATHAT FET 1967687 F7 ARTA1 A g7
AT | AT WA F AR FH AG F
AT g BT WG g Alw orgi T
AIGT F AT SART AW FT FA A
faFre &0 at9 @1 T, 9T 7EA WY
s I ¥ 29 F F 7 AT
¥ s gha ®E 7 ader < Faam @y
qiF qrd AT 98 A9 q8) 9% T
2 4 feafe & 99 woge & @@T
ZET Y ThAT & T F1 UL IT IH
&3 gu AW =T AE S A #e
T A= A TFA & | TWIAC Heqey
731, gv A = fagew s fam
7 g ot a<FT & g Y o€ Hfw
&TAT AT T AW 1497 IgT wwdr
frt xa% fae aoere 91 FEaEr o
ar Tifgy | Tt § @€ FE Favey
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et Y frewta Y <@ €, Y S T
T AT §, 3T F AT I% T F AR
B 3 T A TR AT TR FT-IT
FERE 7, e FAT wEd 7 a1 fadr-
fafae #1ed 7 o fraq aul ¥ foaa
9537 9% § T F I 7 qoh 5w
T T & 81 A afF At ®
T¥7 X o fored Fr s MYy a &
TP AT ) T ART R AT A@ A
Fordrr at oz vt o speara ot gt g
IFZAR W AT WA T FF I
e mr G ™ ﬁ'&ﬂ'ﬁ ®T &7
fadg Far § 1

-

ot faren o o - EAE w@am,
WA T qEGT T AT 9 fa=e = #1
qeF DI F AR A a1 7arT TedT JWF AT
¥ $3 & 99 ¥ gx Wi fagraa: agad
T\ IATFENTT 21 A€ awat A<
Sarfeamfis e AR TERE
T A FHAT Fi frgfer w0 AN
T W FI4T & AT FLE & | IT X
fasii s a1 9T 9 w1 “am sgaear
T GATC A T Gl a0 A AT
WFI § A IW AE@ F UK T ¥AA
]2 AHT F 1T IieF 797 €T T57
FE F g R [rdi

%S AT G3Ea1 7 £V G qqH
WA F IRTw@I 19T &
' 932 5 FE Gig #1 FETa w7
gar «ifgn faad fF adat 51 Sraar
&1 9 3 FgT TRATE [T IR S A
1 99T & I F7 gfg GErer A @
faai 7@ @ ag @t aEEN B qEA
& fare @TEr war § aqifE 787 ar *F
Y 576 & ag AawiF 0 § A
AMA AIWAT A T FC G6q ¢ forg 7
OF FA7 W0 9T Fi 7 | AR} ALA-
T AT T FT LA Y T F qHS
£ | AT T g3 A A I¥ AT
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B ATAST FRT 9 F FT 1 CF
SGIEST FAAAT FIAT QIE | W
a<E A §6 3w 9§ | 98 A FA
fe Tod i@l w1 qwaT T @ AR
FAY Fr HIAAT AT § TE AT AG! §
fagarggamari e fFTmaw®
oA AT A FF AR § I7 q 9 qga
FR F.9 T€ FOH; AR A FAAA
W@ 3, F&F w4 w4 AT |
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AEAIT G S S AW S
Ik ¥ 9 fwar f fradc #1 6@
FELTSATH AT @ AT IW & ¥l T
27 FAT-HAIA TSAT F ¢H Fi ST A=
AT | AFH AT F orgi €Y 9T
£ TATT, TN, GRS , T 3K
IUCTRAH 50 T4 w93 & | faeell §
S I g Teg § gafeg g |4t
F W T9 & Tz feewi & fHC 50 T9E
™ g

g9 9% FEATT AT 7 TF A 4F
feqi fs feedli & A A s gwew
AR 93 gCd 1 3T W fAwer Ag
Qar =z froert #1 o 73T F favg,
¥ A oS Fvera @1 @9, N
gt 9T g FR &7 sy #7 wh
qg T TATT gE FIE Bl OF qfFe 49
47 1 39 ¥, |9 #A9 S ot W5
I¥3 § | gas foig o= = S
qEr 9T | ATl INS @A T | 9
TFAT §1 9t faoem & fag & feestr
gk F w=reen #r g A o faesi
gEFE & wEar FH w0 fqEaw
AAAG H3 & GO AT 9T 99 /6y
I¥ a &% 91 g¥ i1 A afewiv
gaeqt 1 ag T 4\ 5 foeeli § gl
1 AAWF § A T AT 98T &
AL FEA § T & feedl( 7 TR griwR
& eqor gk &1 ar fr A% a@d
¥ €S FTH WAL § FIOT AR
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THET GIYLT FSF T AT AT CF A
¥ F1 TTHIT g AGT THA A
| F FTT G @roAT1 IW G X
T FA ¥ fag anfeden oaaw & amp
< famr w1 @7 T W fagaw ¥
T I AT #1729 FT A FA
FmAa st AR framm
N HIT FaW |

ft gew WT oAy - 7 W ATTEaAl
Frai dag At dqfer ¥ g v Ak
| FYE o FALr a7 F1 WGrEq T2
ar @ §°

ot faey oo e A7 wfHaa gE
IRFTEm@IHFITmRA
e fwar wnd
MR. DEPUTY-SPEAKER : The ques
tion is:

“That the Bill further to amend the
Court-fees Act, 1870, as in force in the
Union territory of Delhi, be taken into
consideration.”

The motion was adopted,
MR. DEPUTY-SPEAKER : There are
po amendments to the clauses; so, I shall

put all the clauses together to the vots of
the House, The question is:

“That clauses 2, 3, 4 and 5 stand part
of the Bill.”
The motion was adopfed,

Clouse 2, 3 4 and 5 were added to the
Bill.

Clause 1, the Enacting Formula and the
Title were added 1o the Bill,

SHRI VIDYA CHARAN SHUKLA :
Sir, I move ;
“That the Bill be passed.”

MR. DEPUTY-SPEAKER :
moved :
“That the Bill be passed.”

st @o wYo FAT (FMYT) : JUTAH
AEEg, § wawar g 5 9 aqee a

Motion
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Adl WERT F A W@ T 9 BT
AT wegi gl faar § | 9% F Fo
tr§t g fe gfeed ¥ ik 7 gwenr
STRT B FAT 75! A, o F IR
H ®S FgAT TG @A ATHT IIEAA
TERET Z AR o) afa< #49 TEAE
giFE a5 J@d W ag @ AfA
F WTHST F AT FVE FET ATHAT G
am AT ¥ @y w4 @ grdaE F o
Fur g f faasr aFgm I &
famr @ mar & 3@ & fw oA
glar g7 «fed 67 AR 8 FW
@ a0F Ad7 ¥ fAwed 7 W
aid §1 Fat giEE F A HA
fora gl o¢ §few § ¥, 99 F1 F
faa 43 o o =i oo SO A
g7 F7 Fifasr F71 WH TS AW
fagw g o7 gl W oa IR
FAAT FI IR AT qE Mg A IWAT
us F0 ag a1 {5 |EEE gfee
a1 gaz g€s 7 20,000, 30,000
FiggmaOsAdeT RIS | Y uFAT
2 5 ag T TF /A T FE ;W
FTFT Frm A § wuAarg fF A
TaI Y1 7 g g fE gk welr AgRT
A F EFAF FL(F FTAFE WA
TEFE F TG S FATE T S oA BT
Faniedz o wE § & o g wwi A
ar fiF g arge A faar 9@ ar w&fwr
wta #1 fear w99 Wi O sufwt
®1 FH-FH 779 § A AfE Nfafe-
9 wfelwg F AR AT § |

IUEH [T, AW IAT T_eW &
q&T Heft AT O AL-FRA gRAT E AT
I qefy & T F AW F 5 fF 8
arefoat ar 9 Afugl & A 99 F
9 AT A AE FaAw 9 FRAGT
IR ¥ fawfor #T @& ¥wifs griee
¥ forw safe =% o Y gfoaa & amn
vfgrarag gl amar | gERAA wERY
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[ wo wto wreil]
& wgwm s 7 ag qowd f 7 a=<T-
A Fifad i F S amgisv $
MAag 77 AR BEES
X § 3@ €y A@) T
I gH A av feard @l §
fFaR2cEsTwaTaR A2 IR ST
W F4T WF ARy €W wAF A1
a7 xe fc s&@?

ot farer oy e < OF foe T T
WHFIRT a1 | A W
= AT A (G 1 qg T30 THATTH I ATHQG
g fF arsr sereal 7 A "rae] g
®iE 7 1 3 grefr § I IAAT o Y
FH! AT FTOT G gt e fF S A
FafEt ¥ oo g1ar {1 T 7
fraw #ifs o gav G=ET AR W
74 § o afe & aror gt 7 TFW
M Tl A FIAT TART BT AT FT
|qET F1 ]I F FAT 1 FH TP
¥ v st oft 99 w7 F AR § Fored
FICOT R FET L IHT F AT H
FHT EAT 1 THHT TF FII g1 WHAT ¢
WHGT AYSHA TR AG G g TE 7
¥ F1 TqAET TTEAT F

st g IR woT™: AT ey
e =ifee o'k g@ 98 =@ WA |
g g 5 =« a9w 991 9
fet wrr # grAm =rigan
MR, DEPUTY-SPEAKER : That is all.
The question is :
“That the Bill be passed.”
The motion was adopted.

14.35 Hgs.

COTTON  TEXTILE COMPANIES

(MANAGEMENT OF UNDERTAKINGS

AND LIQUIDATION OR  RECON-
STRUCTION) BILL

MR. DEPUTY-SPEAKER : We shall
now take up the consideration of the Cot-
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ton Textile Companies Bill. Shri Dinesh
Singh,

SHRI 5. M. BANERJEE (Kanpur) :
How many hours have been allotted to this
Bill

MR. DEPUTY-SPEAKER: 3 hours
have been proposed by Government.

= geR ¥ TOAW  TH T
¥ F7 qiF §F #7 g97 g1 AT

MR. DEPUTY-SPEAKER : Let us sce
how the debate progresses,

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : Mr. Doputy-
Speaker, Sir, I beg to move®* :

“That the Bill to provide in the public
interest for the liquidation of cotton
textile companies while keeping the
undertakings thereof as running con-
cerns, or for the reconstruction of
cotton textile companies, in certain cases
and for matters connected therewith, be
taken into consideration.”

Sir, the House i¢ aware that cottoa tex-
tile industry is our oldest organised in-
dustry. In fact, our record in the manu-
facture of cotton textiles goes back to
days much further than any organised in-
dustry came into this country. Our cotton
textiles were not only known in India but
were prized all over the world. Many
people feel that it is, to #some extent,
cotton textiles that atiracted many travel-
lers to come here resulting into our domi-
nation. It was so highly prized that when
foreigners came here, and they were mot
able to compete with us, we found that
some of our best craftsmen who were en-
gaged in this industry had to undergo a
lot of suffering so that the textile industry
in other countries could be built up. For
many years, since we set up the organised
sector in this country, this has been yield-
ing profit to many big concerns which
have now become very big and very
famous,

Today, we have about 618 mills, 329
spinning mills and 289 compodite mills.
All this bas been built up over the years
with great patience and also with -great
effort. New mills have come up. Some
of them are as good as textile mifle any-

*Moved with the recommendation of the President.
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where else in the world, But, unfortunately,
once these mills were built up, not enough
effort was put to see that they keep pace
with the world. Many of these mills are
very very old; their machinery is com-
pletely out of date; they can mever be
productive and competitive in modern
terms. Yet, as 1 mentioned earlier, many
hig houses have become very big and very
famous, But they have not cared for the
industry that made them big and famous
and this industry has been allowed to go
down year by year into it¢ present diffi-
culties, In terms of employment, the
industry directly provides employment to
about 900,000 people and, if you take the
subsidiary employments given to sectors,
like, handlooms and others which depend
on the yarn from this industry, I think, not
les¢ than 6 million people would be con-
nected with it. Then, there are a large
number of farmers who grow cotton which
is consumed by this industry. Therefore,
it has a tremendous importance in the in-
dustrial map of our country and no Gov-
crnment can allow this industry to go
down the way that it is going at present.

Sir, we have bhad in this House debates,
ideological and otherwijse, discussions
abcut this industry, some people saying
that the public sector is not running well.
Here is an example of the private sector
which has been allowed gradually, year
by year, to go down,

In many cases we had to take over some
of the mills that the private sector failed
to run well; we ran them well and we
have returned four of them to the famous
private sector—my hon. friend is nodding
his head. They are now pressing that we
should give it back to them because we
have been able to do much better than
they were able to do, 1 am not today
concerned with the ideological aspect, al-
though we can never separate the ideolog:
from our thinking or working. But ever
in the most practical attitude, no hon.
member, I am sure, including my bon.
friends sitting Opposite, will deny that
something has to be done to revive this
industry. It is not only in our country
but in other countries also that the textile
industry had 1o be revived; that only shows
that capitalism has had a similar trend in
many other countries.

eic, erc.) Bill

We were going through the figures the
other day. I was looking at the modernisa-
tion that had to be carried out in the
United Kingdom and what Japan is plan-
ning to do. I think, the House will be
interested to kmow that Japan is going to
provide for the modernisation of this in-
dustry, 277 million dollars to cover the
cost of scrapping and re-equipment in the
spinning sector, and 361 million dollars
in the weaving section. The United King-
dom is also mvesting to the tune of 30
million pounds towards the modernigation
of its textile industry, We had also set
up some Committee to go into this gquestion
and they had given us rather staggering
figures of the amount of money that will
be necessary for the modernigation of our
industry—it may range from Rs, 550 crores
to a thousand crores, but unfortunately we
do not have these resources immediately
to press them into service to modernise
this industry and, therefore, whatever
little resources we have, we have to ap-
portion them in such a way that this in-
dustry is revived, that each step that we
take is for the strengthening of this indus-
try, for the modernisation and revitalisa-
tion of this indusiry, and not let it go
down as it is today.

People have talked of the profitability
of this industry, that the profitability bas
been going down. | was going through
the figures, the other day, of the profila-
bility of this industry. It will be interest-
ing to see that the profitability has been
moving up and down from time to time.
It only shows that there is a possibility of
this industry being profitable only if it is
allowed to be profitable. The figures them-
selves reveal this. For instance, take the
year 1960-61; the gross profits as percent-
age of sales in this industry were 9.7 as
against 10.3 in all industries; the gross
profits as percentage of the total capital
employed were 12.2 in this industry as
against 10.2 in all industries; the net profit
as percentage of net work in this industry
was 13.7 as compared to 10.9 in all indus-
tries. ‘Therefore, this had a better pros-
pect as compared to the combined figures
of all other industries. Then in some
years it goes down. For instance, take
1965-66, the net profits as percentage of
net worth in the cotton textile industry
were 3.7 as compared to 8.3 in all other
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industries. The same thing which was
more than the figure of all industries—
13.7 as compared to 10.9—was allowed to
go down to 3.7 as compared to 8.3. This
is the position of this industry and we
have been somewhat concerned about the
way that people who control this industry
cither individually or collectively have
used this as an instrument to get the re-
sources and to transfer them into the other
industries and to leave thi¢ completely,
without ploughing back enough into this
industry to keep it gojng. We had, there-
fore, been thinking about this industry for
quite some time. The House is aware that
we had the power under the Industries Re-
gulation Act to take over the mills which
are not running well, either which  have
closed down or are about to close down.
What happened in these cases was that when
we took over these mills and then as soon
as they started running well, we were asked
to give them back to the owners. And we
have an instance of a very well-known
mill from where my hon'ble friend. Mr.
Mody, comes. ..

SHRI PILOO MODY
come from no mill area.

SHRI DINESH SINGH: Yes, he
comes from a residential area, Sir. in
which the mills are also located in the
same city.

SHRI PILOO MODY : Mill in a resi-
dential area ? Then there must be some
bad planning.

SHRI DINESH SINGH : Baot the point
is : we took over a mill and it started run-
ning well, but then it was returned to the
owner, it becamme a sick mill again and we
had to take it over.

(Godhra) : 1

Therefore, we bad these difficulties and
we felt that when we take over a mill,
then the Government should have the
option of retaining it or having control
over it so that it does not fall in the same
pogition as it was before. Then also, Sir,
there are also certain mills which are not
run well in their present stage and moder-
nisation will have to be gone into. It may
mean selling machines. It may mean in-
stallation of some new amd modern
machinery, for which Government just as
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a caretaker, do not have the power to do
and it was felt that unless Government
were able to take over these mills and
without control over these mills, it would
not be possible for them to go into moder-
nisation. Then there are some other mills
which one feels we may be able to run
with some modernisation but are not be-
ing allowed to run because some people
are cornering all the shares and are mot
permitting the modernisation of these
mills, in which case it was felt that it
should be possible for Government to re-
construct these mills to enable them to
function better and also that in cases
where it becomes essential, Government
should be able to send these mills into
liquidation where Government may have
the right to purchase them or if anybody
feels he can pay a better price, he can
purchase and take over it provided he is
going to run it as a textile mill and not
take away the machinery and convert it
into 2 modern house as Mr. Piloo Mody
may like to design as an odd mill io a
residential area,

We had, therefore, been considering as
to what would be the best course for
bringing about legislation which can take
into account the modernisation of these
mills and at the same time make it possi-
ble for Government to have a control so
that the industry as such is properly regu-
lated.

Now, the Bill that we have brought be-
fore the House to-day is our effort to have
control in the textile industry which will
give the textile industry itself a fillip to
meet the modern challenges.

I should not like to go into great detail at
this length because of the time you have
allowed and some hon'ble Members have

shown anxiety to speak. I shall
prefer to give the time to them
s0 that we may have the benefit of

the new ideas they may be able to put
forward and that way we may be able to
save time and it may not be necessary for
you to extend the time also if the hom'ble
Members have exhausted their suggestionms.
I shall. therefore, not go into the detailed
provisions of the short Bill. But the pro-
visions are well known and I am sure hon-
'ble Members have already studied them
and have come prepared to give their con-
sidered opinion on them.
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new Bill is concerned, our effort has been
briefly that in respect of a textile company
which i¢ not running well or whose finan-
cial conditions are so bad that it is not
possible to meet its current liabilities out
of its current assets, it may be taken over
by the Government. Now this provision
already exists in the Industries Regulation
Act that we have, Then, the choice before
Government is that as soon as the mill
starts running well it has to be returned
back to the owner. Now, we are bringing
this new Bill forward to emable Govern-
ment, if necessary, to send these mills either
into liquidation or into recomstruction. In
both cases, Government would have the
right to acquire the controlling interest in
these mills.

So far as liquidation is comcerned, the
details have been given in the Bill itself.
Government would reserve to themselves
the price at which Government would be
willing to buy the mill. If there is some-
body else willing to pay more and rum it
as textile industry, Government would
have no objection to his taking it over.

So far as reconstruction is concerned,
under the Bill, Government are to direct
the authorised controller to have a scheme
prepared for the reconstruction of a textile
company, where such a course is called
for in the public interest or to secure the
proper management of the company. Such
a scheme may provide among other
things for a change in the board of direc-
tors or the appointment of a new board of
directors, the vesting of the controlling in-
terest in the reconstructed company in the
Central Government either by the appoint-
ment of additional directors or by allot-
ment of additional shares, the conversion
into share capital of any debentures issued
or loans obtained by the company after it
has been taken over under Government
management, and the reduction of the in-
werest or rights of members and creditors
against the company before its reconstruc-
tion, We have also taken care to see that any
loan or any other moneys given to the
companies since the Government have
tuken over its management are not reduc-
ed in the same manner as the loans or
vther debentures and other things prior to
that.
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SHRI 5. S. KOTHARI (Mandsaur) :
May I seek one clarification ? During the
period for which the mill is with Govern-
ment, who will be responsible for the los-
ses or profits ? Who will bear the losses 7
On whose accounts will the profits be ?

SHRI DINESH SINGH : Obviously, it
will be on the account of the mill.

So far as the employees are concerned,
Government will have the right to retain
any of them who may wish to continue,
and those who may wish to leave maP.
leave and Government may give them due
compensation as the law may provide,

SHRI PILOO MODY : Government or
the mill ?

SHRI DINESH SINGH : Obviously, in
that case, it is the same.

So far as the management of these mills
is concerned, as I have mentioned earlier,
we are contemplating to set up a textile cor-
poration., Our idea in sefting up the tex-
tile corporation is twofold. One is to
create under Government an agency which
will have the expertise to run these textile
mills. It is not our idea that these textile
mills should be run by Government ser-
vants, that is, by those engaged in admi-
nistration of government as such, but that
we should have people who have the
knowledge of running these textile mills.
It will be one of the functions of the
corporation that it will run any of the
mills that Government may entrust to it
and to the management. Another idea is
that it will set up in the public sector mills
of its own; they may be either composite
mills or spinning mills, The third function
of the corporation that we are contempiat-
ing will be to provide an agency for finan-
cing the modernisation of the mills, At
the moment, the financing i¢ being done
by a number of agencies. Our idea is that
all of them should be put together under
this corporation which will have the best
expertise under Government to manage
the textile industry as a whole.

We have taken the utmost care in the
drafting of the Bill to see that Govern-
ment have only the necessary powers to
control and regulate this industry and also
sel up mew units in this industry as an
example of the functioning of the public
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sector, and we have tried to have the co-
aperation of all those who are interested
in the modernisation of the textile industry.
But 1 should like to assure hon. Members
that after the Bill is passed, which I hope
it will be, it will be in the best interests of
the textile industry and those engaged in
it,

Sir, 1 move,
MR. DEPUTY-SPEAKER : Motien
moved :

“That the Bill to provide in the pub-
lic interest for the liquidation of cotton
textile companies while keeping the
undertakings thereof af runnming con-
cerns, or for the re-comstruction of
cotton textile companies, in certain cases
and for matters connected therewith, be
taken into consideration”.

SHRI N. K., SOMANI (Magaur) : We
bave a Commerce Minister who is a very
<harming and a handsome persom...

SHRI S. S. KOTHARI : And intelligent
also,

SHRI N. K. SOMANI : I wish I could
say that.

He has an infectious smile. But let me
say this that if smiles could solve any of
©our country’s problems, we would be
thriving by now. If this is the result of
his diewardship of the Ministry—he has
been in charge of this portfolio for nearly
nine months now—if this is what he has
10 conceive at the end of a nine-month
period, if this is the understanding and
asses¢ment of the problem that he has put
‘before thi¢ hon, House, I shudder to think
of the fate of the textile industry. 1 was
thinking that a fresh and realistic approach
would be made by a new Minister but these
measures that are being proposed, T am
afraid, are not going to bear fruit,

The Minister does not at all react 1o
whalever representations are made. At
Jeast hig predecessor used to lose his tem-
per and throw files at the delegations. He
does not do even that,

MR. DEPUTY-SPEAKER :
smiles, how could he do it?

SHRI N. K. SOMANI: Whenever he
has to speak about the textile problem, he
indulges in well-worg cliches and makes
statements which are no longer true and
probably aoolied to the situation that was

With
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prevailing about 15—20 years ago. 1 sus-
pect that the acquisitive lust of this Gov-
ernment is showing its hand and this is being
further compounded by a conspiracy of the
bureaucrats who want to perpelvate their
empire and keep a stranglehold on all sec-
tions of society, specially the industrial one,

As far as understanding is concerned, |
am reminded of a meeling with an ex-Com-
merce and Industry Minister of the Govern-
ment of India in Ahmedabad last vyear.
When 1 took him round a mill, an indus-
trial unit; in Ahmedabad, he expressed so
much wonder and confined to me that this
was the first time that he set his foot into
the inside of an industrial unit. He won-
dered when he looked at the difference bet-
ween a transformer and a generator, a
chimney and a loom and a spindle and u
spinning machine. 1If this is the under-
standing that our Ministers show about the
complicated nature of today’s modern in-
dustry, I do not know what is going 10
happen.

There is a peculiar way by which our
Minister holds communications with repre-
sentatives with people. I have seen him
performing or at least read about it last
summer. He comes in pomp and style and
addresses a seminar and then walks out.
What the other point of view is, what the
millowners have to say, what the share-
holders have to say, what the technicians
have to put forward and what the labour
leaders want to urge on a particular pro-
blem, whether it is the textile industry or
the jute industry, whether it is the perfor.
mance of the STC or of the MMTC or of
the corruption-ridden Textile Commission-
er's office, he turns a deaf ear to all these.
Thig, 1 do not think, is going to be condu-
cive to the healthy development of the Com-
merce Ministry’s functions,

One grave charge that is being levelled
against the textile industry is that it is
frittering away its surplus and that large
dividends have been paid in the past so
that it has not been invested into a moder-
nisation and rationalisation programme. He
has himself guoted figures which go 1o
prove that that this s one industry—I am
glad he recognises this—as a very impor-
tant and a large industry as far as India
is concerned with 5 large stake in exports.
But if there are no dividends to pay, if there
are no salaries and wages that can be met
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out of the profitable functioning of the tex-
tile mills, how are the millowners to re-
invest because there is no investible surplus?

Sometime ago when the recession in the
engineering industry was being considered
by the Finance Ministry, this Government
liberalised the hire purchase credit terms
for those machinery manufacturers who
manufacture textile machines. The textile
machinery manufacturers cannot sell equip-
ment to the textile mills because they are
doing badly, because they have no money
at all togjnvest in this. This is beating
about the bush. What should have been
the attitude of the Govermment is to im-
prove the profitability and the performance
of the textile industry rather than coming
to the aid of a very limited sector of the
textile machinery manufacturers,

15 Hgs.

One of the very important premises on
which this Bill is based is the considered
opinion of the Minister that a mere legal
change of the manager of a textile mill
would be a cure and a panacea to al' the
problems that are being suffered by the
textile industry. I do not know how far
this js true. Let us see the performance
of the Government of India and some of
the State Governments that have some sort
of experience of running these textile mills
in Bombay, Ahmedabad and in Hyderabad.

Take the famous case of the India United
Mills, This has been under the manage-
ment of the authorised controller for seve-
ral years now as most of us know and
today I am told under an authorised control-
ler this group of mills in Bombay js losing
Rs. 15 lakhs per month. If a mere change
of the legal entity has not been of benefil
in the case of the India United Mills, 1
do not know how it is going to support all
other Mills that the Government wishes to

take over,

Last week the Finance Minister turned
down a specific request from Chief Minister
Maik for additional funds to be able to
run the India United Mills. 1If the Finance
Mimister considers it fit to turn down &
specific request from the Chief Minister of
Maharasbtra on the plea that this js not
a workable proposition, that this will be
so much money more down the drain in a
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single direction, that this will be at the
cost of public charity and public exche-
quer, what Mr, Dinesh Singh has beeu deni-
ed on the one hand by the other process,
he takes over through this Textile Corpo-
ration, and he will be the first to hand over
money to the same ill-conceived venture, 1
hope he takes note of these things.

And they have the management of the
companies of the Mehboobshahi Mills at
Gulbarga. It is a far worse example which
has been just cited. The Government of
India, under the employment relief scheme,
and the State Governments, assume extra-
ordinary powers where even the workers
are asked to cut down their wages, they
abolish provident fund, they do not allow
any gratuity or other schemes, they pro-
vide more working capital to the same sick
unit, they provide cotton at extraordinary
low prices and even then they are not suc-

cessful in running the unit.

These are all the things that the textile
industry has been complaining about. It
you want to give a dog a bad pame and
then to hang it, it is, of course, your own
attitude, but it does not behove a Com-
merce Minister to put this lame excuse at
the door of the entire textile industry where
one finds that 51 mills out of more than
600 are today closed, when in 1964 only
14 were suffering from these maladies.

In the month of March, when wc were
discussing this subject here in this House,
I had taken that opportunity to warn the
Commerce Minister that he must come to
the aid of those textile mills which were on
the border, and out of those border mills at
least half a dozen more have closed down,
and the Commerce Minister has to take them
over and instal authorised controllers.

SHRI DINESH SINGH : You want the
asistance of the incompetent Commerce
Minister to save this industry ?

SHRI N. K. SOMANI : 1 had said at
that time that timely help to these mills
which were on the border would have to
be provided, otherwisz the ecomomic and
textile policies of the country would not
allow the textile industry to function.
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Has the Commerce Minister ever won-
dued why there is this epidemic of closures
in this country, when on the one side he
considers that this is a tremendously im-
portant industry ? When we are concern-
ed with the fall jn exports of not only
textiles but other products in this country,
when the life and stake of so many million
workers are involved, when the sLarehol-
ders’ money is involved, we have to solve
this problem by taking a completely helpful
and realistic point of view, and oot by pro-
posing a hospital of two to four beds where
bundreds require accommodsiion.

He talked about some fnancial assis-
tance, Sir, the NIDC wused to provide
assistance and loans to the textile in-
dustry a few years ago. Now, its functions
have been given over to ine IFC and the
IDBI and as he has himself mentioned, in
the month of June, there was a seminar
in Bombay where all the intcrests of the
textile industry were represcoted : the Indian
Institute of Foreign Trade was represented;
the millowners were there and the entire
spectrum of the cotton trade and the tex-
tile industry met there, and I think they
speat about 5,000 man-hours in June, in
Bombay. 1 do not know where the Com-
merce Minister takes his wisdom or coun-
sel. Unanimous recommcndations were
made at that seminar. There was nct one
vole of dissent. It was discussed thread-
bare, but the Commerce Minjster was not
there—because he delivered a message and
then walked out—not to listen to what
others had to say. The unanimous recom-
mendations of the seminar op the textile
industry in Bombay have now been cold-
storaged for the same obvious reasons that
they do not want to solve our problems.

Now, let us look at it from the point of
view of the textile industry, The main rea-
son, | submit, are the spir:lling rise in the
cost of production and the growing heavy
excise duty that is being imposed from year
to year by the Finance Ministry and the
Government of India. Added to that spiral is
the rising cost of living for the public which
leaves hardly any surplus in their pockets to
buy textile products either of coarse or me-
dium quality or superfine or fine quality.
Let me give you some figures. Between 1963
and now—the Minister quoted sume figures
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" from 1961 up to now—the prices have gone

up by 32 per cent; the wages ia the same
period have gone up by 62 per cent. Be-
tween these two periods, the average rise
in the cost of production of the texile
industry in India was of the order of 40
per cent. We have the cost of living
index which has gone up from 130 in 1963
to 213 in the middle of 1967. Here you
have two devils : one, the spiralling price
rise in the most of production and the other,
the diminishing purchasing power in the
hands of the public. Therefore, if the pub-
lic cannot afford to buy cloth, even at the
ex-mill price, or even below that, where
is the guestion of textile mills making any
profit or profiteering as is sometimes alleged
by the Government 7

We have a handful of mills which are
running efficiently, which produce superior
goods and which are export-oriented. I sub-
mit that these are the mills that should
have been given a red-carpet treatmeat by
the Ministry. But unfortunately they were
treated on par with the rest of the bulk of
the units in the doddering industry out of
which there is a section which has to be
scrapped because it is old and archaic and
those mills are to be given timely help so
that they can rehabilitate themselves before
it is too late and the hospital of Shri
Dinesh Singh becomes overflowingly full.

The third is the export-oriented, efficient
mills which are on par with the world
industry to which, I said, we should give
red-carpet treatment, But have we given
any selective approach to the industry
whenever the problems are put before us ?
Take another instance : the ceiling on cotton
which was a mockery of the regulations in
India. There was not a single textile mill
in the last season where it could get cotton
under the ceiling. Now, of course, ceiling
has been abolished. The prices are above
the ceiling, but the multipliers in respect of
the controlled commodities are still instal-
led on the erstwhile controlled prices. And,
therefore, the difference is being subsidised
continuously by the textile mills and they
are running out of funds and money.

During the last one year, against 16 per
cent rise in the price rise in the cost of
production, the Government very charitably
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gave 4.5 per cent in April this year, and
the difference between 4.5 and 16 and
beyond conmtinues due to rise in the stores,
in the salaries and wages and the cost of
living; and so many other things are con-
tinued to be levied on the textile industry
which continves to be strangulated by a
host of controls, the Textile Commissioner’s
Office, the company law and the proposed
take-over Bill.

I come back to the famous seminar in
Bombay. One of the very studied and, as
1 said, unanimous recommendation was that
Rs. 600 crores to Rs, 800 crores are re-
quired by India’s textile industry to reha-
bilitate and modernise itself. There was a
time after the Second World War when the
industry could have rehabilitated itself and
changed its entire plant and equipment.
But jt was the Government that refused
permission to it to do so. Now when the
mills want to modernise themselves permis-
sion is not being given. Even if it is given,
where are the funds, where is the finance,
Rs. 600 crores to Rs. BOD crores are re-
quired to modernise them, They have
bardly got about Rs. 25 crores to Rs, 30
crores which they are going to invest in
the modernisation programme. This is the
crux of the problem.

Therefore, it was recommended by the
seminar that this proposed Textile Corpo-
ration, which will be another bureaucratic
bulge, should engage its attention in not
taking over the sick mills but going to the
root cause of the technical ills and pro-
viding finance in time at low interest, at
6 per cent interest, so that the mills could
have adequate finance to rehabilitate them-
selves and be able to sell cloth at competi-
tive prices at home and export abroad.

Let us see about exports. Why are our
exports falling after devaluation? It is
because of the completely unimaginative
policy followed by the Commerce Ministry.
They are blind to changing situation and
circumstances of the world market. What
the Commerce Ministry does is, at the
beginning of the year, in the month of
January or February, they announce their
import export policy once a year and that
is supposed to hold good throughout the
twelve months. I was very much surprised
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to hear the Finance Minister and the Com-
merce Minister making very casual and
complacent remarks stating that the British
devaluation would do us no harm, We
would certainly not be very much affected.
But these are the goods, textile products,
jute and certain other commodities, that fall
under the chairmanship of the Commerce
Minister which are going to be affected
further. If we do not take timely steps,
Ceylon, Pakistan, Malaysia and all other
countries which are in our neighbourhood
are going to score still further and we will
be left behind. Ceylon did it last year in
the case of tea.

We have been pleading before this Gov-
ernment that they should allow the indus-
try to scrap all those units which are
irrepairable,. We have been also saying
that they must provide timely and adequoate
assistance and also create a favourable at-
mosphere for mills which are on the margin,
which are on the border, and we have
been saying that those which are export-
oriented mills should be given a red-carpet-
treatment. Therefore, ‘I would reiterate
this, that this proposed Textile Corporation,
if it comes up, let it be solely eng_nsbd
in giving a new lease of life to the exist-
ing mills on the border rather than engag-
ing itself in the unenviable task of trying
to manage which, I know, they cannot in
view of what they have done so far. 1
gave the instance of India United Mills.
I can give several other instances where
even after assuming extraordinary powers
they canpot profitably run them. I am
told when my hon. friend Shri Madhu
Limaye and a host of others laid down
serious, severe and continued charges against
the erstwhile Textile Commissioner this
Ministry could not find a successor to him
for six to eight months. If they cannot find
a single person to succeed the Textile Com-
missioner, where is the talent available
with them to manage a complicated techno-
logy, a person who would understand
spinning, a manager who would understand
weaving, a manager who would understand
finance, a manager who would upderstand
export technology, a person who would
understand marketing functions and also
keep under the tap of the Commerce Minis-
try. I think these are impossible functions
which the Ministry is trying to have,
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There is a very important plea of the
industry that is continuously being ignored
for a number of years by the Commerce
Ministry. If they think millions of Lives
are involved, if they think textile industry
is the primary industry and basic industry
of this country which provides bread and
butter to millions of workers, if they think
exports have got to be sustained and im-
proved upon, if they think that textile indus-
try has got to perform its role, why do
not they declare it as a priority industry
in the Schedule as far as financial regula-
tions are concerned ? Why are the ordinary
incentives, in respect of rehabilitation, in
respect of depreciation, in respect of deve-
lopment rebate, which are available to a
lot of other industries, why are they being
consistently denied to the textile industry 7

Lastly, this Authorised Controller, I do
not know what powers he is going to have,
but from what little I have read in this
Bill, he is going to be armed with extra-
ordinary powers. He is going to have the
power to fix the value, the basic price of
the unit, he is going to notify the directors
the terms and conditions which will be sent
to the High Court and he is going to sit
upon the judgment of what the  share-
holders and the members of the company
want, I would supgest that in the event of
this unfortunate Bill being passed, the will
of the share-holders and the members of
the company should be given a little more
weightage and should not be left at the
complete discretion of the Authorised Con-
troller.

MR. DEPUTY-SPEAKER : Before I call
on the next speaker, I would like to know
the mind of the House. Three hours have
been allotted for this Bill. Shall we have
2 hours for genmeral discussion and 1 hour
for clauses ?
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MR. DEPUTY-SPEAKER : Even if we
allot 5 hours, 1 hour has already gome. So
we will have to set some time limit. Shall
we say 2 hours for gemeral discussion ?

st R 9 $TAW : 3 §E T
feerwa & fad fad

SHRI DINESH SINGH: Why not see
how many members want to pariicipate ?

MR. DEPUTY-SPEAKER : It is quite
a big list.

SHRI DINESH SINGH : Then you can
judge it from that,

MR. DEPUTY-SPEAKER : For the
time being, we will say 2 hours for general
discussion. Shri P. Ramamurti has written
to me that he has some engagement and
so he wants to go out. Therefore, I will
call him first and then the other Members
in the order.

SHRI P. RAMAMURTI (Madurai) :
Mr. Deputy-Speaker, Sir, I have been
listening to the eloguent plea made by my
hon, friend, Shri Somani, that the cotton
textile industry in this country must be
given a little more consideration by the
government and the public because it is
people’s money which is given out by the
Government., I would like to remind him
and people of his type that they have to
realise one fact that the cotton textile in-
dustry of this country has been given the
greatest partial treatment by the people of
this country. About 50 years ago, when
the textile industry was started in this
country.

SHRI J. B. KRIPALANI (Guoa) : More
than 50 years,
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SHRI P. RAMAMURTI : A little more
than 50 years ago, when the textile indus-
try was started in this country, that indus-
try would not have survived but for the
tremendous sacrifice made by the people
of this country, in the Swadeshi Movement
of 1905. Cnce again, during 1920, during
the non-co-operation movement, buy for
the tremendous sacrifice that the people of
this country made, the cotton texiile mag-
nates of this couniry would mot have sur-
vived for a single day, The same thing
happened in 1930, It is we the people
who have given our blood. 1 went and
picketed before the shop of M/s. Chella-
ram & Sons in Madras in 1930 and 1932.
I was beaten black and blue not once but
at least 12 times. Every time I used to
go to the hospital, pet myself cured a little
and then come back and get beaten, It
was the blood of hundreds of volunteers
who picketed the foreign cloth shops in
1930 and 1932 that helped the survival of
the textile industry in this country.

Now, when this tremendous amount of
sacrifice of the people of this country has
made this industry survive, may I know
what has been the behaviour of the textile
magnates and people who sustained it all
these years? What did they do by the
people ? In the years 1939—47, during the
period of the war, the moment the Second
World War started, what did they do 7 Did
they not utilize that occasion to indulge in
a tremendous amount of profiteering ? The
amount of profits that they earned during
the years 1940 to 1946, though I have not
got the figures, are such that anybody must
be ashamed of it. They say that they
have not got the finance for rehabilitation.
What did they do with all the money that
they earned between 1940 and 19467
Leave alope the figures quoted by my hon.
friend, like 9.8 per cent, 10.2 per cent,
12.1 per cent and that kind of thing.

But these are the legal profits made by
these people. We know also that there is
something else which is not shown in these
accounts, that there is some such thing
which is called unaccounted money and
that the unaccounted money in this coun-
try has accrued to a tremendous extent
from the cotton textile industry.

Cotton Textile AGRAHAYANA 6, 1889 (SAKA) Cos. (Management 3002

etc, ete.) Bill
15.20 Hgs,
[SHRI MANOHARAN in the Chair].

I have personally conducted strikes in
mills for bonus where according to their
accounis the workers were not entitled to
more than 15 days’ wages as bonus. But
every day of the strike meant about
Rs. 10,000 for the managing agents of the
black money which will not go into the
accounts, Therefore when 1 conducted
those strikes for 5 or 10 days, meaning
Rs, 15,000 personal loss to the managing
director or the managing agent every day,
immediately he settled om six months
bonus. I can give you instances of that.

Wherefrom did that money come?
Therefore, let us not talk of these accounts
which are shown in the balance sheets.
After all, in this country we have created
some experts, We may depend upon
foreign experts for everything else but we
in this country can supply experts to the
whole world for keeping double accounts.
‘We have created those experts. Therefore
I am not bothered by these s which
are being supplied.

AN HON. MEMBER : Export them.

SHRI P. RAMAMURTI : Unfortunately,
the other people do not want them. The
other countries do not seem to be indulg-
ing in this kind of thing to the extent we
are doing. That is a different matter.

Therefore I was not very much impressed
by the arguments that my hon. friend made.
Today it is an admitted fact that a number
of mills in this country have closed down
because of, what they call, mis-manage-
ment. How did this mismanagement
occur ? I have pot innumerable cases in
my own Sta'e where the managing agents
mismanaged the mill in such a way that
today they are not able to pay their statu-
tory dues. They have been refusing to pay
the statutory dues. No provident fund con-
tributions; no ESI dues. They do not pay.
But it is certainly a testimony to the
awareness of the Government of India, to
the way in which the Government of India
functions that despite the fact that lakhs
and lakhs of rupees have accrued by way
of defaults in the payments towards these
statutory obligations, the Government of
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India take no action whatsoever against
those men. It is a case of criminal breach
of trust, Even when criminal breach of
trust has been committed by a number of
managements, the Government of India
did not take any action against any of these
people.

SOME HON. MEMBERS: Shame,
shame,

SHRI P. RAMAMURTI : That is a fact
that remains there.

When the Minister promised last time
that there would be a corporation, I
thought that some remedies will be found
to take over these mills which have de-
faulted. But what do I find in this? A
mountain of labour bringing forth nothing.
First of all, it is stated “where the industry
or a textile mill has been taken over
under the Industries (Regulation) Act™,
We know how that Act functions. In order
to take a textile mill under the Industries
(Regulation) Act, how many months
elapse ?  Sometimes mills are closed for
months and months, We have in our own
State a number of mills which are closed
down, Our Chief Minister had come and
req i the Mini: of Commerce that
he should institute proceedings immediately
to see that certain mills were taken over.
The Madras Government was willing to
help him and was willing to shoulder the
responsibility of taking over some of the
mills, I believe, I came some time in the
month of August along with the Chief
Minister. They appoint a committee. The
committee takes its own course. How
long it will take nobody knows. Then a
report will be submitted, These things
inevitably take not less than six months.
For these six months the mill will be closed.
‘Then, they may or may not decide to take
over the mill. Therefore, first of all, the
particular textile mill must be taken over
under the Industries (Regulation) Act and
must be run, That is the first condition.

After that, the Government or the autho-
rised officer may make a recommendation
or may submit a report to the Govern-
ment. The Government will probably call
for that report, That man will be taking
his own time, Anyway, a report will be

NOVEMBER 27, 1967

Cos, (Management 3004

ete, elc.) Bill

called for. Op that report how long the
Commerce Ministry will take to come to
its own decision nobody knows. After it
takes a decision, it is open to the Govern-
ment of India to adopt one of the two
courses : The first course is to ask for
liquidation proceedings. 1In the case of
liquidation proceedings, all that the Gov-
ernment of India can do is that it can fix
up a minimum price for the sale and if
there is any price that is offered above
that, it must be handed over to the parii-
cular person who comes forward to offer a
higher price. If nobody offers a higher
price, then the Government of India can
take at minimum price. Even this is sub-
ject to the sanction by the High Court, All
this is subject 10 the sanction of the High
Court, We know how soon the liquidation
proceedings take place in the High Court,
how many years it will take for a particu-
lar liquidation proceedings to 'be gone
through and completed. Even after liqui-
dation proceedings, we know how its sale
will be effected. Ultimately, it is for the
High Court to decide. You may appoint
your official liquidator. But the official
liquidator’s primary concern is to see that
he gets the maximum price. Therefore,
he may separate the factory, he may sepa-
rate the buildings, he may scparate every
particular machine and he may sell them
separately and say, “This is the best way
T can get the maximum amount of price.”
How does it help once there are normal
liquidation proceedings in the High Court
on which you are primarily relying for the
purpose ? I cannot understand how this
is going to be any quick remedy. Even
then, it is going to be sold to the third
party. Therefore, all this bragging by the
Minister that this is a part of the process
of nationalisation of the textile industry
does not stand at all for the simple reason
that the primary thing for you is to make
a recommendation for sale, go before the
High Court for liquidation proceedings and,
once you go for the liquidation proceed-
ings, it is nobody’ guess as to what would
happen.

The second thing is, if this course is not
followed, the Government of India can
come forward with a scheme for the re-
construction ef the company. While com-
ing forward with the idea of recomstruction



3005 Cotton Textile AGRAHAYANA 6,

of the company, they have said that re-
coastruction may cover one or more of the
fellowing points, that is, reconstruction of
the company may cover with the constitu-
tion, name and registered office, the capital,
assets, etc, or may cover any change in
the Board of Directors. Therefore, it is
not necessary that it should sill come to
the Government. The authorised officer
can make a scheme by means of which the
company will still continue to be in the
hands of big textile magnates. A new
Board of Directors consising of some of
these big textile magnates can be constituted
and the textile mill can still continue to
be operated by these people. Even then,
there is no certainty that this mill is going
10 be under the management of the Gov-
ernment.

Thirdly, the vesting of controlling in-
lerests may cover one or more of the
assets, Here, the word is ‘may’, It is not
stated that it must cover all the assets, It
is not stated, where the company is re-
constructed, where the Board of Direciors
is reconstituted, ipso facro, ultimately, it
is the Government of India that is going
to have the controlling interest. Even that
is mot ceriain; it may be ome of many
things.

The most important thing that I want
to emphasise here is this. [t is stated :

“the continuance of the services of
such of the employees of the company
as the Central Government may specify
in the scheme in the company itself on
its reconstruction on such terms and con-
ditions as the Central Government thinks

o
fit;’

The Central Government gives notice
before hand to the working class that
where the Government may take over or
may re d the titution of the
company that there is no certainty that
your conditions of service will continue as
the same and that you will continue to get
employment, Even the employment is not
cosured. All those workers who were on
the employment of the company need not
I rily be inued in service. The
services of some of these workers can be
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terminated. Even with regard to those
workers who will be continued in service,
their terms and conditions of service need
not be the same as they were before. They
may reduce their emoluments; they may
increase their work-load and they may be
forced to do extra work or in the alterna-
tive you face unemployment. Then, there
is clause (m) which says, you can give
notice of quit, take whatever compensation
is a2llowed under the Industrial Disputes
Act and go. This is what is stated. There-
fore, this Bill does not even give a guaraotee
to the workers that even in those remote
cases—] am saying it is a remote case—
where the management has completely
bungled, the working conditions are going
to be the same., Even that guarantee is
not given.

Finally it is said in sub-clause (4) :

“The scheme shall thereafter be placed
before the Court for its sanction and
the Court if satisfied that the scheme is
in the public interest or in the interesis
of the shareholders or for securing the
proper management of the company...”
etc., efc,

The Court may sanclion it or modify it or
may reject it. Therefore, the whole thing
is subjected to arbitration by the High
Court; the final decision is by the High
Court. Under these things, what is the
remedy that the workers have, what is the
remedy that the public have, against this
kind of mismanagement that has been
increasing day by day? Many of these
people find that it is more profitable to
rob this particular industry and then say,
“go away; what does it matter 7. After
all, they have lined their pockets enough.
Make hay while the Sun shines; make as
much money as possible and then leave
the whole thing. This is what is happen-
ing in the textile industry, in mill after
mill. Under these conditions, the straight-
forward thing for the Government would
have been to bring a Bill, or, if necessary,
a Constitutional amendment and 1 dare
say that we will get the two-third majority
in this House despite the Swatantra Party,
I am absolutely certain about it. If the
Government really wants to do this, if the
Congress Party really wants to do this, if
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they are really interested in seeing that the
private management of these textile mills,
who during the last twenly years at amy
rate, after baviog got the tremendous sup-
port of the people did not lock to the
people but looked to their private profits
‘and now come forward and say, ‘“please
help us with money from the public exche-
quer”, is put an end to, either they can
come with a Bill to completely nationalise
the textile industry or, if, for any reasom,
they are umable to do it, they can have a
simple measure—we can sit together and
find out the terms of that measure—where
by which in the case of such mismanage-
ment—they do not deserve anything—we
confiscate those mills and take over the
mills without paying any compensation
to those people. Why should they be given
compensation ? Some of those people who
have mismanaged the textile industry;
public funds were vested in them and they
were robbing the public of their money.
Therefore, they deserve to be sent to jail.
(Interruption). Why should these people
be given any consideration at all? They
do not deserve to continue to be in charge
of those particular mills at least. There-
fore, with regard to those mills at least
where it is a case of proved mismanage-
ment why should the Government not
come forward, if nmot with confiscation, at
least with compulsory acquisition of the
controlling interests; they may, fix the
price and compulsorily acquire the con-
trolling interests in them and also take over
the management. That would have been
the straightforward and simple thing for
the Government to do, But as it is, this
measure is not going to help in that; on
the other hand, it will only be an advertise-
ment that the Government is very seriously
thinking of helping these workers by taking
over the management, but in reality, I
kmow that nothing is going to be done;
these mills will continue to be closed and
the Government will have a cumbersome
procedure; all that might happen is that
some more officers will be appointed and
they will be getting fat salaries; beyond
that, nothing will happen. I do not really
know what to do, whether to oppose the
Bill or mot This is really a very funny
position. I would request the Minister to
withdraw this Bill and then call us together
—those who are really interested in this
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thing; let us settle the terms of an appro-
priate Bill which will be ap effective one,
which will certainly help the textile in-
dustry, which will see that these sick mills
are really taken over by the Governmeat
and are run in the interest of the country.
That would be the appropriate course.
When the hon. Minister said in the last
session that he was going to think on these
lines, T thought that he would have called
us and had some discussion, but he never
did any such thing, 1 would, therefore,
appeal to him to call us together; let us
sit together and if the Government's aim
is the same, then we can find some common
measure of agreement. If, however, the
Government just want to show this Bill
and deceive the people and the workers,
then there cannot be any common ground.

SHRI PILOO MODY : It is bad enough
to have a Minister without industrial exper-
tisc and if he starts taking the advice of
Communists, then God help us !

SHRI BEDABRATA BARUA (Kalia-
bor) : Mr. Chairman, Sir, Mr. Ramamurti
has also raised certain points though from
his point of view, and it is necessary that
we get a balanced consideration om this
matter.

So far as the Government is concerned,
it has been accused of not taking any action
as well as for taking some action and it is
in the very nature of the affairs of the
Government that there would always be
some people who would charge the Gov-
emment of not taking any action and there
would also be some other people who
would accuse the Government of taking
some action. It is a question of finding out
whether it is expedient to take a pariicular
measure. From that point of view I would
like to say that this measure, though it has
come possibly a bit late, is =ap urgent
issue as Mr. Somani, most unlike the
supporter of the private enterprise, has
said that for 20 years the condition of the
industry has not improved, But he wants
to blame the Government for the failure
of the industry to have a proper keel and
to run on e proper keel and to function
properly and to ask for finances from the
Government that have been provided by the
people of India,
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1 entirely agree and share with him the
very healthy suspicion about the bureau-
cracy and I would certainly like and I have
no doubt the Commerce Minister take this
into account, The usual bureaucratic atti-
tude towards industry has not been helpful
and it may not be helpful and it is on
record that if we leave textile mill to be
run by the bureaucrats it may not end up
very well. 1 would also concede the diffi-
culties in regard to the availability of
cotton. But, having conceded that, we
have still to face the basic charge, the
cotton textile indusiry has to face the basic
charge that it is a sick industry of India
in spite of the fact that the demand of
the people has never failed. It is one thing
that due to poverty of the people or dus
to so much of failure of monsoons and all
that, there may not be that much demand,
but there is sufficient demand because food
and clothing are the necessaries of life and
the common man would continue to buy
cloth unless it is exorbitantly priced. Here
again, we find a contradiction. The textile
industry has been demanding that the
prices of coarse textiles should be raised.
At the same time, it has been broadly con-
ceded—sometimes it may be necessary, but
I do not think it is always necessary to con-
code this demand—that a rise ip the price
of coarse textiles would lead to inflation and
we do not want people to suffer more.
But even where they demand a price rise
for coarse textiles, they are themselves
objecting to the excise duty which actually

falls upon the common man. It is the
common man who is paying the excise
duty. Ip their very nature a capitalist

system or the economy of free enterprise
could never make it an argument. In the
Forum of Free Enterprise, with all apology
to Mr. Somani, we had a discussion once.
Even in the United Kingdom the Govern-
ment is not held responsible for the im-
provement or renovation of an industry,
particularly, an industry of the type of the
cotton lextile industry. It has to renovate
itself,. Industrial ambition, the desire to
take money out of ome industry and invest
it in other industries which give more profit,
etc. has led to the abandonment of the
textile industry in the matter of renovation.
This has created a very difficult situation.
While some mills are functioning very
well and they are also making a lot of
profit, yet there are some mills on the
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marginal level, which are functioning very
badly and recession etc. has dome a lot
of damage to such units. Therefore, in the
circumstances, it is necessary for Gowern-
ment to enter this industry.

It is a new depariure to have these units
which are taken over by the public enter-
prise run by a new board of directors. Of
course, we are already having it in the case
of iron and steel. Put in this case I
think we would have to discuss whether
the type of board of directors that is com-
templated would be suitable, It is neces-
sary that we should not always depend
upon bureaucrats to run these units. Having
accepted private enterprise as part of owr
economic structure, let us see whether we
can utilise their services also for this. We
have accepted private enterprise as part
of our economic structure, and we are pot
going to reject it, whatever we might say
here. 1If private enterprise remains, thea
we must also include people from that
sector into the public enterprises. 1 am
not talking of those whom we call indus-
trial tycoons but I am talking of those peo-
ple who are interested in evolving a socia-
list order of society, who are progressive
in their outlook and who would like the
public enterprise also to prosper along with
private enterprise; we should associate
progressive businessmen and others who are
associated with private enterprise. For, [
see 00 other alternative to the bureaucrats,
unless we think in terms of those political
thinkers who may be socialist in their
views but who may not have the necessary
experience to run these indusiries.

We should also see that there is a healthy
competition between the private sector and
the public sector in the textile industry.
Of course, my hon. friend Shri P. Rama-
murti is entitled to have his own suspicions
and doubts, 1, who consider myself also
as a progressive man, believe that the be-
haviour of the industrialists also has mot
been above board. Let us say then that
let Government enter into the industries
and put honest people in control of these
industries and see whether there is sny
truth in what has been stated. If they do
50, then the truth will come out, provided,
of course, they do not put people who are
hand in gloves with the industrial tycoons
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and the big industrialists, But it is possi-
ble that they can gain a lot of experience
in the running of the textile industry.

This recession is a temporary phenome-
non. But it bas brought home to us a les-
son. While we have got unutilised capacity
in certain industries, we are also having
over production in certain other industries.
The countrys production poiential is not
being utilised fully, and as a result of this,
we are having unemployment eic, Speaking
from the purely economics point of view,
of course, not of the free enterprise type,
utilising the capacity of the engineering in-
dustry we can produce certain looms in
India and give those looms to the factories.
The cost factor should not deter us from
doing so and make us afraid of the pro-
blems that it creates, But that would be
because of the type of economy that we
have. In terms of cost, and in terms of
finance, it may prove costly, but in actual
terms, the engineering industries where the
workers are idle and where the capacity
is lying unutilised how, may help in pro-
ducing these looms, and these looms could
be given to the mills which could then co-
operate properly in production, For all
this, naturally, the cotton textile industry
has to be given the type of attention that
it has to be given,

Rationalisation and modernisation is the
crux of the problem. But we have to do
it and the mills must function on economic
lines and be able to compete. Of course,
cven in the best of economies, all the in-
dustrial units are not equally rationalised,
but at least they have the capacity for
survival, which the textile units in our
country are not having. Of course, my
hon. friends opposite may put the blame
on the commercial and economic policies
of Government for this.

I wanted to defend those policies; it
would be very easy to defend also,

But so far as the commercial and econo-
mic policy is concerned, it does not touch
{kat sector of the mill industry which is
producing fine quality cloth, Possibly
when we take over, it would be something
like a revolutionary act. But all the legal
complications that do arise when we take
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over should not be allowed to mar the
progress of the ecomomy in the direction
in which we really want it to progress.
While we have new mills and new looms,
we would have to find out whether they
are to be for export or for internal com-
sumption. Even in a country like Burma,
not to speak of China, they do not prodoce
so many types or varities of cloth as we
in this country do. Our middle classes
live in a peculiar way. We still have that
crease for wvariely and a muliplicity of
types in the midst of so much misery. It
is essential that here Government come
into the picture and see that we do not
have those hundreds of varieties of cloth.
It is not necessary to have them. It is
quite possible to do with a few wvarieties.

While taking over of these mills and
conditioning their production to types which
would be required for export to the world
market, there is a certain difficulty which
has to be taken note of. We are import-
ing cotton worth Rs, 50 or 60 crores.
For exporting cotton textiles worth Rs. 80
or Rs. 90 crores, we have to import cotton
worth Rs. 50 or Rs. 60 crores. Whether
this comstitutes a gain is a matter to be
considered. Our figures of export may be
misleading because to earn foreign ex-
change we have to spend foreign exchange.
This is a situation which is not something
to be very proud of.

So while giving my support to this
Bill . .

.

AN HON. MEMBER : Half-bearted

SHRI BEDABRATA BARUA: Not
half-hearted. I do support the Bill. While
supporting the Bill, I would like all the
pros and cons to be taken inte account.
After making these mills function, and
function in a proper manner, we should
not think in terms of handing them over
back to private enterprise. We should be
squarely in the field of the textile industry
to produce and give the country its cssen-
tial goods on terms which are acceptable
to the people,

off qw wew i (a3) @ wwefa
TERE, Wi WERA Al TTEA IR
gagd.g (fAorie] A% Fevefaer O
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T|WE R AT T A F St
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7 fad #) IO FF 77 .3T Fi AT
g W E A Tl ey {7 W aks ¥
AT IH TAAT F1 A FC wHAN
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g A% g faeidee ®1 awE
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a{r fafeasom T @ § 99 &7 Adv
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< fa ¥ 0 T @
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F1 7 faadr g stx 7@y For I
e # ¥d7 FTE | TAide 7 wgr fed
qTE3E TN &1 3F Sva< w1 forar 3@
& 41g AT 39 FT 0T W g AT
%\ sefau S ag gare ar o ag faw
AT AAE AR A1 7@ faw HAA &
918 I FTAHET ¢ qg A F (U A
T &1 &, I STy Y wor fah Ty
& & qafas w1 fad, 7er 1 feard
f g e FTQAa AT A A
ag Fg 5 919 97 oW ag ¥ AWK
¥l IqweEw =R F AWAAES
FW AT @ E ? AT AT I AHE
FwAaTE F WR ® § @ fom
e, g7 A = Fad o
AT TG I IPIR F W AW
i A g7

£

15,55 hrs.
[MR. DEPUTY-SPEAKER in the Chair].

AU Fgar & fF X AT T #EA
fasi®T Al g § GEIFET A
gt se g 98 & fv s agt w1 O
AAorE & 94 B AT, F4 H 91 wfa-
fafa & 97 &1 Qo ATC S TwwaEd @
I ®1 W AT A T GG F AR
&5 FT IT GHEATHT BT TT FC P AL
F @F | Ietws tAei ®r e f&E
e, wgfaad Y 9 AT S w4
vz F 99 F4 #1 g A qE T
ATT 5§ TE F1 fad AR AT TAAAL
oF qrEX 9% ) @ AIAEAT F@
il

|rg 1 F A w0 Avgar g 5
Hdt wEEa ¥ aawar fw ag faeii ®t
HIEAET FAN 9RT &, FAATT
qvgde FAT A& g, fet w Fedfem-
3o T Aea § a1 g g fr swwa
9 & fad dar afgm) IR F
1§ v glaT A Y1 e ey wgaa
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a1 @ & o fgam oF gafos GeeT &7
T %1 B1g w1 fagd fw Tadhe a1
Tz gar & arsr 4t TEAde ®/
szelfe F qr €Y & wWr &)1 7R
B I AT qE AT fw T faer
& wfcc #15 W7 gar g wHAI

=t wf quor qrRdt (sremA) -
gmeTs wirzw fegevw 73 29m-
TR R AT AT § AfE A
AR qE0 F AT § 0 FIET | R
FEATIARATE | £B GF ¥ sqTTCET 1T
gt sqrarfeat 4 g8 3w F d3eErga
IR AME | I T HHIL 4T AT}
AFAT IT FT AR FACIATIAH
sfas 45 78 41| 77 9 AT 1 a9
& fr g9 30T 7 srgf W SmRw SR
g gi-wgt I fasa femg s s+
HATHr G T IF TATH F TF g7
T AT I AT TS FA T
Efgra fod frara@ ) www
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T AT AR N F AR ¥ fefiga-
faeeg & #4t s A8 fm s=EF
faamr qATHr 7 SART ¥ AR FAET
AT 9 FHT FT AT FBIA FIAT 4O
o faar | Fmd gAwm agar Wi
fifar @ FET 931 fFEEl 1o
QT H 4T | WY ALET F1 F FAAqR
w2r § fr 7 & sw ifawagy & o
e gar 4 € T g et ¥ frew
Aaga IR 91 e Fa
AW WIAFITITE AJT A&
TTA Y uF gaveTar 2 § v fant
¥ T I A § fraEl w1 #eA
¥ wra fr w3 § | 98 99 7 ¢ ALY
forar afes sdsi IR FCIF &1 w3
¥ wraaT ISAT FAF WG | ITY
®IaSr JoTAT AR SR & fawrg A
oF Gar &9 7 7T a7 § graq g7 g2fe
zafeea &1 0@ qu faEm @t
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[ft et vy vongedt]
T &7 % s g7 St g A T an
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faan wmar wfemr e & e form &
I srager qATHT FHrar | A fac
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FAW & FAT TH I F AR
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oE aF ATSATEANT FT AT & TG
aga aer FAW § AT AL qIAGU
geawm foar sw@ #ifes aEEES
1 wgaw fean o A 98 g favarw
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afFT oF @17 I8¢ ¢ fr qeat@mm &
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w4 | A I faew 99 69 @
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_SHR.[ S. A. DANGE (Bombay Central
South) : Mr. Deputy Speaker, Sir, I fail
to understand what is really behind this
Bill. [If it is claimed that this Bill is
brought in in order to give relief to the
falling fortupes of the textile industry, or
lo the growing unemployment in certain
groups of textile workers, then I do not
know whether that aim will be achieved
by this Bill.

The statement that is given here as to
why the Bill is brought forward contains
any pumber of mistakes, wrong statements
and gives a picture which is not true to
facts. For example, why are they propos-
ing this measure ? Because, it is said, it
is an important industry, That is accepted.
Every industry in this country is an im-
portant industry, not only the textile
industry. So, that is an obvious truth. But,
then, there is another statement in the
second part, that it cootributes to the earn-
ing of foreign exchange substantially. This
is an absolutely wrong statement. It is on
record that the textile industry spends
more of foreign exchange than it earns.
This is recorded in the economic diaries
of the Government of India, its digests
and so on, that for purposes of buying
cotton, buying machinery etc. the textile
industry consumes more foreign exchange
than it earns. So, it is an absolutely wrong
statement which the Minister has put for-
ward in this Bill.

The third statement is that it is tending
to deteriorate, the textile industry is tend-
ing to deteriorate due to lack of moderni-
sation, This is also a wrong statement.
Modernisation or lack of modernisation,
these are not reasons for any deterioration
that may be visible here and there. If we
were to go into the last years working of
the cotton textile industry, according to
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“A Study of Major Companies in e
Textile Industry” which has been published
last year their gross profits rose by some-
thing like 54 per cent; their pre-tax profits
rose by something like 81 per cent and
their investment of capital has gone up.
If these are pot an index of prosperity,
then what is ? So, to state that they are
tending to deteriorate due to lack of
modernisation is not correct. It may be
50 in a few units that they are deteriorating;
even in those cases it is false to say that
those units are losing because they have
no opportunities for modernisation. There-
fore, I cannot understand these arguments.

The only reason that is valid in the
Statement of Objects and Reasons of this
Bill is that due to mismanagement of
cotton textile industry closures are taking
place, which affects the whole of the eco-
nomy of the country and life of the work-
ing people. Therefore, to stop mismanage-
ment, which is indulged in by employers,—
who by themselves may be dishonest or
honest, I do not know, but their working
has been thoroughly fraudulent—this Bill
has been brought in. But if you have
to deal with mismanagement, what is the
necessity for such a rigmarole of such a
Bill out of which nothing will come ? A
simple straight-forward taking over of the
mills by nationalisation should have been
the first step; secondly, putting those who
are mismanaging them into prison for
fraud and thirdly, confiscating their private
fortunes.

By the law of limited companies they
pass on all the losses by frauds to the
companies and build up their private for-
tune, and when you take over the mills
their fortunes remain intact and the for-
tunes of the workers alome are lost. There-
fore, there must be a provision— I have
been demanding it all the while and I am
repeating it now—to protect the fortunes
of the workers. Now the law of limited
companies is a shelter to fraudulent emplo-
yers to hide their fortunes under the pro-
tection of the law and pass on all the
losses to the limited companies.

Therefore, these three measures should
have been taken, I do not know by which
law; it is for them to find out; not that
their laws are immune from dethronement
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by the Supreme Court or any other court,
but it is for them to find out, When they
can find out any number of loopholes to
dethrone a whole Ministry in Bengal, Pun-
jab, Haryara and other States, should they
find themselves short of any methodology
or any rule or any law to dethrone some
fraudulent employers in the textile indus-
try ?

Is it not easier to dethrone these few
magnates than dethroning whole ministries
elected by the people ?

AN HON. MEMBER : They are mino-
-

MR. DEPUTY-SPEAKER : Are there
some deviations from the industrial side to
the other side ?

SHRI S. A. DANGE : No; this is all
intermixed.

So, this Bill is merely an eyewash, There
is a tremendous unrest in the textile
workers. The textile workers have been
the spearhead of the national movement,
of the working class movement, of forcing
the Government to undertake many laws
even in the British days. This worker is
now on the move. In the city of Bombay
they are proposing to cut down the dear-
ness allowance in a group of mills which
bas proved to have been going into ruins
due to the fraudulent behaviour of the
employers concerned. It is on record—
again 1 am noting it—that Rs. 97 lakhs
were misappropriated by the employers of
the India United Mills in Bombay City.
A Government of India expert went and
looked into the accounts, the fraud was
proved and no action was taken. Shri
Morarjibhai Desai intervened with his
most benevolent intervention and he re-
arranged the shares among those quarrel-
some directors and set the mill going which
again went into another fraud. Is that the
way of dealing with the situation? 1 do
not know, Now they are proposing that
those mills should carry out a cut in dear-
ness allowance and 50 per cent of the
dearness allowance of something like
20,000 workers is to be cut.

There has been a report in the Sta'e of
Madras, Tamilnad, by a committes appoint-
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ed by the Government wherein fraud has
been proved in the case of certain mills
due to which they had to go into closures.
The commit'ee said, “We do not want to
say anything about this.” They only asked
the banks to advance certain money 1o
those mills which could be refloated and
opened for working. Is this the way the
Government of India is going to deal with
this problem of an industry which, they
say, is very necessary for the nation and
for the people ?

So, T do not think anything is going to
come out of this Bill. Many other flaws
can be poin‘ed out. The workers’ wages
or the standard of living are not guaranteed
under the Bill at all. They can be dis-
missed and new workers engaged if they
do not agree to take a wage cut or dear-
ness allowance cut. But then I want to
make some more proposals, It is not only
the question of the Bill; it is the question
of the re-organisation of the textile indus-
try. Is it not so? Is the Government of
India serious about it ? Why are they not
entering the forward market in cotton pur-
chases? Why do they not stop hedging
that takes place in the cotton market by
means of which the employers are able to
pass on the losses of their own speculation
to the mills? Are they going to stop the
hedge market in cotton ? They do not do
that,

I have been told that the industry can-
not survive with a hedge, Whoever said
that the industry cannot survive with a
hedge ? There is no hedging in all the
other commodities except in a few. Cotton
is the most speculative commodity in India
next to black pepper from Kerala. Yet,
nothing is done. Once the STC wanted to
enter the forward market and all the cotton
merchants and millowners combined and
stopped the STC from entering the for-
ward market. Why do they not do it?
Why do they not control the import and
export of cotton, their rates of hedging and
all these things, without which the re-
organisation of the textile industry is an
impossibility ? But it will be stopped if
the Commerce Ministry tries to do that
because it is not to the interest of the
other ministries to stop the speculation in
the cotton exchange,
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Then, it is not only a matter for the
Commerce Ministry; the other day another
Minister, for industrial production, went
to Bombay to attend a mecting of the
textile machinery manufacturers. The
mills in India built up on the toil and blood
of our own people, our own sacrifices, even
in the year 1967 insist that they must have
spare parts and machinery from England,
America or Japan and they will not buy
Indian machinery. Is there any proposal
compelling every textile mill in India not
to buy any foreign machinery but to buy
from the machinery manufacturers who
have got any amount of stocks lying un-
sold ? Our installed capacity of manufac-
turing textile machinery, I am told, is
something like 10,000 ring frames per year.
1,500 only are sold. In looms, our manu-
facturing capacity, I am told, is something
like 9,000 and the sales are omly in the
neighbourhood of 3,400 or something like
that. There, unemployment is taking place
and, here, the gentlemen are all talking
about saving unemployment and saving the
industry, necessary to the nation, How
can the textile industry be saved by im-
ports ?  Why should therc be imports?
Some of the textie mill-owners are them-
selves interested in foreign imports. For
example, a company like Bombay Dyeing
run the best mill in the country and they
are using looms which were installed in
the year 1907 and they do not complain
that they are suffering because of moder-
nisation or anything. Why should others
complain about it? In looms’ section,
specially, there is no question of moderni-
sation. In the name of modernisation, in
this very House, in the year 1958, the
1I:u:n Commerce Minister—I forget his
name—-wanted sanction for 3,000 automatic
lmmsmbeumpmed ‘We opposed it. He
said, T‘heyammqunredforexpm-tpu.r
poses to earn foreign exchange”  After
three years, we found that those automatic
looms were manufacturing long cloth and
grey cloth in the city of Bombay and else-
where and just selling them in the rupee
market, in Bengal market or in other
Indian market. There was not one inch
of cloth for export. How can you identify,
in 60,000 looms in the country, whether
production in 3,000 looms is being exported
or sold in the country ? Every product of
a loom is pnot marked that this belongs to
a particular automatic loom or whatever
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it is. All sorts of humbug is practised in
this House by telling people about things
whose details they do not know. Now, we
find that 3,000 automatic looms are just
cansing unemployment, The promises from
that side are absolutely hypocritical and
bogus, Unless there is a coordimation of
machinery manvfacturers here and a com-
pulsion to boy no machines except Indian-
made machines, there is no solution. Even
in the case of replacements which are re-
quired for machines that were formerly
imported, we can manufacture the parts.
Unless there is a control over hedging and
speculative cotton market, unless you enter
into forward market and control it by your
own State sector operation, unless you
arrest the mill-owners and put them io
prison, there is no solution for the ills of
the textile industry.

I have been leading the textile workers
movement. I know the mills in the city
of Bombay, from A to Z, I speak from
my experience, knowledge and everything,
apart from what information is supplied by
the Government figures, My proposal is
that thi¢ Bil] should contain provisions for
dealing with fraudulent employers in some
better manner. Merely going for liquida-
tion proceedings is mothing. As my hon-
friend, Shri Ramamurti said, the liquida-
tion proceedings may be launched in the
life-time of an employer and will be decid-
ed in the life-time of his grandson. That
is no solution. This will be the result.
The unemployment is going to brew. 1
know the employers are going to attack the
D.A. in the city of Bombay. We are going
to resist it as much as possible and we are
going to beat down the proposal because
we are on the right lines. They are
frauds : fraud is proved in south India.
frand is proved in Kaopur; fraud is proved
in Bombay—fraud is proved in many
other cases. What did you do? There
fore, these proposals are just dilatory pro-
posals and the Government just, after
having got discredited in Bengal and Har-
yana, want to earn back credit in the ranks
of some sections of the workers and say
same wonderful, great things, of takimg
over mismanaged mills in order to give
them relief.

This thing will fail unless you take over
the textile industry as a whole. Otherwise,
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the proposal means that private capitalists
will keep the good mills and make profits
and the bad mills will be transferred to the
State and we, the tax-payers, will pay for
the losses. This is the proposal that they
are bringing forward. Why not take one
bad mill and one good mill, if not the whole
textile industry, as a method of teaching a
lesson to the capitalist class?

Then, the mills are taken over for mis-
management,

Now in the State sector, there is enough
of mismanagement. Is it a guarantee that,
when they take over, there will be good
management 7 What is the guarantee for
that ? The guarantee can be there partially
at least if the workers are associated with
the management; otherwise, there cammot
be any guarantee of improving the condi-
tions; they cannot give us this guarantee
by appointing an ICS gentleman who may
be very well intentioned but who does mnot
know the difference between 20 counts
and 30 or 40 counts, What is the use of
management like this 7 We have got these
wonderful honest Managers in Bhilai, in
Durgapur, in Hardwar and in so many
other places and everything is going wrong.
This mismapagement cannot be cured like
that. For example, we proposed in Bombay
certain changes in the India United Mills,
a big group. There, the product was boy-
cotted in the market because one gentle-
man wanled the monopoly of management
and he was taken away; he organised the
market and boycotted the product wuntil
something like Rs, 2 crores worth of cloth
was lying in the godowns of that mill, and
when they wanted more finance, Mr.
Morarji Desai said, “no more deficit financ-
ing", though deficit financing was going on
in other deficit areas, particularly in the
deficits of the ruling Party, which deficit to
some extent is made up by the cement
manufacturers whose list was published the
other day. Here they were denied finance.
We made proposals and certain officials
who were known to be corrupted and
fraudulent were removed and the losses of
that Mill, which were as he referred,
Rs. 15 lakhs a month, came down to
Rs. 1% lakhs in the last two months, You
amd I belong to the same place; you can
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go and find out. How did the losses go
down suddenly to Rs. 14 to 2 lakhs? It
was becausc certain measures, by the
workers' agitation, werc taken by the
management, But again they have found
some other way and again they are going
up. Therefore. this way, you cannot
change matters. Such a Bill is not going
to help. It only shows that the Commerce
Minister has got some idea that there is
some working class somewhere which is
suffering and therc is some industry some-
where which requires his attention or some
attention. Here is this Bill. Nothing will
happen. You improve, if you can; I do
nol want to oppose it. Why ? Becanse here
he accepts that there is some mismanage-
ment on the part of the capitalist class
and he accepts that this has got to be
cured. That acceptance of his, I support,
but the translation of that acceptance into
practice, is thoroughly useless and it will
lead to no results. Therefore, I want the
Government to change the Bill and bring
in effective measures so that the fraud that
this capitalist class perpetrates on the people
of India shall be stopped.
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o AT wfew (TEadTs) o IT-
SOE Wg 1<, T 2199 A ¥ %! 48 AT
F1E 2 fir 37 geT Fer faei a% a
w1 fan €1 1 §5 971 gfee § Faaic g
FueT fa=i #7 fagaw g@rd sfasx
# T, S9AT %1 @1 AR ® 95
I F1 G frgaew § @a # fag
g faias s foar T § 1 3w fadas
¥ g faf gfe & Fwie Faar
freii #1 sfgm ¥ 3fte & aF A
T | F 7T g F7 AT g F°¢
[ | 3T IF 47 =awar g 5 GF #r
e § T el §1 7@ 36
o9y % 99+ g 7 Twdr & a
IAFT TEHF &F FE & a8 IT F)
o g wrfasi & gral & afg S &1
T|a F1§ afes are 7€) g | g6 sror
75 741 {98 T T & | TE S v
THL F1 g9 7470 § FTH  ATGFIL
faer s 1 g9 fadgs § ag sgaer
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RIRFTANGEH T

W T gy v § o o et wowr
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FTAT g § 6 7 OF aga 7w A
¢ ok 2w ¥ fog @ &1 aga afes
qgeE | frarl 3 AT & o W
| T g7 IUA & arelw 1 FA
T[T I R 9T W TW A
TEUNT HTAT TGT & A TR HCH
X TUR F 69 THL A Ggoaa A
%1y T T

@ IOm ¥ fau @ ¥ Tfad
IETT FITE FT T g 1 v fag A
agferaa fre #t IamT & foo @@ &
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T F u-Adfas, aqiy, FE9 €
STE® 9T & et sy ey a1 QAT qavy
et 3t ST 7 Y fmar T AT

ot oY 1w Ay off, A A dfer
SRS 9T ST €Y, 100 9@ 7 d@ifwwr
aizw 9T A of, AfF ¥ A wow
=t of, 99 7 ¥ fad 40 Tz IR
IR 9T AT AT 97 | FRarT W @t
100 9T A d@fe srew a7 femn
oarar a1 | afew fael w1 #9940
QA FIST I TTEH T F4T ATAT 4T |
W qg % agfaud o fawi &1 & ok
ot |

gAfri a2 F IR § L qrerw
et 7 ag Fr0 qorn g v oww &
frai Aoz TaT 8, 9T T A1 FHTA A
T A &7 3T Y G E | Frea A
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g i wiferT wEe auiE AKE T | ST aw
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4

A F AT-RAT FTEA I Tgq A€
2, e fivarer S| &1 W1 42T FT aFaT
& 5 f& 39 #1970 wia fad o F
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#1 fearr 1 avs o AT JfEw |
I #1 d"Ar Tifg fF FoET T IR
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o &1 ®eq 7 W wrE gur wmr
TN AT g fr v a% Srwwwa
a1 & | 39 w7 AT fFaT AT § Y.
feom o & I7 S A few
AT Aifge, IfeT g arfaadEr
forg gy srar & 1 9 @ T F
faama | Sar § A 99 FET THw
e #Y et & 1| HY F T F ATt
# &gt w1 {6 S | @R
7 g, 96 a3 gt I faar i faa
AT | 92 92 FAU A 45 FL AT IO
a7 s faar 5 §, F99 *) a7 w1
gt dwar & 1 9 wwer faar fear @)
TE qE § IART AT Fwdr &)
Wy fram ST gz Qar &

. GEA FRGIREAT T T A qifr
fem mr @, qR s g fr @ & I wifa-
o § 97 & fearil w1 AR faer wogad
FT FI% FEIT T8¢ AT | A el F
A FA A HGL &, AT AT TEAT
WA §, 97 ARH HT I¥ 7 WA gAv
=ifgq | 9= Ig AT ¥ AF TR
T aeft ag et gee Y AwAr &1
AT ) wrerw grom i Fre dar v A
Y ST § I A 1 Frawifen fafa,
e, St st fifee firew e dare
8 & ) T F TG A AR
&7 31 g A qT OF LT F A
Hifaw faew §a< &1 WY § 978 AR
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W TF FTT G G B 5% § @) qT@qN
& Wi & 919 7 =@ faw 7 @
T § Wifs g8 7 & faw 7 wiv
Lidl

SHRI S. KUNDU (Balasore) : Under
this Bill, Government want to take over the
sick mills, This projects before us the
ailing condition of the Congress Party and
the Congress Government for the last tweaty
years, They have produced wvarious sick
things to and have made varjous things
deteriorate in India. Again, unfortunately
we find that these sick mills are proposed
to be taken over by another sick organisa-
tion namely the Congress Government.
This is a contradiction actually.

1 feel, therefore, that this Bill wonld
not remedy the disease but it will create
further complications, During these years,
as you know, the Congress Government
have brought forward many Bills to cure
the ailing comdition of textile mills. There
was @ Bill which they had brought forward
some time back, suggesting that after fifteen
years, after curing the disease, they wnll
band over the unit back again to the
mill-owners. I am sure that Government
must have spent crores of rupees on these
mills and after these mills were well fed
with money they must have returned them
to the individual owners. We find that again
a similar Bill has been brought farward now.
I am surprised whether Government and
the Minister concerned have completely
lost their reason and their capacity to diag-
nose the disease, This reminds of a doctor
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who came to the villages after long period
of work in the military. He used to
preacribe tincture iodine for all sorts of
diseases, irrespective of whether the disease
was influenza or heart disease or minor
fever and so on, Just like that doctor from
the military who used to prescribe tincture
ioding for all diseases, we find that Govern-
meat also want to cure the discase in the
textile industry through this type of Bill. I
would submit that they will not be able to
cure the disease; instead, they will only
cande serions damage to the textile industry
as a whole.

Thoe reason why I say this is this. Why
is this mismanagement taking place ? This
has never been spelled out in this Bill or
clowhere, The crisis in the cotton fextile
industry has been complicated first by the
wrong policy and planning of the Congress
Government and Party during the last 20
years, Then it has been further worsened by
tho blackmarketing, hoarding and wrong
policy pursued by the textile magnates iv
the country.

What is the history of the textile indus-
try during the last 20 years 7 Dunnog this
period, exports have fallen, prices of cloth
have risen and there is & huge stock which
bhas piled up with mills, The other day I
was reading in the papers that the South
Indiz handloom industry is facing a crisis
because huge stocks have piled up. Actual-
ly, the South Indian wextile mills have sent
repeated proposals to Government to save
theen from this disaster,

Look at what the industry has done.
During these 20 years of Congress rule,
the per capita availability of cloth has
come down to 14 sq, metres, This is one
metre short of what we were getting a
decade ago. This, in a nutshell, constitu-
tes the achievement of the textile industry.
Gandhiji was saying thai everyhody should
be provided with a minimum of clohing,
but we find today after 20 years of Con-
gress raj that we are short of one metre of
cloth availability as compared to the posi-
tion 20 years ago. This is the picture pre-
sented by the cotton textile industry.

Let us come to the export performance.
The figures present a very grim pic-
tore. Exports are falling year after year.
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As again this, the gross profits are increas-
ing. I have some figures here. In 1951, the
export was 669 million square metres; in
1956, it came down to 625 million square
metres; by the end of 1966, it went down
further to 424 million sq. metres. We have
had such a colossal fall in exports. As
Shri Dange has said, this industry has not
at all helped the promotion of exports and
secured more foreign exchange.

On the other hand, look at the perfor-
mance in the international market of other
countries. During these years, countries
which became free after us, like China and
small countries like Japan and Hougkong
have boosted their exports enormously. To-
day China has expanded her activities in
respect of textiles to such a wide range in
the international market as to make one
not believe it. The other day I was read-
ing in the newspaper which gave
details of this. Compared to this, while
our exports have seriously fallen, the gross
profits of the millowners have increased by
54 per cent. From Rs, 28.7 crores, it has
gone up to Rs, 44.3 crores, an increase of
54 per cent only during the last vyear.
While the prifit is up,
ability is down and
fallen in the international market. While
other countries are doing very well, we,
who ‘had a great reputation in textile pro-
duction in olden days—of which we are
proud—are now faced with a sad picture
so far as our textile industry is concerned.
In the circomstances, this Bill cannot cure
this big malady. This is merely a patch-
work, The monster of mismanagement, the
monster of blackmarketing, the mooster of
hoarding, the monster of bureaucratic in-
efficiency cannot be tackled through this
sort of a Bill This npeeds compléte
nationalisation of the textile industry,

If you want to take over the sick mills
only and operate them, you cannot, be-
cause of lack of technical knowhow, capable
management and finance, and competition
controlled by the big business magnates in
the textile industry, and you will be forced
to bring in another Bill after some time to
scrap this, This can be done oamly if you
have complete natonalisation of the whole
industry and you put in some workers'
councils there. Do not appoint LIAS or ICS
officers in the management, for heavea's
sake because I find that for everything,
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beginning from agriculture to horticulture,
one IAS or ICS officer is required to man it.
People who read Shelly and Byron., 1 have
nothing against their reading them, do not
know anything about the textile industry
and the techniques involved. Therefore, I
feel that this Bill cannot solve the problem.

Within the compass of the Bill, what
does it suggest? In a nutshell, this Bill
suggests two things. First, that it must
be made into a running concern, then there
should be some authority who will decide
whether a certain textile mill should be
taken over or not. Then a reserve price
will be fixed, it will be reconstructed, and
then if there are no buyers, Government
will take over. If you mean business, you
must start from the beginning. Either you
take over or you do mot. Do not keep
such phase-wise power. Anybody will lost
his dynamism to build up the industry if he
is confronted with so many steps, and ulti-
mately for a sick mill the Government will
be the only refuge.

You have, in this Bill, given wide dis-
cretionary powers to a particular officer.
We do not know who that man is. Again
there is a bureaucratic paraphernalia, The
“anthorised™ person will decide whether a
mill should be taken over “under the cir-
cumstances” or not and submit a report.
He will be an arbitrator who will wield a
lot of power. Those who want to get rid
of these sick mills will run to him and say,
“Please relieve us from a lot of debts we
have got towards the Government and take
over the mill. Whatever consideration you
want, we will pay, of course, outside the
perview of the Act. Please take over this
mill and save us.”

1 fell this Bill will not solve the malady.
It is a hypocrisy, an eyewash. Let the
Commerce Minister tear off his false so-
cialist mask, pick up a little courage and
say that be believes in real socialism, and
let him npationalise this industry, and put
up workers' councils and manage it,

SHRI DATTATRAYA KUNTE (Kola-
ba) : I was trying to understand what
Governmeat is wanting to do by introduc-
ing this sort of Bill. Is Government out
to help the workers of those mills which
are closing down for one reason or other ?
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Either they have gone sick or the maoage-
ment has gone sick or the management
wants to go on strike. Are they out to
help the industry, so that the production
of the textile mills in this country should
go up? Or, are they out to pour, sink,
more money into the coffers of those who
in the past have made huge profits and
have not ploughed them back into the
industry ? The idea of taking over sick
mills and running them, after going through
all the processes that have been laid down
in this proposed Bill, is to be considered in
this light : if at all, is it going to help
those who are responsible for these mills,
ppearing or b ing sick ? If the Gov-
ernment is really interested in helping the
workers who are being thrown out on the
streets and also helping the industry, even
without taking recourse to the method of
lisation or acquiring those proper-
ties, why cannot the Minister straightaway
say, “All right; the Government would
like to instal mew mills and would take
over all those workers to these new miMs.”

st gFw W woA@: § ATORT
ST FAGAT § | T G WA FY
wEafergee 7 g Ag 1

MR. DEPUTY SPEAKER : Now there
is quorum. The hon. Member may con-
tinue.

SHRI DATTATRAYA KUNTE : 1 was
trying to say that instead of trying to
take care of the management of these sick
mills, the Government should really get
interested in the workers and the industry.

SHRI S. A. DANGE : As they got in
Bennett Coleman ?

SHRI DATTATRAYA KUNTE: The
Government have appointed their direc-
tors in Bennett Coleman. Now, if they
want to do that, let them see that the mew
mills are put up. But by this Bill the
Government are trying to sink money,
down the sink, where the old manage-
ments, due to their old methods, have made
their mills sick, the Government need not
take care of them or their mills, if at all,
the Government is interested in helping
the workers, the industry and the textile
production, 1 would say that the way the
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Bill is drafted and the procedure that has
been laid down im the Bill are poor and
cumbersome, It will take a long time be-
fore it could be decided that a mill could
at all be taken over. In these circumstan-
ces, the industry is bound to suffer more.
Is the Government going to hold a real
enquiry whether, because of the bad mana-
gement, the mill has become sick or be-
cause of the want of modernisation it has
become sick ? Is there any method by
which they are going to do it ? The autho-
rised person can be their own pet Textile
Commissioner who has been responsible
for the number of ills during the last few
years, Or, is it going to be some other
authority 7 Will the Government be able
to tell us whether by handing over the
management to the present type of mana-
gers which the Government appoints in
respect of the State-owned industry, they
are going to bring in more production at
lesser cost or, are they going to raise the
cost and thereby burden the industry still
more? Till the Government makes wup
its mind on this point, it is no good bring-
ing this Bill. To just come to the House
and say they are out to help the industry
or they are out to help the workers who
are being thrown out is just an eye-wash,
and it is a mere waste of this nation's
money and therefore, this Bill should be
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There are about ten or twelve mills in
Coimbatore which have been closed for
about several months now rendering seve-
ral thousands of workers unemployed. The
State Government tried its very best to
have the mills reopened. The manage-
ments of these mills are saying that they
do not have the finanoe or rather the work-
ing capital to run these mills, Our Com-
merce Minister paid a visit to Madras and
had a discussion with the Chief Minister
there, The Chief Minister wanted the
Government of India to give Rs. 1 crore
or Rs. 2 crores as loan, not as aid, so that
they will watch the managements, give the
required loans to the mills where necessary
and see that the mills are reopened.

Through this Bill the Government of
India is trying to take over a very difficult
task, to control from Delhi mills situated
in Coimbatore, Bangalore, Hyderabad,
Ahmedabad or Bombay through an orga-
nisation in Delhi, It is really a tough job.
The Madras State Government wanted
only Rs. 2 crores as loan repayable in a
certain period. The Government of India
was not magnanimous enough to give it
and it has done nothing at all in that res-
pect even though thousands of workers
have been thrown out of employment in
r‘ imbat L=

really sent back to the Government for
reconsideration.

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : Mr, Deputy Speaker, Sir, we are
not satisfied with the provisions of this Bill.
Even though the Bill is a step in the right
direction it has got so many loopholes and
the object which the hon. Minister wanted
is pot achieved by this Bill

The Government has come forward with
a Bill like this in order to recomstruct or
take over the sick mills by liquidation pro-
ceedings. Why are there these sick mills ?
As hon, Members who spoke before me
have pointed out, because of bad manage-
ment, because the private operators fix high
salaries for their own sons and close rela-
tives with the result that the management
cost is boosted up and it is charged to the
mills, there is loss in the affairs of these
mills,

Coming to this Bill, as I bhave already
said, it does not at all satisfy the object for
which it has been brought, According to
a provision here an officer is to be appoint-
ed to look into the affairs of managemenz
in mills, start liquidation proceedings where
necessary and then actually initiate com-
pulsory acquisition proceedings. Lot of
timee is involved in this procedure, It may
take from six months to one year and
more. When the Government of India
files a petition before the High Court for
liquidation under the Liquidation Act, it is
open to the other party to get a stay order
by making interlocking applications and
then go in appeal on that order. It will
take several months and years before a
case is settled. What about the workers,
thousands of them, during all this time ?
The moment the Government of Indja
files a petition for liquidation there will
necessarily be a lock-out in the mill and
thousands of workers will be thrown out of
employment (Interruption).
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This Bill does not serve the real interest
of the workers. If between the authorised
officer’s petition before the High Court and
the final order there are more than six
months or one year—that is bound to take
place—what is the Government of India
going to do for the workers? Are they
going to give salaries to the workers on the
basis of what they were getting previously
before the closure of the mills ? There is
no mention about it in this Bill. That is
why I am attacking this Bill specifically
on this ground saying that it does not
provide any provision to help the workers
when the mill is closed after the starting of
liquidation proceedings.

Some of my hon. friends asked, why
not nationalise the whole industry ? That
is a big issue. I would request the hom.
Minister to ponder over this subject. How
many mills are there in India and how
many are controlled by public sector under-
takings and how many are co-operative
mills ? I find that the co-operative mills,
even though they pay good wages, earn
profits while the newly-started private mills
are not earning profits even when they are
oot paying the necessary wages, as is done
by -the co-operative sector mills, What is
the reason for this? It can only be mis-
management. So, I would request the
Government of India to appoint a Commis-
sion 10 go into the question whether it is
possible or feasible to nationalise all the
textile mills, instead of having piece-meal
acquisition.

Even if this Bill is passed, acquisition is
not compulsory; it is only permissive.
Suppose there are 200 sick mills. Govern-
ment can at the most take over only 4 or
5, oot all. Because, as and when the finan-
cial position becomes difficult, the Corpo-
ration will say that it will not acquire any
more for want of funds. So, they are not
going to rectify or acquire all the sick
mills, This being only a permissive legis-
lation, it will not help the real interests of
the indusiry or the real objects of the Bill.

 Then, after the ‘recent judgment of the
Supreme Court regarding acquisition pro-
ceedings involving . fundamental rights, I am
not sure whether government is competent
to acquire sick mills compulsorily, I anti-
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cipate a lot of difficulty. Therefore, I would
request the Government to withdraw this
Bill, reconsider the matter in all its aspeets
and then introduce a new Bill incorporat-
ing ell the suggestions made by the hon.
Members, Alternatively, the hon. Minister
may agree to refer it to a Select Com-
mittee for detasiled consideration of all as-
pects. I find, for instance, that the interests
of the workers arc not sufficiently protected
by this Bill. I am of the view that neither
the management nor the workers should
suffer on account of this proposal. The
Bill must be drafted in such a way. 3o,
finally, I would again request the bon.
Minister to withdraw this Bill or, alterna-
tively, rgfer it to the Select Committee.

AN G (T-afaer)
FEAE WEIRA, WAl WgRd ¥ T FY Av
e gF g 9 fF A 7 Ay Aga
F X Al FIEg A F A @ ww_A
¥ A I &4 ) o fadns o
AT AL A TH R g & & (9q Fgr
o1 34 faios F I F 7€ IR FW
T 33 4 fF a1 F92 9 fo=i § sqgam
F IR A 38 7% fawn 7 qrer oF fagas
W W 3 WA 3T ST | 31 STeed
AERa, T (950% #i 3@ § q| T
T fFaerRgsfmaad g
T T F qIT g AT FT A ag W
#ma wifasi &7 drar gErfaan F3@
¥ foag o< fgma df FX TET § W
it e % 878 %1 QX AR A% e g
# 3 & fav | wE a agr ¢ 9w feg
T § TE A1 X FWEAI F ALY
ST AT AT R AZGT T E AW
& o gdt faai &1 avar & 57 w9 93
T Fgi ST IO JIAT "W @ X
ROGI & AAGL TG F qAg F @A
&Y T wET A 9T TR | G FEwAr
BIEa 7 HIT gE diwil 7 agi I FRrR |
qg a1 TUER {p § 4| AGIRT 1 7
®F FT WA, 7 ATGL BT ATEATE F1 AT
frid g mrEua A d w5 fger
&1 F srad A qagd e fafrex
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AATE WIE X 11 AW ® A W
%I T & TR & g AGAT FTHE
# W Qg =g ag w4 | & fow
e fom ®TOi & 9 978 T a9
g A ERIE

“From all accounts it is quite obvious
that the Indian cotton textile industry
had been 2 sick industry.”

'mmsmmgaqﬂ@g:

“Many of the mill owners never cared
to modernise their mills, or maintain
their machines well, Lack of entrepre-
perial and management skill till the late
40s has also made the cotton mills
change their hands too frequently bet-
ween the so-f.a!!ed financiers, and spe-
culators.

T, 77 WA T A @, TR w0
1 FeT FrEAfmad—aaay fF @z
FH A TT—

L . rather than rcally skilled
management entrepreneurs”

T 9T Y SAET § GgT AT A q9r
o5 ame qeTT faat & AT & S
TAAT A ? FAE A B aw AR
ST & fod ? o ApaTE wg A
Ao A/ A TN § T qELT FWA AN
AT § 1 F Y WAl § FgAr Tgan §
fF R aer fast &1 a=m ) fgma
FL AV qg qgT %S T & ITHI q4AT FT
famrar awar & 1 Afw S T Tw TS
gAT g1 IR A A o qE A
17.00 Hrs

FO4 a1 F 77 T Aeang AN
ag T 9w € fF & @ W g g,
FEET AL 31 ], I8 g T AT
AL TR SFEETEH a9 1€ ¥
feid e a1 1960 ¥ 3w %1 7§ FK

1958-59 ®1 & g% §, foaw Ivwemw
X NF T A F AT AT AWF Agar
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#I sito AR FTEHI & Nfafafa @ 3T
&3 , =i ShofrwTE avearer & oY ey Foreid
® g78 %Y 1 & ) 72 faw wfes aqwe
AT AT AT Aefag AR AS € 1
307 o ® T ® AT o wod
Y 7og Q) F A F Frar gar § 1 IO
AN g ¢ Fm F 95 9 W
foargan §fw:

“The average national expenditure on
the various heads of the cost of produc-
tion has been estimated by the Natjonal

Council of Applied Economic Research
as follows :—

Percentage to total cost of
production

Ttems

Cotton 48 to 52 per cent.

Wages and salaries 25 to 32
etc, per cenl”.

orag & & g€ il A 2@ @ o
FAFE WS | AT gl F IeE A ACH
Iw % 7 AR TS S o feet
ek fr ffer e fren Satew
t, &Y mf&"ﬂ-{} w7 AR i E{
UF SR W fFAm e | 9W ¥ W
q€5 9T S 39 i MEATT § I8 T9 AFR
Qﬁh‘:

“Today severe cost inflation is the
major problem of the cotton mill indus-
try."

fow a@ w1 =it "o A
FLAT:

“The principal items of cost are cotion
and wages. Cotton accounts for nearly
50 per cent of the cost of production of
cloth and 65 per cent of that of yamn.
The share of wages is 28 per cent in the
case of cloth and 20 per cent in the case

of yarn. On both these cost factors the
industry has little control.”

A f@4r | ¥ W AN g AT
afcfeafaat @t 99 48 & 52 wfawa
F & T § Srar 4T, ag; afcfeqfT s
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[ ol wFw)
W ) AW F @ @ F AgER S0
R ¥ ¥ I 9T AT @) q@ o™
HI 9Z qog ST a@ag F FC 25
Wl § 32 FiEdr aF qn ar q@
#T 28 HIX 30 BELT & @r T
ag o W w1 Fem g e R
THAT qq@1 B A § oWt wew
qeATg qgd ATl §, WEATE Wer agan
IET R AF 9 g A ¥ FE
AT F 5 T FIOON & SATRT '@ H
TEAT § AR T A gw A W@ o
# I0 avew F WY §? g wak
TH AT F1 G A FFG | N wew
X 5 I F T AW § §, A
7 wgar wgar § % 97 &1 T97 A A
ST 14T | AR AT G TR | HAAT
Zigrg 05 S @t ferw &, Afew
AT FIET WET F7 G FOART TG
Wi & | WHAfAF g Fgar ¢ i+ foed
¥ U A w1 qarer 54 sfawa
wqET Y war g1 99 g fee avg @
MG F AAFW AR fow a@ &
FEi & oag v § ! ww faa
g T HI WA A T 1 W W
afmdt aw g & et f& s
HLATE Wig ¥ H9X OF AW 7 foar §
WEIT FA AT AT F gral F e T
£1 ¥ foay &t gz 2 asar g ¥few
TH A FE T8 rw O it
R F gl § 97 99 i gt g
# @t faw s fafaeex &1 g 2
F Far § 5 w9 et A oW
faeq ® Wifad @ aIm 7 fgma ?
AW 99 Fifae fF @ 9 F fean
Jar 4@ & W 1 AW 931 AR
fe fegar dar 3@ #r Fqaq FWAFqHE
wifaa & fear, fH3ar dar Saifen
79 ¥ T faar, feawr dar Aogd
¥ mfedz we @r IR gaw FT faar
&R faar dar aogdl W1 weaifer
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@S wgaq w3 fagr 1 370 AW
F@A IR gy ?

# & ¥ wgar wrgar g 5 wiiw
T ¥ Far Nl w1 @ A g grar § 1
Fredr sgfafas w3 ¥ o W
g3 % miaf f, f7 &0 fam A g
& S N THo THo To § WERTG
71 gafad frar # fgma adf gy avdht
2 f5 @ A & 9= s

qx AR qTeq : a7 fafret 13
aFar &1

ft w s 7, fafaeT
T /5N £ zafRd az F W@
W92 & | T9 IT F AW fe= frew A
I A R ATAT | T 7 wwTE fqw
I AW GT | AG F qAFA A
& 9 g 37 9N & fawma
4t f5 gaR wifas 39 faw 1 7
a7 g §, ga L wifas F39 i &z
F 4 w1 14 $C @ §, gAk wiAs
FIMIATA AT FAT @S A
! Aigd I FHAT T WL AT TeH FEAT
ARY q IT F gHA A A N §I@
F =@ a3 g3 fear war ar, sI=R
afafs & amy w amen I fE
nqr AT FIEX F qA wfad, @wi
as f% 93 @30 aF I3 Awar g
war, 8fFa feema adt & o fet
FEIETER A & FIC T AT F,
= 5 qg war fsga @@ A wr ¢

s qrirs 9ga w1 war g 5 ag
HEF ¥ A ¥ g @eEr § o} g
wafwaa § & fggem & v a@ aw-
foat & o e e gt fal F wa
& F9T frar 7 fodt g ¥ owfem
2 fsa v g ) I IR0 W
qEg ! w3 zw faw ¥ 7@
€79 FT AT FTAT AT § A AW/ H
TR T T ge N amm
FLH A At a|i & 7 7 § 78
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rT ) et & o 9 e A3 g
Tt frw & X o & A F, A
F9E ¥ Gara< F AL 7 7o 4G g
T R

¥ A UF & AW ¥ FLH @H
FEAT | I W7 309 Y gt faelt & wewt
F AT AT EY A 3 G